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INTRODUCTION 

I, the Chairman of the Public Accounts Committee. as authoriscd by thc 
Committee, do present on their behalf this Eighty-Eighth Rcport on 
Excesses over Voted Grants and Charged Appropriations as disclosed in 
the Appropriation Accounts of Civil, Defence. Railways. Telecommuni-
cation and Postal Services for the year 1992-93 and action taken by 
Government on recommendations of the Public Accounts Committee 
contained in their 60th Report (10th Lok Sabha) on Excesses over Voted 
Grants and Charged Appropriation for the year 1990-91. 

2. The excess expenditure during the year 1992-93 which requires 
regularisation by Parliament is of the order of Rs. 689.06 crores incurred 
under 13 grants/appropriations. To their surprise. the Committee have 
found that the excess expenditure during the year 1992-93 had occurred in 
all the sectors of the Union Government viz .• Civil. Defence. Railways. 
Telecommunication and Postal Services. Another feature observed by the 
Committee is that excess expenditure of over Rs. one crore had been 
incurred in as many as 10 out of the total 13 grants / appropriations which 
registered excesses during the year under review. The Committee have also 
been distressed to observe that this exeess expenditure had occurred 
despite obtaining supplementary provisions of Rs. 1008.72 crores under 11 
out of 13 grants/appropriations those registered excess expenditure. 
Noticing the recurrence of this excess expenditure of substantial magnitude 
in 1992-93. the Committee have concluded that the Budget controlling 
authorities in various MinistrieslDepartments of Government had 
repeatedly failed not only in keeping the required vigil over the trend of 
expenditure but also in assessing properly their actual requirement of 
funds. Expressing their concern over the excess expenditure persisting year 
after year despite repeated exhortations of the Committee and issuance of 
instructions by the Ministry of Finance from time to time. the Committee 
have emphasised upon the Ministries to bear in mind that excess 
expenditure is 'unauthorised expenditure' betraying lack of financial 
discipline and the only situation in which the excess expenditure is 
understandable is when a need for unforeseen or unavoidable expenditure 
has arisen suddenly which could not have been anticipated and with no 
time left for the MinistrylDepartment to approach Parliament for a 
supplementary grant or appropriation. In view of the persistent trend in 
the incurring of excess expenditure going unchecked. the Committee have 
recommended that Government should undertake a case study of the 
instances where expenditure had exceeded the budgetary allocations during 
the last five years with a view to looking into the reasons as to why 

(v) 
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existing mechanism for control of expenditure has failed to effectively 
check the unabated trend of excess expenditure. The Committee have also 
desired that steps should be taken to streamline the mechanism in this 
regard so as to tighten the financial and budgetary contro\. 

3. During the course of scrutiny of the various Appropriation Accounts. 
the Committee have also noticed large scale savings aggregating 
Rs. 13, 165.20 crores that had occurred during 1992-93. The Committee's 
examination has revealed that bulk of the savings amounting to 
Rs. 12,139.58 crores were in the grants/appropriations operated under 
Civil Sector followed by savings of Rs. 810.58 crores under grants/ 
appropriations operated by the Ministry of Railways. The Committee's 
scrutiny has also revealed that while 61 grants/appropriations had 
registered savings varying between Rs. 10 and Rs. 100 crores each. saving 
of the order of over Rs. 100 erores each had occurred in as many as 19 
grants/appropriations. The Committee have also noticed that savings of 
Rs. 100 erores each has been persistently occurring from 1990-91 onwards 
under the Civil grant/appropriation relating to Interest Payments. Transfer 
to State Governments, Repayment of debt, Department of Expenditure 
and Ministry of Textiles. In the opinion of the Committee. the savings of 
such high magnitude are indicative of both faulty budget estimation and 
undesirable tendency of various Ministries towards excess budgeting which 
not only leads to inefficient utilisation of funds but also deprives other 
important sectors of the economy of much needed resources. The 
Committee have, accordingly, desired the Government to address 
themselves to this issue seriously so as to gear up their budgetary control 
mechanism to ensure that the estimation of requirement of funds in all 
sectors of Governmental activities is carried out meaningfully and 
realistically. The Commitiee have also desired the Government to impress 
upon the budget controlling authorities in all the Ministries!Departments 
to exercise due caution and farsightedness while forecasting their 
requirement of funds. 

4. The Committee's examination of the Appropriation Accounts (Civil) 
for 1992-93 and the C&AG's' Report thereon has revealed that the 
procedure' prescribed for surrender of savings in a grant or appropriation 
was not adhered to by various MinistrieslDepartments. The Committee 
have noticed a number of cases where savings were not surrendered in 
time or the amount surrendered exceeded the overall savings available or 
surrenders were made despite the fact that expenditure exceeded the grant 
and no savings were available for surrender. Taking a serious view of these 
lapses, the Committee h~ve desired that responsiQility be fixed for the 
laxity shown in this regard. The Committee have. also desired the 
Government to devise foolproof measures to obviate recurrence of 
erroneous surrender of funds in future. 

S. Yet another area where shortcomings were ohserved by the 
Committee related to the manner in which supplementary Demands had 
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been obtained by the MinistrieslDepartments. While Ministry of Finance 
had in their instructions' issued to all MinistrieslDepartments in 1986 
directed that the supplementary demands should be severely restricted to 
genuine unforeseen expenditure which could not be envisaged at the time 
of preparing the Annual Budget or to meet the requirements of decisions 
or developments taking place after approval of the budget, the 
Committee's examination of various Appropriation Accounts has revealed 
that supplementary grants to the extent of Rs. 13,261.98 crores were 
obtained by the various MinistrieslDepartments. The Committee's scrutiny 
has also revealed that the instrument of obtaining supplementary demands 
was not operated judiciously by certain MinistriesIDepartments as the 
extent of overall savings had exceeded the supplementary provisions 
obtained by them during 1992-93. While expressing their grave concern 
and unhappiness over the irresponsible attitude displayed by the various 
Ministries in obtaining supplementary grantslappropriations during 1992-
93, the Committee have considered it necessary that supplementary 
provisions are obtained only in case where it is really and genuinely 
required and the MinistrieslDepartments are not allowed to make 
indiscriminate use of this mechanism. The Committee have accordingly. 
desired the Government to impress upon the Budget Cells of all the 
Ministries to frame their Budget estimates most accurately and resort to 
supplementary demands only in rare and emergent cases. 

6. On the recommendations of the Public Accounts Committee. the 
Ministry of Finance have prescribed financial limits for different categories 
of expenditure beyond which the expenditure constitutes New ServieelNew 
Instrument of Service and requires either prior approval of or report to 
Parliament. However, one case from the Ministry of Textiles and four 
cases from the Ministry of Surface Transport have been brought to the 
notice of the Committee where expenditure incurred by them during the 
year 1992-93 qualified as New ServicelNew Instrument of Service in which 
approval of Parliament was not obtained nor the expenditure was reported 
to Parliament. While viewing with concern these cases of serious breach of 
financial propriety committed by the Ministry of Surface Transport and 
Ministry of Textiles, the Committee have strongly emphasised that they 
cannot remain silent spectators to this sad state of affairs. The Committee 
have therefore, desired that the circumstances leading to these defaults. in 
obtaining prior approval of Parliament or reporting the expenditure to 
them, may be thoroughly investigated and responsibility fixed. The 
Committee have also desired that steps should be taken to ensure that 
instances of such cases do not recur. 

7. The Committee examined the excess expenditure in the light of the 
explanatory notes (Appendices I to XI) furnished by the Ministriesl 
J?epartments of Government of India and finalised the Report at their 
SlttlOg held on 13 March, 1995. Minutes of the sitting form Part II of the 
Report. 
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8. The Committee's 60th Report (10th Lok Sabha) on Excesses over 
Voted Grants and Charged Appropriations for the ycar 1990-91 was 
presented to the House on 23 February, 1994. Thc Action Taken Notcs 
furnished by Government in pursuance of the recommendations contained 
in that Report were also considered at the aforesaid sitting and have been 
dealt with in Chapter II of the Report. 

9. For facility of reference and convenience, the recommendations and 
conclusions of the Committee have been printed in thick type in the body 
of the Report and have also been reproduced in a consolidated form in the 
Appendix XIV to the Report. 

10. The Committee place on record their appreciation of the assistance 
rendered to them in the matter by the office of the Comptroller and 
Auditor General of India. 

NEW DELW; 
20 March, 1995 

29 Phalguna, 1916 (Saka) 

BHAGWAN SHANKAR RAWAT, 
Chairman, 

Public Accounts Committee. 



A. Introductory 

REPORT 
PART I 

CHAPTER· I 

Under Article 11S(I) (b) of the Constitution, if any money had been 
spent on any service during a financial year in excess of the amount 
granted for that service and for that year, tbe President should cause to be 
presented to the House of People a demand for such excess. 

1.2 According to the laid down procedure for tne regularisation of 
Excesses, the Ministries and Departments of Government of India are 
required to furnish to the Public Accounts Committee explanatory notes 
containing the reasons for or circumstances leading to the excesses under 
each excess registering grant or appropriation by 31 Mayor immcdiately 
after the presentation of the Appropriation Accounts, whidlcver may bc 
later. Thereafter, the Public Accounts Committee proceed to examine. in 
the light of explanatory notes furnished by the Ministries the circumstances 
leading to excesses and present a report thereon to Parliament. 
recommending regularisation of the excesses subject to such observations! 
recommendations as they may choose to make. In pursuant to the Report 
of the Committee, Government initiate necessary action to have the 
excesses regularised by Parliament, under Article 115 of the Constitution. 
either in the same Session in which the Committee present their Report or 
in the following Session. 

1.3 Presently, five different Appropriation Accounts arc presented to 
Parliament according to the various sector of activities viz .. Civil. Defence 
Services, Postal Services, Telecommunication Services and Railways. These 
Appropriation Accounts exhibit the total sanctioned grant/appropriation. 
actual expenditure and saving/excesses for the grant/appropriation as a 
whole during a financial year. The number of demands for grants! 
appropriations obtained by the various Ministries/Departments during 
1992-93 under different sectors of activities are given below: 

Sector of activity 

Civil 
Defence 
Postal Services 

1 

No. of demands for 
grants or charged 

appropriations 

98 
5 
1 



Sector of activity 

Telecommunication Services 
Railways 

2 

Total 

No. of demands for 
grants or charged 

appropriations 

1 
16 

121 . 

1.4 The various appropriation Accounts for the year 1992-93 were laid 
on the Table of the House on the dates given below: 

Appropriation 
Accounts 

Date on whieh laid 
on the Table of the 
House 

Civil 
Defence Services 
Railways 

10.5.1994 
14.6.1994 
14.6.1994 

Postal Services 
Telecommunication Services 

13.12.1994 
13.12.1994 

Not~ 1: In a Demand for Grants, provIsIon for the charged expendilure is called an 
appropriation and that for voted is called a grant. 

Not~ 2: In the Appropriation Accounts, the expendilure incurred hy the v,uious Ministries! 
Department is exhibited under two distinct sections vil. Revenue ilnd Capital which 
is further classified into grant or appropriation portions. Since vllted and charged 
portions as alSo the Revenue and Capital sections of a Grant/Appropriation are 
distinct and reappropriation inter-se is,pot permissible. an excess in any olle section 
or portion is treated as an excess in the Granl or Appropriatioll. Similarly. a saving 
in anyone section or po~';on is treated as a saving in that grant or appropriation. 
Thus, there could be either excess or saving in any section or portion of a grant! 
appropriation. 

I.S The Committee find that while' the Appropriation Accounts of Civil 
and those of Defence Services and Railways for the year 1992-93 were laid 
on the Table of the House on 10 May and 14 June, 1994 respectively the 
laying of the Appropriation Accounts of Postal and Telecommunication 
Services for the same year on the Table of the House was delayed till 
13 December, 1994. The Committee desire that earnest efforts would be 
made in future by all concerned towards timely finallsation of the 
Appropriation Accounts so as to lay them on the Table of the House in the 
Budget Session of Parliament. 

B. Excess Expenditure over Voted Grants and Charged Appro/Jriations 
(1992-93) 

1.6 This part of the Report deals with the excess expenditure incurred by 



3 

various MinistrieslDepartments of Government of India over Voted 
Grants and Charged Appropriations as disclosed in the Appropriation 
Accounts of Civil, Defence Services, Postal Services. Telecommunication 
Services and Railways for the year 1992-93. 

1.7 The break up of excess expenditure vis-a-vis the total sanctioned 
provision under the excess registering grants/appropriations as seen from 
the relevant Appropriation Accounts for the year 1992-93 is given below: 

SI. Appropriation No. of Total Amount of 
No. Accounts excess sanctioned excess 

registering provision cxpenditurc 
grants! 
Appropriations 

(Rs.) (Rs.) 

1. Civil 6 2395,17.00.000 28.25.51.567 
2. Defence Services 2 14723.11.00.000 74.52.51.774 
3. Postal Services 1 1627.72.00.000 21.46.46.092 
4. Telecommunication 1 4019.01.00.000 25.53.86.487 

Services 
5. Railways 3 8046.49.87.000 538.82.45.351 

Total 13 30811.50.87.000 688.60.81.271 

1.8 However, the explanatory note furnished by the Ministry of Railways 
for regularisation of excess expenditure incurred by them over Voted 
Grants / Charged Appropriations during 1992-93 reveals that there was a 
misclassification of expenditure of Rs. 45,23,331 under Grant No. 16 
(Capital Section) and also a difference of Rs. 2 in actua1 expenditure as 
shown in the Appropriation Accounts. After taking into account the effect 
of this, the actual excess expenditure relating to Railways workcd out to 
Rs. 539,27,68,684 instead of Rs. 538,82,45.351 as indicated in the relcvant 
Appropriation Accounts. Thus, the amount of actual excess expenditure 
during the year 1992-93 requiring regularisation by the Parliament under 
Article 115(l)(b) of the Constitution is of the order of Rs. 689.06.04.604 
incurred over sanctioned provision of Rs. 30811.50.87.000 under B excess 
registering grants / appropriations. 

1.9 The details of votcd grants / charged appropriations under which the 
actual expenditure had exceeded the sanctioned provisions during the year 
under review are givcn below: 
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1.10 It would be seen from the above statement that out of 13 cases of 
excesses over voted grantS/charged appropriations. cxccss expenditure of 
over rupees one erore had occurred in as many as 10 cases. In the case of 
Civil Accounts, four voted grants bad registered excess expenditure of over 
rupees one crore with Grant No. 33-Pensions (Revenue Section) taking a 
lead with and excess of Rs. 15.88 erores followed by Grant No. 75-Roads 
(Capital Section) with an excess of Rs. 6.46 crores; Grant .No. 25-
Department of Economic Affairs; (Revenue Section) with an excess of 
Rs. 4.77 crores; and Grant No. 97-Chandigarh (Revenue Section) with an 
excess of Rs. 1.12 crores. In the case of Defence Services. the two exccss 
registering Grant Nos. 18-Army ('Revenue Section) and 22-Capital outlay 
on Defence Services had incurred significantly high excess expenditure of 
over Rs. 53.23 crores and Rs. 21.29 crores respectively. Similarly, 
substantial excess expenditure amounting to Rs. 21.46 crores and Rs. 25.54 
erores had been incurred by the Ministry of Communications under Grant 
No. 14-Postal Services (Revenue Section) and Grant No. 15-
Telecommunication Services (Capital Section) respectively. In the case of 
the grants administered by the Ministry of Railways. Grant No. 16 
(Capital) alone accounted for an exeess expenditure of as high as Rs. 
521.70 crores followed by an excess of Rs. 17.57 crores under Grant No.8 
(Revenue Section). 

1.11 The excess expenditure has been a recurring phenomenon in the 
past. The table given below indicates the position regarding excess 
expenditure incurred under the excess registering grantslappropriations 
during the last five years: 

Year 

1988-89 
1989-90 
1990-91 
1991-92 
1992-93 

No. of excess 
registering grantsl 

appropriations 

26 
20 
19 
16 
13 

Excess Expenditure 

(Rs. in crores) 
367.98 
976.82 
900.24 
398.28 
689.06 

1.12 The explanatory notes furnished by the Ministries!Departments 
concerned for the excess expenditure incurred under various grantsl 
appropriations operated by them during the year 1992-93 arc reproduced at 
Appendices I to XI of this Report. On the basis of these notes and the 
additional information available, the Committee have examined some of 
the prominent cases involving excess expenditure in the later part of this 
Report. 
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c. Savings 

1.13 During the eourse of examination of Appropriation Accounts 
relating to Civil, Defence Services. Postal Services. Telecommunication 
Services and Railways for the year 1992-93. the Committee have also 
noticed large scale savings (both under Voted Grants and Charged 
Appropriations) as per details given below: 

Name of Appropriation Accounts 

Civil 
Defence Services 
Postal Services 
Telecommunication Services 
Railways 

Total amount of Savings 
both under Voted Grants 
and Charged 
Appropriations 

(Rs. in crores) 
12139.58 

58.33 
15.10 

141.61 
810.58 

13165.20 

1.14 The table given below indicates the summarised position of 
number of items under various Appropriation Accounts wherc saving 
exceeding Rs. 10 crores and also Rs. 100 erores had occurred during thc 
years 1992-93: 

SI. Name of Appropriation 
No. Accounts 

l. Civil 
2. Defence Services 
3. Postal Services 
4. Telecommumnication Services 
5. Railways 

Total 

No. of items 
having saving of 

over Rs. 10 crores 
but less than 

Rs. 100 crores 

51 
1 
1 

8 

61 

No. of items 
having saving of 

ovcr Rs. 100 
crorcs 

16 

1 
2 

19 

1.15 A detailed scrutiny of Appropriation Accounts also reveals that the 
fOllowing Grants! Appropriations had been registering savings of over 
Rs. 100 crores pcrs;:.tcntly during the last three years: 
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(Rs. in erores) 

SI. Name of Grant! 1990-91 1991-92 1992-93 
No. Appropriation 

1. Interest 351.75 854.37 1424.53 
payments (Revenue- (Revenue- (Revenue-

charged) charged) charged) 
2. Transfers to 186.58 1974.90 305.17 

State (Capital- (Capital- (Revenue-
Governments charged) charged) voted) 

127.29 617.10 
(Revenue-voted) (Capital-

charged) 
3. Repayment of 38147.52 17287.09 4569.87 

debt (Capital- (Capital- (Capital-
charged) charged) charged) 

4. Deptt. of 100.91 251.66 450.01 
Expenditure (Revenue- (Revenue- (Revenue-

voted) voted) voted) 
S. Ministry of 156.62 185.08 377.22 

Textiles (Revenue- (Revenue- (Capital 
voted) voted) voted) 

184.21 
(Revenue-

voted) 

1.16 The following table indicates the extent of saving out of the total 
voted GrantwCharged Appropriations during the last five years i.c. 1988-89 
to 1992-93. 

Year Savings 
(Rs. in crores) 

1988-89 72774.04 
1989-90 38006.78 
1990-91 43872.55 
1991-92 26466.65 
1992-93 13165.20 

D. Sulftrader of Savings 

1.17 Savings in a grant or appropriation arc required to be surrendered 
to the Government as soon as these arc foreseen without waiting for the 
last day of the year. 

1.18 It bas been pointed out by Audit in para 2.5 of Report No. 1 of 
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1994 that against gross savings of Rs. 12139.58 crores in the Appropriation 
Accounts, Civil, the amount surrendered was Rs. 4845.97 crores out of 
which 94.35 per cent (Rs. 4571.97 crores) were surrendered on the last dey 
of the financial year. The C&AG's Report further points out that in ~ 
voted grants and 35 charged appropriations. the entire saving amounting lb 
Rs. 648.39 crores and Rs. 1435.85 crores respectively were ROt 
surrendered. The Audit Report has also brought out 38 cases wh_ 
savings were greater than 20 per cent and amounted to more than Rs. oee 
crore but not surrendered to Government. A scrutiny of those cues 
reveals that the percentage of savings not surrendered to the total saville 
available under a grant-appropriation varied between 20 and 99.9 f!tr 
cent. 

1.19 It is further seen from the C&AG's aforesaid Report that in .. 
following four voted grants, the amount surrendered exceeded Ihe ove,.tI 
savings: 

SI. 
No. 

1. 

2. 

3. 

4. 

Grant 

Revenue Voted 

63-Ministry of 
Petroleum and Natural 
Gas 

74-Surface Transport 

76-Ports, Light Houses 
and Shipping 

Capital Voted 

39-Ministry of Food 
Processing Industries 

Total 

Amounl of 
saving 

45.94 

0.66 

24.63 

1. J 1 

72.54 

Am<MMtt 
surrcndcrod 

(Rs. in crores) 

49." 

0;74 

26.00 

1.4J 

77.72 

1.20 It is also seen from the Appropriation Accounts (Civil) for the ycar 
1992-93 and the Report of the C&AG thereon (No.1 of 19(4) Ihal in case 
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of following three voted grants, Rs. 2.47 crores were surrendered although 
the expenditure exceeded the grant and no savings were thus available for 
surrender. 

Sl. 
No. 

Grant Amount of excess 
expenditure 

Amount 
surrendered 

(Rs. in crores) 

1. 

2. 

3. 

Revenue 

25-Deptt. of Economic 
Affairs 

33-Pensions 

Capital 

75-Roads 

Total 

4.77 0.99 

15.88 0.61 

6.46 0.87 

27.11 2.47 

E. Supplementary Grants/Appropriations 

1.21 If the amount provided for in the sanctioned budget for any servicc 
in a financial year is found to be insufficient for the purpose in that year or 
when a need has arisen during that year for supplementary or additional 
expenditure upon some 'new service' not contemplated in the original 
budget for that year, the Government is to arrange necessary 
supplementary grants or appropriations in accordance with the provisions 
of Article 115(1) of the Constitution. 

1.22 The Ministry of Finance had in their instruction issued to all the 
MinistrieslDepartments concerned on 27 March, 1986 with the approval of 
the Cabinet, also stated: 

"Supplementary demands should be severely restricted to genuinc 
unforeseen expenditure which could not be envisaged at the time of 
preparing the annual budget or to meet the requirements of decision 
or developments taking place after the approval of thc budget ·i.e., in 
respect of post budget decision and not for continuing schemes and 
programmes." 
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1.23 However; substantial amounts of supplementary grants and appro-
riations were obtained by the various Ministries!Departments of 
overnment of India during 1992-93 as per details given below:-

Sector 

Civil 
Defence 
Postal 
Telecommunications 
Railways 

Supplementary provisions obtained 
(Rs. in erores) 

Total: 

11450.80 
788.66 
69.00 
0.02 

953.50 

13261.98 

1.24 The Committee's scrutiny of the relevant Appropriation Accounts 
revealed that despite obtaining supplementary grants! Appropriations of 
Rs. 1008.82 crores to meet their additional requirements, the Ministries! 
Departments concerned had incurred excess expenditure during 1992-93 in 
the following 11 cases ,out of 13 Grants / Appropriations those registered 
excess:-

(In crores of rupees) 

lSI. No. &: Name of Grant Adminis- Amount of Amount of 
No. Appropriation trative Supplementary excess 

Ministry/ Grant/ expenditure 
Department Appropriation 

obtained 

Civil Accounts 
1. 2S-Deptt. of Economic Finance 107.71 4.77 

Affairs 

2. 33-Penaions -do- 82.65 15.88 

3. 7S·Rold! Surface 13.85 6.46 
Transport 

4. 97·Chandillrh Home 22.25 1.12 
Afflirs 

i 0hrqnph 1.59 of 147th Report of PAC (8th Lok Sabba). 
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(In crores of rupees) ... No. It Name of Grant Adminis- Amount of Amount 0: 

No. Appropriation trative Supplementnr\ exces, 
Ministry / Grnnt expenditure 
Department Appropriation 

obtnined 
-~~-

IHfmcr Mrvicrs 
S. IS-Army Defence 33('.42 53.2~ 

t. 22-Capital Outlay on -do- 1O~.'7 21.2'1 
Defence Services 
PoslIII ~rvicrs ,. 14-POItaI Services Communications 6'l.<MI 21.4(, 

Trl«ommun;cQ(ion 
Mrvica ... IS-Telecommunication -do-- 002 25.54 
Services 
RDilwtlys 

.. 11. Grant / Appropriation Railways 26,,2:' 539.2~ 

NOI. 8, 10 It 16 

100r:.72 61\9.11.1 

1.25 In paragraph 2.4 of the Report of the C&AG of India. No.1 of 
1994 (Union Govemment-Civil), it has been pointed out that the 
.pplementary provision of Rs. 2364.64 crores obtained in 2l cases by the 
GDIlccmed Ministries I.Departments during 1992-93 proved unnecessary as 
IIIIe final savings of Rs. 6908.28 crores in thl:se cases exceeded the 
..pplementary provisions. The details, of these cases are given in 
Appendix XII. (These details, however, do not include the cases where 
a.ly token supplementary provision was obtained) According to Audit. 
tbese 23 cases also indicate-a steep rise both in terms of number of cases 
_ the amount involve~ as compared to 1991-92 when there were only 13 
such instances involvin, supplementary provisions of Rs. 26.18 crores. 

1.26 Similarly, the following three cases have also been noticed under 
Defence Services where \he final savings had exceeded the supplementary 
-provisions obtained during the year under review: 

(Rs. in crares) 

•• No. It Name of Grant Supplementary Finnl 
Me. provision Snving 

obtained 

1. IS-Army (Revenue-Charged) 0.61 ON) 

2-3. 21-Defenc:e Ordnance 
Factories 

(Revenue-Voted) 8.55 52.1~ 

(Revenue-<:harged) 0.20 i.lll 

9.36 5HIJ 
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1.27 Further, the Appropriation Accounts of Railways for the year 1992-93 
has also revealed the following eight cases where the final saving had 
exceeded the supplementary provisions obtained under a grant / 
appropriation: 

SI. Grant No. 
No. 

1. 2-Revenue-Miscellaneous 
Expenditure (Voted) 

2. 6-Revenue-Working 
Expenses-Repairs &: 
Maintenance of carriages 
&: wagons (Voted) 

3. 7-Revenue-Working 
Expenses-Repairs & 
Maintenance of Plant and 
equipment (Voted) 

4-5 9-Revenue-Working 
Expenses-Operating 
Expenses-Traffic 

(Voted) 
(Charged) 

6. 12-Revenue-Miscellaneous 
Working Expenses 
(Charged) 

7. 14-Revenue-Appropriation 
to Funds-ORF, OF, PF, 
ACSF & Reserve Fund 
(Voted) 

8. 16-Assets-Railway Funds 
(Voted) 

(Rs. in croTes) 

Supplementary Final Savings 
provisions 

obtained 

2.10 

4.89 

• 
3.08 

9.01 
0.02 

0.43 

187.00 

224.63 

431.16 

6.37 

13.52 

6.21 

10.80 
0.07 

6.77 

319.86 

247.50 

611.10 
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F. UlUJuthorised re-appropriGtion of funds 

1.28 A grant or appropriation is distributed by sub-heads or standard 
objects (called primary units) under which it is accounted. Re-
appropriation of funds can take place between primary units of 
appropriation within a grant or appropriation before the close of financial 
year to which such grant or appropriation relates. Re-appropriation of 
funds is to be made only. when it is known or anticipated that the 
appropriation for the unit from which funds are to be transferred will not 
be utilised in full or that savings ean be affected in the appropriation for 
the said unit. 

1.29 On the recommendation of the Public Accounts Committee. 
Government have prescribed that any order for re-appropriation whieh has 
the effect of increasing the budget provision under a sub-head by more 
than 2S per cent of the budget provision or rupees one erore. whichever is 
more shall be reported to Parliament alpnpith the last bateh of 
supplementary demands for the financial year and if such re-appropriation 
is made after the last batch of supplementary demands. prior approval of 
the Additional SecretarySecretary of the Ministry of Finance (Department 
of Expenditure) should be obtained by the Financial Advisor of the 
Department. 

1.30 Test-check by Audit of Appropriation Accounts for the year 
1992-93 has revealed that in ten cases relating to the following four Grants 
the re-appropriation exceeded the twin limits of rupees one crore and 
2S per cent of the sanctioned provision, but the Ministries / Departments 
neither reported the augmentation to Parliament nor obtained the prior 
approval of Department of Expenditure (Paragraph 2.9 of Audit Report 
No. 1 of 1994). 

SI. No. and Name Major Head Sub·hend Amnunl 
No. of Orant (R •. in 

thilulDndw) 

2 3 4 ~ 

1. 9-Miniltry of ")U6"-Qvll D .2(irNational 
Civil SUppile1 Suppllel Coopentlve 
I. Public COnlumer O. 2500 
Dlltrlbutloa Fedentlon R. 10700 

2. 37-lndlrect "4047"-c.pltal (I)AA 1(1)(4r 
Tuu Outla, 011 Acquilition of O. 250000 

odIer Aircraft R. 155000 
FIICII 
Semen 

(II)AA. 1(1)(2)- O. 35000 
Major Work. R. 30000 
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2 3 4 

3. 78-Urban Development"2216"- e 1(1)(1)(1)(1)-
and Housing Housing Minor Works 

"347S"-Other (i) E.I(l )(2)-
General Assistance 
Economic through StDte! 
Service Distt. Level 

Agencies. 

(ii) E.1(2)(2)-
Assistance 
through State 
Level Dislt. 
Level Agencies. 

(iii) E.1(3)(3) 
(I)-Auistance 
through HUDeO 

4. 93·Delhi Major Head A·14 Police 
"2055" A·14(S)Disll. Police 

A·14(S)(9)North 
East Di5lrict 

Major Head A·IS Jails 
"2056" A·IS(l) Direction 

and Administration 
A·IS(l)(1) Jail 
Establishment 

Major Head V·6-Ronds and 
"30,5.4" BridgeR 

V·6-(l) District 
and Olher Roads 
V.6-(1)( I) Other 
Expenditure 

o. 
R. 

O. 
R. 

O. 
R. 

O. 
R. 

O. 
R. 

O. 
R. 

O. 
R. 

5 

30000 
121l(l() 

161~OO 

96376 

115000 
nt09 

88500 
445110 

5621111 
14331\ 

45170 
16125 

IiOIKKI 
164UO 

1.31 In the context of the efforts for keeping the final deficit under 
control. Government had prescribed that all re-appropriation which would 
have the effect of increasing the budget provision by more than Rupee one 
crore under a sub-head should be made only with the approval of 
Secretary, Ministry of Finance (Department of Expenditure). 

1.32 Test-check by audit of Appropriation Accounts for the yellr 1992·93 
hu also revealed that in 11 cases relating to the following four Grllnts. the 
re·appropriation exceeded the limit of 19. one crorc without the Ilpproval 
of Dcpanment of Expenditure (Para 2.9(ii) of Audit Report No. 1 of 
1994). 
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SI. No. and Name Major Head Sub-head Amount 
No. of Grant (Rupees 

in 
thousand) 

1 2 3 4 5 

1. 8-Department "3452-Tourism (i) B.2(3)(2)-
of Tourism Overseas Publicity 

through Air India O. 403700 
R. 56100 

(ii) B.2(5)(2) 
Interest differential 
subsidy to IFel on 
hotel loans O. 7100 

R. 10300 
2. 10-Ministry of "2803"-Coal & C.2(1)-payment 

Coal Lignite against collection of 
cess on coal and O. 335700 
coke R. 63800 

3. ll-Department "3453"-Foreign DL-Foreign Trade O. 139400 
of Commerce Trade and Ex- Control R. 13573 

port Promotion 
4. 93-Delhi Major Head A-14 Police 

"2055" (i) A-14(3)(1)(I)- O. 96393 
Security Unit R. 15403 

(ii) A-14(3)(1)(2)- O. 45010 
Sp<x:ial Branch R. 10396 

(iii) A-14(5)(2)- South O. 111128 
District R. 11830 

(iv) A-14(5)(6)- West O. 74294 
District R. 10174 

(v) A-14(4)(2)- Delhi 
Armed Police O. 52260 
A-14(4)(2)(1)- 1st S. 6900 
Battalion R. 11800 

Major Head (i) J.1 General 
"2202" Education 

J.1(2)(6) O. 635729 
Government S. 26100 
Secondary Schools R. 13093 
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4 

(ii) J.1 (2)(9)(1)- Provi-
sion of additional O. 
schooling facilities in S. 
age group 11-14 R. 
and 14-17 

5 

1022219 
32400 
17306 

G. Expenditure on 'New Service/New Instrument of Service' 

1.33 On the recommendation of the Public Accounts Committee. 
Ministry of Finance has prescribed financial limits for different categories 
of expenditure beyond which the expenditure constitutes New ServicelNew 
Instrument of Service and requires prior approvaVreport to Parliament. 

1.34 According to audit paragraph 2.10 of C&AG's Report No. 1 of 
1994 on Accounts of Union Government (Civil), test check of accounts for 
1992-93 revealed that the following cases of expenditure qualified as New 
ServicelNew Instrument of Service in which prior approval of Parliament 
was not obtained nor was the expenditure reported to Parliament:-

(i) Ministry of Surface Transport 
(a) Grant No. 74 - Ministry of Surface Transport:-

Ministry incurred expenditure of Rs. 149.86 lakhs towards subsidy to 
Central Inland Water Transport Corporation (crWTC) for river 
conservancy against the budget provision of Rs. 14.00 lakhs. The 
additional expenditure of Rs. 135.86 lakhs which was in excess of the 
prescribed limit of Rs.10 lakhs, was met by re-appropriation from within 
the grant without prior approval of Parliament. 

(b) Grant No. 76-Ports, Lighthouses and Shipping:-
Following amounts incurred by the Ministry which were in e~cess of the 

prescribed limit of Rs. 10 lakhs, and were beyond the limits prescribed for 
New ServicelNew Instruments of Service in which the Ministry did not 
obtain prior approval of the Parliament and met the expenditure by the re-
appropriation of funds within the grants. 

SI. Sub-head 
No. 

1 2 

1. Subsidy for River 
Dredging & Maintenance 
of River Hooghly and 
Haldia Channel by 
Calcutta Port Trust 

Budget 
provision 

3 

2100.00 

(Rupees in lakhs) 
Actual Additional 

expendi- payment which 
ture was met by 

reappropriation 
4 5 

2134.00 34.00 
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1 2 3 4 

2. Subsidy for Maintenance 1600.00 2816.00 
and Dredging in Haldia 
Channel by Calcutta Port 
Trust 

3. Subsidy for SCI for 255.00 522.00 
meeting operational loss 
for running Shipping 
Services-Haj Services 

,', . 

5 

1216.00 

267:00 

(ii) Ministry of Textiles - Grant No. 77-Ministry of Textiles 
Ministry had incurred Rs. 32.00 crores on subsidy towards losses for 

procurement of jute by Jute Corporation of India against the budget 
provision of Rs. 6 crores. The additional expenditure of Rs. 26 crores 
which was in excess of the prescribed limit of Rs. 10 lakhs. was met by re-
appropriation from within the grant without prior approval of Parliament. 
However, out of the additional expenditure of Rs. 26.00 crores met by re-
appropriation, Rs. 21.00 crores were reported to Parliament in thc last 
batch of Supplementary Demands for Grants, March 1993. Thc remaining 
Rs. 5 crores were met by re-appropriation from within the grant without 
prior approval of Parliament. 

1.35 The Committee note that an expenditure of the order of Rs. 689.06 
crores had been Incurred by various MlnlstrleslDepartments In excess of the 
aurelate sanctioned provision of Rs. 30,811.51 crores under 13 Irantsl 
appropriations durlnl the year 1992-93. Surprlslnlly, the year 1992·93 had 
witnessed excess expenditure In aU the sectors of the Union Government 
viz., Civil, Defence,. Postal, Telecommunication and Railways. The 
Committee are also constrained to nnd that excess expenditure of over RI. 1 
crore had been Incurred In as many as 10 out of the total 13 Irantsl 
appropriations which rellstered excess expenditure. What Is stili more 
dlstresslnl II the fact that thll excell expenditure had occurred delplte 
obtalnlnl lupplementary provllloDl amountlnl to RI. 1008.72 crores under 
11 Irantslapproprlatlonl out of 13 excesl rellsterlnl Irantslapproprlatlons 
durlnl the year under review. EVidently, the Budlet controlllni authorities 
In varioul MlnlltrleslDepartmentl of Government repeatedly failed not only 
In keeplnl the required vllll over the trend of expenditure but allo In 
ulelllni properly their actual requlren1ent. of funds while seeklnl 
lupplementary provilloni at the fal end of the year when they had adequate 
data for Htlmatlnl their fund requlrementl. Thll hal relulted In the 
recurrence of an eXC: .. I expenditure of lubltantlal malnltude In 1992-93 allO 
u In the put year. The fac:t that the eXC: .. I expenditure Ihould persllt year 
after year delplte repeated exhortatlonl of the Committee and IllIuanee of 
lutruc:tloal by the MlnIItry of FlDanc:e etc:., from time to time only leadl 
the Committee to conclude that the matter bal not bien viewed by the 
MlnlltriellDepartmentl with tbe HI'IoUinell It de .. rv... The Committee 
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would Uke the Ministries to bear in mind that excess expenditure Is 
'unauthorised expenditure' betraying lack of financial discipline. The only 
situation in which the excess expenditure is understandable is when a need 
for unforeseen or unavoidable expenditure has arisen suddenly which could 
not have been anticipated and with no time left for the Ministry/ 
Department to approach Parliament for a supplementary grant or 
appropriation. In view of the persistent trend in the incurring of excess 
expenditure going unchecked, the Committee recommend that Government 
should undertake a case study of the instances where expenditure had 
exceeded the budgetary allocations during the last five years with a view to 
looking into the reasons as to why the existing mechanism for control of 
expenditure has failed to effectively check the unabated trend of excess 
expenditure. Steps should also be taken to streamline the mechanism in this 
regard so as to tighten the rmancial and budgetary controL 

1.36 A scrutiny of the Appropriation Accounts of Civil, Defem'e, Postal, 
Telecommunication and Railways has revealed that large scale savings 
aggregating Rs. 13,165.20 crores had also occurred during the year 1992·93. 
Out of these, bulk of the savings amounting to Rs. 12,139.58 crores ~ere in 
the grants/appropriations operated under Civil sector followed by sa\'ing of 
Rs. 810.58 crores under grants/appropriations operated by the Ministry of 
Railways. An analysis of the relevant Appropriation Accounts has also 
disclosed that while 61 grants/appropriations had registered savings varying 
between Rs. 10 crores and Rs. 100 crores each, saving of the order of over 
Rs. 100 crores each had occurred in as many as 19 grants/appropriations 
during the year 1992·93. Curiously enough, savings of over Rs. lOO crores 
each has been persistently Qccurring from 1990·91 onwards under the Civil 
grants/appropriations relating to Interest payments, Transfer to State 
Governments, Repayment of debt, Department of Expenditure and Ministry 
of Textiles. In the opinion of the Committee, the savings of such high 
magnitude are indicative of both faulty budget estimation and also 
undesirable tendency of various Ministries towards excess budgeting which 
not only leads to inemcient utilisation of funds but also deprives other 
important sectors of the economy of much needed resources. The Committee 
would like the Government to address themselves to this issue seriously so 
as to gear up their budgetary control mechanism to ensure that the 
estimation of re,quirement of funds in all sectors of Governmental adivities 
is carried out meaningfully and realistically. They would also like the 
Government to Impress upon the Budget controlling authorities in all the 
MinistrieslDepartments to exercise due caution and farsightedness while 
forecasting their requirement of funds. 

1.37 What has further concerned the Committee is the non·adherence to 
the procedures prescribed for surrendering the savings. According to the 
prescribed procedure, savings in a grant or appropriation are required to 
be surrendered by the Departments concerned to the Government as soon as 
these are foreseen without waiting till the end of the year. The Committee 
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note with concern that as against the gross savings of Rs. 12139.58 crores in 
the accounts of Civil Sector for 1992-93, the amount surrendered was 
merely Rs. 4845.97 crores out of which Rs. 4571.97 crores i.e., 94.35 per 
cent were surrendered only on the last day of the financial year. In the 
opinion of the Committee, this poor spectacle of negligence on the part of 
different ministries speaks volumes about the scant regard being displayed 
by them towards prescribed fiDllDcial procedure. 

1.33 The Committee have further observed that in four voted grants viZ; 
63-Ministry of Petroleum and Natural Gas (Revenue); 74-Surface 
Transport (Revenue); 76-Ports, Light houses and Shipping (Revenue); and 
39-Ministry of Food Processing Industries (Capital), the amount 
surrendered in 1992-93 exceeded overall savings available in these grants. 
To the utmost dismay of the Committee, there were three voted grants Nos. 
2S-Department of Economic Affairs (Revenue); 33-Pensions (Revenue); 
and 75-Roads (Capital) where surrenders were made despite the fact that 
expenditure exceeded in these grants and no savings were thus available for 
surrender which shows that there was inadequate accounting, control and 
monitoring of expenditure. The Committee take a very serious view of these 
lapses on the part of the officials concerned and desire that responsibility be 
fixed for the laxity shown in this regard. The Committee also. desire that 
Government to devise foolproof measures to obviate recurrence of erroneous 
surrender of funds in future as it vitiates proper budgetary control. 

1.39 Yet another area where shortcomings wen: observed by the 
Comrrittee related to the manner in which supplementary demancls had 
been obtained by the Ministries/departments. The Ministry of Finance had 
in their instructions issued to all the MinistriesiDepartments concerned on 
27 March, 1986 directed that supplementary demands should be severely 
restricted to, genuine unforeseen expenditure which could not be envisaged 
at the time of preparing the annual budget or to meet the requirements of 
decisions or developments taking place after the approval of the budget and 
not for continuing schemes and programmes. The Committee's examination 
of the relevant Appropriation Accounts has revealed that despite those 
instructions, supplementary grants/appropriations to the extent of 
Rs. 13261.98 crores were obtained by the various Ministries/Departments 
during the year 1992-93. The Committee's scrutiny has also revealed that 
the instrument of obtaining supplementary demands was not operated 
judiciously by certain MinistriesiDepartments during the year under 
review. They are surprised to find that in the case of Civil sector, the extent 
of overall savings of Rs. 12139.58 crores was even more than the 
supplementary provisions of Rs. 11450.8& crores obtained by the various 
MinistriesiDepartments. Strangely, the final savings in 23 grants/ 
appropriations operated under Civil sector were far ill excess of the 
supplementary provisions of Rs. 2364.64 crores obtained in these cases and 
registered a susbstantial increase both in terms of number of cases and the 



21 

amount involved as compared to the previous year 1991-92 when there were 
only 13 such instances involving supplementary provision of Rs. 26.13 
c:rores. Moreover, three cases under Defence Services and eight cases under 
Railways have also come to the notice of the Committee where final savings 
had exceeded the supplementary provisions obtained under a grant! 
appropriation during the year 1992-93. There were also 11 instances where 
excess expenditure of Rs. 689.03 crores had occurred despite obtaining 
supplementary provisions of Rs. 1008.72 crores in these cases during the 
year under review. From these facts, the Committee are inclined to 
conclude that the aforementioned instructions of the Ministry of Finance 
issued on 27 March, 1986 have not been observed in their true spirit. 
Evidently, the various MinistrieslDepartm~nts have been resorting to 
obtaining of supplementary grants or appropriations in an ill-conceived 
manner without conducting a proper and close scrutiny of the expenditure 
incurred or likely to be incurred by them during the financial year. The 
Committee view this situation with grave concern and express their 
unhappiness over the irresponsible attitude displayed by the various 
Ministries while obtaining supplementary grants/appropriations during the 
year 1992-93. The Committee consider it necessary that supplementary 
provIsions are obtained only in cases where it is really and genuinely 
required and the MinistrieslDepartments are not allowed to make 
indiscriminate use of this mechanism. They, therefore. desire the 
Government to impress upon the Budget Cells of all the Ministries to frame 
their Budget estimates most accurately and resort t() supplcmcntary 
demands only in rare and emergent cases. 

1.40 The Committee's examination further revealed that the re-
appropriation of funds effected by the Ministries from one unit ()f grant! 
appropriation to another left a lot to be desired. In pursunce of the 
recommendations of the Public Accounts Committee, Government had 
earlier prescribed that any re-appropriation order having effect of 
increasing the budget provision under a suh-head hy more than 25 per cent 
of the budget provision or Rs. one crore, which ever is more, sh()uld he 
reported to Parliament alongwith the last hatch of supplementary demands 
for the financial year. In case such re-appropriation is made after the last 
batch of supph!mentary demands has been presented to Parliament, prior 
approval of the Ministry of Finance (Department of Expenditure) is 
required to be obtained by the Financial advisor of the dep41rtment 
concerned. However, Committee's scrutiny of the Accounts of cil iI sedor 
for the year 1992-93 and the relevant Audit Report revealed thltt certain 
MinistrieslDepartments neither reported the augmentati()n of funds to 
Parliament nor obtained the prior approval of the Department of 
Expenditure in 10 cases under four voted grants where the re-appropriation 
exceeded the twin limit of Rs. 1 crore and 25 percent ()f the sanctioned 
provision. Similarly, 11 cases under four grants hale also 
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come to the notice of the Committee where re-appropriation of funds of 
over Rs. one crore under a sub-head were made without the approvlli of the 
Ministry of Finance (Department of Expenditure) in contrllvention of the 
instructions in force. In the opinion of the Committee, these CllseS are 
illustrative of the utter disregard for financial discipline. The Committee, 
therefore, recommend that the Government should tllke effective steps to 
ensure observance of the prescribed instructions on the issue and strict 
adherence to the financial discipline. 

1.41 On the recommendations of the Public Accounts Committee, the 
Ministry of Finance have prescribed financial limits for different categories 
of expenditure beyond which the expenditure constitutes New ServicelNew 
Instrument of Service and requires either prior approval of or report to 
Parliament. However, one case from the Ministry of Textiles and four cases 
from the Ministry of Surface Transport have been brought to the notice of 
the Committee where expenditure incurred by them during the year 1992-93 
qualified as New ServicelNew Instrument of Service in which prior 
approval of Parliament WIlS not obtained nor the expenditure was reported 
to Parliament. The Committee view with the concern these cases of serious 
breach of financial propriety committed by the Ministry of Surface 
Transport and Ministry of Textiles. The Committee wish to strongly 
emphasise that they cannot remain silent spectator to this sad state of 
affairs. 

They, therefore, desire that the circumstances leading to these defaults. in 
obtaining prior approval of Parliament or reporting the expenditure to 
them. may be thoroughly investigated and the responsibility fixed. Steps 
should also be taken to ensure that instances of such cases do not recur. The 
Committee would also like the Government to apprise them about the 
precise action taken in this regard. 

1.42 In the succeeding Paragraphs. the Committee will deal with some 
of the prominent cases involving expenditure arising out of the 
examination of various Appropriation Accounts. 
Appropriation Account (Civil) 

Revenue Section (Voted) of Grant No. 33-Pensio/IJ 

1.43 Under Revenue Section (Voted) of Grant No. 33-Pensions. the 
original provision was Rs. 600.15 crores which was augmented to 
Rs. 682.30 crores through a supplementary grant of Rs. 32.65 crores 
obtained in March. 1993. Against this. the actual expenditure incurred by 
the Ministry of Finance (Department of Expenditure) was Rs. 
698.67.71.514 resulting in excess expenditure of Rs. 15.87.71.514. 

1.44 In their explanatory note. the Ministry have explained the reasons 
for excess expenditure as follows: 

"It is stated that the Grant No. 33-Pension:; is a CllI11I1\l~ite grant 
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based on estimates of over 61 agenci~s including Defence (Civil &. 
Main) and DACR which are ultimately consolidated in the Central 
Pension Accounting Office. So, any error in estimates by an agency 
will have reflection in the ultimate consolidation made by the Central 
Pension Accounting Office. Moreover, the disbursement of pension is 
peculiar too. Most of the pensions are disbursed through Public 
Sector Banks and a few through Treasuries and the concerned Pay 
and Accounts OfficeslDrawing and' Disbursing Offices. After the 
payment is made, Central Pension Accounting Office gets vouchers 
and scrolls based on which the accounts are compiled. Hence, the 
excess expenditure can not always be avoided or exactly pinpointed. 
Apart from this, number of scrolls/vouchers are too voluminous to 
enable the Central Pension Accounting Office to investigate the 
correct reasons for excess. The excess is also on account of periodical 
interim relief granted and increase in number of pensioners than 
anticipated. 

At the time of preparation of Budget Estimate for the year 
1992-93, after making every possible efforts we are not able to collect 
requirement of funds for most of the Offices due to paucity of time. 
We prepared Budget Estimate 1992-93 in respect of defaulting Offices 
by increasing 30% more of Revised Estimate 1991-92 accounting for 
about 18% on account of increase in dearness relief and about 12% 
anticipated increase in the number of pensioners. Again at the time 
of preparation of Revised Estimate 1992-93 some of the Offices had 
not furnished their final requirements. In such cases we have taken 
their Budget Estimate 1992-93 figures in toto as Revised Estimate 
1992-93. After consolidation of aU the estimates, there was an 
increase of Rs. 83 crore over Budget Estimate 1992-93. This was 
covered by obtaining Supplementary Grant of Rs. 82.65 crores. Thus, 
these factors accounted for under estimating the final figures for 
1992-93. However, several checks are being exercised in this regard 
during current financial year to avoid excess expenditure in future. 

In view of the circumstances explained above, the excess 
expenditure of Rs. 15,87,71,514 under Revenue Section (Voted) of 
Grant No. 3~Pensions for 1992-93 may kindly be recommended for 
regularisatiQn by the Parliament under Article l1S(l)(b) of the 
Constitution. " 

1.45 The reasons for excess expenditure inCUlTed under various sub-
heads of the Grant, as furnished by the Ministry, are reproduced in 
Appendix-III. A scrutiny of these sub-heads reveals that the bulk of the 
excess expenditure was incurred under the two sub-heads, namely, 
'Superannuation and Retirement AUowances-Ordinary Pensions' and 
'Family Pensions'. Incidentally the excess expenditure under both these 
heads has been attributed to "addition of more pensioners and increase in 
the rate of Dearness Relief." 
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1.46 Commenting upon the excess expenditure of over Rs. 32.50 crores 
incurred by the Department of Expenditure under the same Grant during 
the preceeding year 1991-92, the Committee had in paragraph 1.27 of their 
74th Report (10th Lok Sabha) recommended as follows:-

"In view of the difficulties being experienced by the Ministry of 
Finance in making correct estimates of expenditure on pcnsi9n 
payments, it is apparent that even after more than four years, thc 
creation of Central Pension Accounting Office in the Ministry of 
Finance have not yielded the desired results in the elimination of 
variations between budgetary allocations and actual expenditure. The 
Committee, therefore, desire that the MinIstry of Finance should look 
into the matter urgently for appropriate remedial action." 

1.47 Under Revenue Section (Voted) of Grant No. 33-pensions, the 
Central Pension Accountinl Office in the Department of Expenditure 
incurred an expenditure of Rs. 15.88 crores over and above the sanctioned 
provision of Rs.682.80 crores during 1992-93 although a supplementary 
grant of Rs. 82.65 crores had been obtained in March, 1993. A perusal of 
the explanatory note furnisbed by the Department would reveal that but for 
the saving of over Rs. 23.01 crores that occurred under certain sub-heads of 
the grant, tbe excess expenditure would have been as high as Rs.38.89 
crores. As in the previous year, bulk of the excess expenditure during the 
year 1992-93 bad been registered under tbe two sub-heads 'Superannuation 
and Retirement Allowances-Ordinary Pensions' and 'Family Pensions'. 
The Department bave attributed tbe excess expenditure under these two 
sub-heads to "addition of more pensioners and increase in the rate of 
Dearness Relief." Explaining the factors responsible for under-estimation of 
requirement of funds for 1992-93, the Department have illler-alia stated that 
Grant No. 33-Pensions was a composite grant based on estimated of 61 
agencies and that despite making every possible effort the Department could 
not obtain the requirements of funds from most of the offices both at the 
Budget Estimates and the Revised Estimates Stages. The Department is also 
stated to have prepared tbe Budget Estimates 1992-93 in respect of 
defaulting offices by increasing 30 per cent over the Revised Estimates of 
tbe preceding year 1991·92. Similarly, the Budget Estimates 1992·93 figures 
were taken in toto as Revised Estimares 1992-93 for such offices which had 
not furnished their fmal requirements of funds at the Revised Estimates 
1992-93 stage. The fact that the requirements of funds during the year 1992· 
93 under the Grant-Pensions were estimated without obtaining complete 
and reU.ble data only leads tbe Committee to conclude that the Central 
Pension Accounting Office had falled to develop procedures and systems for 
regular and timely inflow of requisite data from the various offices witb the 
result tbat large variations between the sanctioned budgetary provision and 
the actual expenditure under various sub-beads of this composite grant 
continue to persist despite the recommendations of the Committee made in 
tbe past for taking appropriate remedial action. In the opinion of the 
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Committee, most of the UabWties OD account of pensionary benefits can be 
assessed with more predsiOD by maintainiDl close Uaison with the concerned 
agendes and obtaining' timely lntormation from them. The Committee hope 
that spedal efforts would now be made by tbe Centnl Pension Accounting 
Office to collect and compDe requisite data In time so tbat the BudKet 
Estimates are made as accuntely as possible leaving Uttle scope for excess 
expenditure. Non-submission of data In li!De should be seriously viewed witb 
and strict action taken aplnst the defaultlnl omcers. 
Capital Section (Voted) Grant No. 75-Roads 

1.48 Under Capital Section (Voted) of Grant No. 75-Roads. original 
provision during the year 1992-93 was Rs. 528.54 crore which was 
augmented to Rs. 542.39 crores through a supplementary grant of 
Rs. 13.85 crores obtained in March, 1993. Against this, the actual 
expenditure incurred by the Ministry of Surface Transport was 
Rs. 548,85,16,261 resulting in excess expenditure of Rs. 6.46.16.261. 

1.49 A perusal of the explanatory note furnished by the Ministry for 
regularisation of excess expenditure (reproduced at Appendix IV) reveal 
that the major constituent of the excess expenditure was sub-head "5054-
AA 2(1)(I}-Strategic and Border Roads-Road Works-Works under 
B.R.D.B." which alone accounted for an excess expenditure of Rs. 7.34 
crores. After setting of the excesses/savings in other sub-heads of the 
grant, the overall excess requiring regularisation worked out to Rs. 6.46 
crores. 

1.50 Explaining the reasons for excess expenditure under the above-
mentioned sub-heads, the Ministry of Surface Transport in their 
explanatory note inter-alia stated as follows:-

"The excess expenditure under sub-head AA.2(1)-Road Works-
AA.2 (1)(1) - Works under B.R.D.B. was mainly due to receipt of 
debit vouchers pertaining to the ·previous years just before the close 
of the financial year 1992-93. To prevent the excess expenditure 
under this sub-head, in future effective measures have been taken viz, 
the Controller General of Defence Accounts Office has been 
requested vide letter No. AI1I202 Appro. Accts. III dated 7.10.1993 
(copy enclosed) not to accept any punching medium for the month of 
14th and 15th accounts which are raised by other Controllers without 
the consent of Controller of Defence Accounts (Border Roado;). 

In the circumstances explained above, the excess expenditure of 
Rs. 6,46,16,261 under Capital Section (Voted) of Grant No. 75 -
Roads for 1992-93 may kindly be recommended for regularisation by 
the Parliament under Article 115(1)(b) of the Constitution of India." 

1.51 Under the Capital Section (Voted) of Grant No. 7S-Roads, the 
Ministry of Surface Transport Incurred all overall excess expellditure of 
over Rs. 6.46 crores against tbe total sanctioned provision of Rs, 542.39 
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CI'OI'eI durlnl 1992-93. The Committee's examination of the explanatory 
DOle furnished by the MInistry revealed that this excess e.penditure wu the 
net result of excess and savlnp that had occurred under various sub-beads 
ander the lrant. However, the main consUtuent of the excess expenditure 
was sub-bead "5054 - AA. 1(1) (1) - Strategic and Border Roads - Road 
Works - Works under BRDB" whicb alone accounted for an excess 
expenditure of Rs. 7.34 crores. According to the Ministry, the ex~ss 
expenditure under this sub-bead was "mainly due to receipt of debit 
voucben pertaining to the previous yean Just before the close of tbe 
ftnancial year 1991-93". The Committee have also been informed that 
eft'ectlve measures bave been taken to prevent the excess expenditure under 
this sub-bead by asking the Controller General of Defence Account's Office 
OD 7.10.1993 not to accept any punching medium for the month of 14tb and 
15th accounts whieb are raised by other Controllers without the consent of 
Controner of Defente Accounts (Border Roads). The Commillee's perusal or 
these Instructions dated 7.10.1993 revealed that similar instructiolls were 
already in existence and any booking of expenditure made to this head 
required the approval of Controller of Defence Accounts (Border Roads). 
Evidently, these instructions were not fonowed in the installt case with the 
result that excess expenditure of substantial magnitude under this sub-head 
was incurred during 1992-93. The Committee need hardly poillt out that the 
instructions have meaning only if they are complied with both ill letter and 
spirit. The Committee trust that the Ministry of Surface Trallsport wiD 
therefore, take effective steps to ensure that all finallcial illstructions are 
scrupulously fonowed by their budget controlling authorities so as to 
exercise adequate control on expenditure. 

Revenue Section (Voted) of Grant No. 97-Chandigarh 

1.52 Under Revenue Section (Voted) of Grant No. 97-Chandigarh the 
original provision was Rs. 216.57 crores which was augmented to 
Rs. 238.82 erores by obtaining a supplementary grant of Rs. 22.25 crores 
in March, 1993. Against this, the actual expenditure was Rs. 239,93,77.128 
resulting in excess expenditure of Rs. 1.11.77.128 under the grant. 

1.53 The explanatory not~ furnished by the Ministry of Home Affairs 
for regularisation of excess expenditure under this grant is reproduced at 
Appendix VI. A perusal of this explanatory note reveals that there were 20 
sub-heads under which excess expenditure of Rs. Five lakhs and above had 
occurred in this section of the grant during the year 1992-93. 

1.54 It may also be pointed out that the excess expenditure over the 
budgetary allocations in different sections of Chandigarh grant 
administered by Ministry of Home Affairs has been a recurring feature 
from 1984-85 onwards. While deploring the- casualness displayed by 'the 
Ministry of Home Affairs in administering this grant, the Committee had 
in paragrah 1.30 of tlt .. ir 74thReport (10th Lok Sabha) desired the Ministry 
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of Home Affairs to take effective steps to tighten their financial control 
over the spending units of this Grant in order ensure avoidance of excess 
expenditure being incurred in future. 

1.55 The Committee Dote tbat aD ove..aJ1 excelS of RI. 1.11 crores bad 
occurred dlll"iq 1991-93 UDder Revenue Section (Voted) of Grllllt No. 
97--CbaDdl&arb admiDlstend by the MlDistry of Home Affairs. The 
Committee also flDd tbat tbII excess expenditure bad occurred despite 
obtalninl a snpplementary IJ"IUl:t of RI. 11.25 crores In Marcb, 1993. 
Surprisln&ly eDOUp, a perasaI of the explanatory note furDisbed by the 
MiDlstry for ftIUIarIsatloo of tbls excess expenditure bad revealed that 
there were u many u 20 sub-beads under tbls grant wbleb bad exceeded 
the budgetary aUocations by Rs. 5 Iakbs or more during the year UDder 
review. What II stili wone Is the fact tbat excelS expenditare under this 
grant bas been a rec:urrln& feature from tbe year 1984-85 onwards. Clearly, 
the MlDIstry of Home Affairs bave not drawn lilly lessons from their past 
experience and bave once aplD falled to exercise adequate care In auess1nl 
their actual requirement of funds even while obtainlD& supplementary 
p"anla at the end of the year. In the oplolon of the Committee, the endemic 
tendenq CNl the part of the Cbandigarb Administration to exceed the 
budptary celIlDp year after year II a sad commentary on tbe manner In 
which tbls P"IUlt Is beIq administered by the MInistry of Home Affairs 
whlcb bave miserably falled to enforce strict budgetary discipUue over the 
spendlDg units In CbancUaarh Administration. Tbe Committee trust that the 
MinIstry of Home Affairs would at leut now act by takinl concrete 
measures to effect Improvements In the management of this lraut. The 
Committee would like to be apprised of the steps taken in this regard. 

Appropriation Accounts (Defence) 

1.56 During the year 1992-93, the actual expenditure exceeded the 
sanctioned provisions under two grants operated by the Ministry of 
Defence. The summarised position of sanctioned provisions and actual 
expenditure incurred under these two excess registering grants is given 
below: 

No. It Name 
of Granl 

18-Defeace Servicel-Anly 
(Revenue) 

22-Capilal Outlay _ 
Defence Servica 
(Capital) 

Total : 

Oripnal 
provision 

8937.23 

S340.89 

14278.12 

Supplemen- TOlal 
Ilry 

provision 

336.42 9273.65 

108.S7 5449.46 

444.99 14713.11 

(Rupees ia crores) 

Actual E_ 
Expendilure 

9326.88 D.D 

5470.7S 21.29 

14797.63 74.52 
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1.57 It would be seen from the above table that supplementary grants 
were obtained in both the excess registering grants but the same proved to 
be inadequate to meet the requirements. 

1.58 The explanatory notes furnished by the Ministry of Defence for 
regularisation of excess expenditure are reproduced at Appendices VII & 
VIII. A perusal of the explanatory note relating to 'Grant No. 22-Capital 
Outlay on Defence Services' reveals that there were two cases of incorrect 
classification of expenditure under this grant as per details given below: 

1. Major Head 4076 
Sub Major Head-01-Army 
Minor Head. 101-Aircraft and 
aeroengines 

2. Sub Major Head-04-0rdnance 
Factories 

Minor Head-052-Machinery 
and Equipment 

The excess of Rs. 2.00 crore over the 
final grant was due to booking of 
certain expenditure to this head 
instead of Revenue head. 

The excess of Rs. 5.41 crore over the 
final Grant was due to booking of 
some expenditure on account of 
'Renewal and Replacements' to this 
head. 

1.59 Outlining the steps taken to contain the expenditure within the 
sanctioned budget, the Ministry of Defence have in their explanatory 
notes, inter-alia, stated as follows: 

"Instructions have already been issued to all the estimating 
authorities for framing the budget estimates on the most realistic 
basis. Constant monitoring of the expenditure has also been 
emphasised with a view to scrupulously· conforming to the allocations. 
The Inter-departmental Monitoring Groups constituted since 1991-92 
have been asked to review projected requirements for 1992-93 and 
the actual expenditure details of 1992-93 to pinpoint and eliminate 
the defects, if any, in the process of estimation to bring in further 
refinement in budgetary estimation and control. A copy of Ministry 
of Defence (Fmance) I.D. No. lO(2)193-B-1. dated 21.7.93 is 
enclosed. " 

1.60 In their action taken reply to Para 1.18 of 19th Report of PAC 
(10th Lok Sabha), the Ministry of Defence had stated as follows: 

"In order to identify and remedy the shortcomings and defects in the 
existing system of estimation of requirement of funds under different 
heads. the variations between the assessments made at various stages 
in a financial year and the actual expenditure are being reviewed 
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objectively. These reviews are expected to be conducive to more 
precise and realistic estimation of requirements. In order to further 
tighten the control over expenditure, Inter-departmental Monitoring 
Groups, comprising of the senior officers from Ministry of Defence, 
Integrated Finance, Services Headquarters and concerned Controller 
of Defence Accounts, have been constituted to continuously review 
the progress of expenditure and pending liablities." 

1.61 The table given below indicates that as compared to the precceding 
three years, the aggregate excess expenditure incurred by Ministry of 
Defence during 1992-93 registered increase both in terms of quantum and 
the number of grants. 

Year No. of Grants Total Excess 
expenditure 

(Rs. in crores) 

1989-90 1 15.24 
1990-91 1 1.44 
1991-92 
1992-93 2 74.S3 

1.62 The Committee note that an excess expenditure of Rs. 53.23 crores 
and Rs. 21.29 crores had been Incurred by the Ministry oC Defence under 
Grant No. IS-Army (Revenue) and Grant No. 22-Capital outlay on Defence 
Services respectively during the year 1992-93. This huge exceSs expenditure 
bad occurred inspile of the Ministry obtaining supplementary provisions of 
the order of Rs. 444.99 crores under these two grants. Significantly, this 
excess expenditure Incurred by the Ministry of Defence during thtl year 
under review had registered an Increase both In terms of quantum and the 
number of grants as compared to figures of preceding three years. Although 
the Ministry of Defence is stated to have constituted Inter-departmental 
Monitoring Groups since 1991-92 to continuously review the progress of 
expenditure, the Committee are constrained to observe that these Inter-
departmental Groups could not do anything to contain the expenditure 
within budgetary ceilings during the year 1~2-93. Obviously, the present 
system of assessment of requirement of funds and monitoring oC expenditure 
under grantS'itppropriations operated by the Ministry of DeCence leaves 
mucb to be desired. The Committee have also been inCormed that 
the Inter-departmental Monitoring Groups have been, asked on 
21 July, 1993 to review projected requirements and the actual expenditure 
details oC 1992-93 to pinpoint and eliminate the deCects, iC auy, in the 
process of estimation to bring In refinement in budgetary estimation and 
control. The Committee would like to be apprised of the out-come oC such 
review and the C .. rtber measures taken by the Ministry as a result thereoC to 
tighten their rmancial control. 
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1.63 The Committee also Dote that there were two cases of erroDeous book'n. of expeadlture wbleb resulted ill excess expenditure to the tUDe 
of RI. 7.41 erons ODder Gnnt No. ll-Capltal outlay on DefeDce 
SenIceI. The Committee take a serious view of such patent accoUDtiDg 
errors _ these result ill mlsleadlq and lDcorrect presentation of 
accounts. They believe that such errOR could have been detected and 
avoided If adequate .. tteD&IoD had been· paid particularly at the· 
mperYllory level. The Committee trust that effective measures would be 
taken ill future to obYiate IoIIaoces of mls-classlfication of expenditure. 
Approprilllion Accounts (POlttll) 
Gr""t No. 14-PostaJ Services (Revenue Section-Voted) 

1.64 A,aiast the original grant of Rs. 15,58,72,00,000 augmented to 
Rs. 1627,72,OO~OOO by obtaining supplementary grant of Rs. 
69,00,00,000 aa expenditure of Rs. 16,49,18,46,092 had been incurred 
in the Revenue Section (Voted) of Grant No. 14-Postal Services. 
during 1992-93 resulting in an uncovered excess of Rs. 21.46.46.092. 

1.65 According to the Ministry, the factors which contributed towards 
excess expenditure were as under: 

(i) Settlement of more pensionary cases than anticipated. 
(ii) Settlement of more claims of air carriers due to increase in 

traffic besides enhancement of rates. 
(iii) Increase in expenditure of pay and allowanccs due to 

implementation of biennial cadre revicw and time bound 
promotions and settlement of more L.T.C. claims than 
anticipated. This could not be assesse with absolute accuracy. 

1.66 The Committee Dote that an excess expenditure of over Rs. 21.46 
awes was lDcurred UDder Gnat No. 14- Postal Services (Revenue 
Sec:tIoo.Voted) despite obtalnlna a supplementary provision of Rs. 6,900 
awes durin& the year under review. The excess occurred mainly due to 
Ieldement of more pensionary cases; more dalms of air carriers due to 
locrease ill tramc besides enhancement of rates; and Increase In 
apeodilure of pay and allowances due to biennial cadre review and 
time hoODd promotioDl aad settlement or more LTC claims than 
anticipated. In the oplDlOD of the Committee, these reasons for excess 
expenditure over authorised allocations clearly iIldic:ate that lack of 
proper aad timely review of antldpated expenditure and failure to 
provide fully for requiremeDt of funds had contributed to the excess 
under this aranL The Committee are unable to appreciate why lIabUlties 
011 accoUDt of settlemeilt of penslouary cases as also expenditure on pay 
and aUowances due to blennlal cadre review could not be assessed 
reaUstkaUy by the Department of Posts since there Is usually no element 
of unc:ertalDt)' In the expenditure on pensions or pay and allowantes. 
The Committee hope· thm Department of Posts would take suffICient 
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care In future whUe projecting their requirements of funds so as to contain 
acess apenditure. 
Appropriation Accounts (Telecommunication) 

Grant No. 15 - Telecommunication Services 

(Capital Section - Voted) 

1.67 Against the original grant of Rs. 4018.99 crores augmented to 
RI. 4019.01 crores by obtaining a Supplementary Grant of Rs. 0".<12 crore, 
the Ministry of ·.Communications incurred an excess expenditure of Rs. 
2S.S4 crores in Capital Section (Voted) of Grant No. 15 
Telecommunication Services during 1992-93. 

1.68 Explaining the reasons for the excess the Ministry of 
Communications have stated: 

"The excess expenditure has been mainly incurred in one of the plan 
schemes viz. Local Telephone Systems on account of more purchase 
of materials like cables and A&P than anticipated earlier. During the 
year 1992-93, against the target of provision of 8.50 lakhs new 
telephone connection the actual achievement was Rs. 9.87 lakhs. 

In the Department of Telecommunications over 12000 individual 
projects are executed through field level formations called circles. 
SSA units and even taluk level offices such as SO Os etc., spread all 
over the country. These projects vary in size from about Rs. 50 lakhs 
in terms of financial value to even Rs. 50 crores in big cities. Bulk of 
the expenditure on these projects is generally incurred through 
centralised procurement of materials. In addition, field units also 
incur expenditure towards purchase of equipment in small quantities 
such as drop wires, jointing kits, L& W material and subscriber and 
instruments etc. It is therefore not practicable at this stage to cxactly 
correlate the process of procurement of materials. estimate by 
estimate, with sehemewise provision in the budget specially where 
such a large number of small, medium and large size projects arc 
under execution simultaneously all over the country. However, 
notwithstanding these IPractical difficulties and the size of the network 
all attempts are being made by means of strict enforcement of rules 
to ensure that field units remain within the budget allotment." 

1.69 Incidentally, the excess expenditure of Rs. 65.04 crores incurred by 
the Ministry under this grant during the preceding year 1991·92 was also 
attributed to the excess occurred mainly under plan scheme "Local 
Telephone Systems" due to more receipt of cables and apparatus and 
plant. 

1.70 Under Capital Section (Voted) of Grant No. IS-Telecommunication 
Services, the Ministry of Communications had incurred an expenditure of 
as. lS.S4 crores over and above the sanctioned provision of Rs. 4019.01 
ttores during the year 1992-93. As In the previous year 1991-92, the excess 



32 

expenditure during the year under review had occurred mainly under the 
plao scheme "Local Telephone Systems" on account of more purchase or 
materials like cables, apparaws aud plants than antic:ipated. Explaining 
their difficulties the Ministry of Communications in their explanatory note 
stated that over 12000 individual projects are executed in the Department of 
Telecommunications through field level formations. While bulk of the 
expenditure on these projects Is generally [ncurred through centr:alised 
procurement of materials, the field units also incur expenditure towards 
purchase of equipment in small quantities. According to the Ministry, It Is 
therefore not practicable at this stage to exactly correlate the process of 
procurement of materials when such a large number of projects are under 
execution simultaneously aU over the country. The Committee have been 
informed that notwitbstandiq the practical difficulties, all attempts were 
beinl made by the Department by means of strkt enforcement of rules to 
ensure that field units remain within the budget allotment. While 
appreclating the practical difficulties being experienced by the Department 
in implementinl the plan scheme relating to 'Local Telephone Systems', the 
Committee would like to emphasise that proper measures are required to be 
taken to impress upon the field units to regulate their expenditure within 
budgetary ceilings. They therefore, desire that the Ministry should evolve a 
sound mechanism for keeping a proper watch over the expenditure incurred 
by various field units vis-a-vis their budgetary allocations so as contain the 
excess expenditure in future. 

APPROPRIATION ACCOUNTS (RAILWAYS) 

1.71 During 1992-93, the actual expenditure under the grants! 
appropriations administered by the Ministry of Railways exceeded the 
sanctioned provisioh in two grants and one appropriation as detailed 
below: 

No. " Name of 
Grants! Appropriations 

Grant No.8 

Original 
Grant 

Supplementary 
Grant 

Total 
Grant 

(Rupees) 

Excess 
Expenditure 

- Working Expenses 961,44,84,000 39,54,88,000 1000.99,72.000 17,57,08,720 
- Operating Expenses 

Rollina stock and 
Equipment 
(Revenue) 

Appropriation No. 10 
- Working Expenses 
- Operating Expenses 
- Fuel (Revenue) 

2,00,000 20,000 2,20,000 30,972 



No. a: Name of 
Grants! Appropriations 

Grant No. 16 

Ori&ioal 
Grant 
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Supplementary 
Grant 

Total 
Grant 

Excess 
Expenditure 

- Alletl, Acquisition 6816,77,80,000 228,70,15,000 7045.47,95.000 521.70,28,992 
- CoDltruc:tion and 

Rep\Kcmen~ 

"Other 
Expenditure" 

- CAPITAL 
mS.24,64,OOO 268,2S,23,!XX) 8046,49,87,000 539.27,68,684 

1. 72 The comparative figures of excess expenditure incurred by the 
Ministry of Railways during preceding five years is indicated in table given 
below:· 

Year No. of Excess registering Excess 
Grants / Appropriations (Rs. In crores) 

1988-89 8 104.97 

1989-90 9 196.42 

1990-91 8 272.51 

1991-92 9 294.01 

1992-93 3 539.28 

1.73 The complete text of the explanatory note of the Ministry of 
Railways is reproduced in Appendix XI to this Report. 

1.74 It Is rather distresslq that inspite of repeated exhortations by the 
Committee for eosurinC stricter observance of fmancial principles witb a 
view to contain the excess expenditure to the barest minimum, the Ministry 
of RaIlways continue to display their callous attitude towards the need for 
framinC the budget estimates on a realistic basis and exercising a close and 
coostant watch over the trend of expenditure witb reference to the 
sanctioned cranb. To the utter dismay of the Committee, the excess 
expenditure Incurred by the Mlnistry of RaUways during 1992-93 bas 
assumed a new dimension by touching an astronomically hieh figure of 
Rs. 539.11 crores which Is not only more than tbe aggregate excess 
expenditure Incurred by aD excess registering Ministries / Departments of 
Government during the year under review but also highest as compared to 
lbe excess expenditure rqistered by the Ministry of Railways in the 
preceding five yean. The Committee's examination has revealed that the 
major contributor to the excess expenditure incurred durine 1992-93 was 
'Grant No. l~Acqulsltion, Coostructlon and Repiacement--other 
expendlt1ll'e-Capltal' which alone recorded an excess of over Rs. 52l. 70 
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crores inspile of the fact that the Ministry of RaDways had obtained 
supplementary provisions amounting to Rs. 2l1.66 crores during March, 
1993 to meet the increased expenditure under this grant mainly ullder plan 
heads inventories, doubUng hew Unes, rollillg stock, gauge COil version etc. 
The Committee are extremely unhappy that the Ministry ill their 
explanatory nole have neither indicated the reasons for incurring of excess 
expenditure of such a high order nor fOl: their failure to estimate the 
expenditure with more precision particularly when supplemelltary grants 
amounting to Rs. 228.66 crora were obtained under the same head at the 
very fag end of the year. The Committee take a serious view of this 
situation and stron&ly Ul'&e· the Ministry to exercise greater care in assessing 
realistically their requirements of funds in future. EtTorts should also be 
made to keep a close and constant watch over the trend of expenditure with 
a view to containing the same within the budgetary a1locatioDS. 

1. 7S Subject to the observations made in the preceding paragraphs, the 
Committee recommend that the expenditure referred to in Para 1.8 of this 
Report be regularised In the manner prescribed in Article 1I5(l) (b) of the 
Constitution of India. 



CHAPTER· II 
REVIEW OF ACTION TAKEN BY GOVERNMENT ON THE 
RECOMMEND A nONS OF THE PUBLIC ACCOUNTS COMMITTEE 
CONTAINED IN THEIR 60TH REPORT (10TH LOK SABHA) ON 
EXCESSES OVER VOTED GRANTS AND CHARGED 

APPROPRIATIONS DURING 1990-91 

2.1 The Sixtieth Report (10th Lok Sabha) of the Public Accounts 
Committee on excess over Voted Grants and <!:harged Appropriations for 
the year 1990-91 was presented to Lok Sabha on 23 February, 1994. The 
Report contained 12 recommendations. Of these, five recommendations 
relate to more than one Ministry. 

2.2 Action taken notes in respect of all the recommendations / 
observations have been received and are reproduced in Appendix-XIII. 

The recommendations have been categorised as follows:-
(i) Recommendations or observations which have been accepted by 

Government: 
SI. Nos. 1 to 6 and 8 to 11 

(ii) Recommendations or observations which the Committee do not 
desire to pursue in view of the replies received from 
Government: 
SI. Nos. 7 and 12 

(iii) Recommendations or observations replies to which have not been 
accepted by the Committee and which require· reiteration. 

-NIL-
(iv) Recommendations or observations in respect of which 

Gove~ment have furnished interim replies / no replies. 
. -NIL-

2.3 In the succeeding paragraphs, the Committee have dealt with action 
taken by Government on some of the recommendations contained in their 
60th Report., 

Responsibility for the control of expenditure against the 
sanctioned provisions 

(SI. No.1, Paragraph 1.10) 
2.4 Noticing the persistent trend of excess expenditure being incurred by 

var~ous Ministries year after year, the Committee had in paragraph 1.20 of 
their 60th Report observed as under: 

"While examining the excess expenditure incurred during 11)84-85. 
the Committee had in Paragraph 2.6 of their 57th Report (8th Lok 

3S 
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Sabha) expressed satisfaction over the declining trend of excess 
expenditure during the year 1980-81 to 1984-85 and had hoped that 
the declining trend would be sustained. However. the hope of the 
Committee was belied in the subsequent years when the position 
altered and took a worse turn in 1989-90 when the excess expenditure 
touched an unprecedented high of Rs. 976.82 crores under 20 grants/ 
appropriations. The situation during the year under Report' i.e. 
1990-91 is also no better c and presents a dismal picture of the 
prevailing state of affairs in preparation of budgct estimates and 
control of expenditure by the various Ministries / Departments of 
Government of India. What'is further distressing is the fact the excess 
expenditure in 1990-91 had occurred in 13 grants / appropriations in 
which supplementary grant of Rs. 1374.86 crores was obtained. In the 
light of the fact that bulk of the supplementary provisions are made 
at the fag end of the year when the Ministries have sufficient data for 
estimating their actual requirements of funds. the Committee find no 
plausible explanations for incurring substantial excess expenditure 
under these grants or appropriations. Another feature observed by 
the Committee was that excess expenditure of over Rs. 1 crore had 
occurred in as many as 11 cases of the total 19 cases of excesses over 
Voted Grants and Charged Appropriations during 1990-9l. 
Surprisingly, excess expenditure had exceeded rupees one crore each 
in all the grants operated by Ministry of Railways in which excess 
expenditure had occurred. This reinforces the Committee's view that 
lack of proper monitoring of the progress of expenditure and failure 
to assess actual requirements of funds in time by the concerned 
Ministries / Departments are the main factors giving rise to excess 
expenditure. The Committee have no doubt that the problem of 
excess expenditure can be tackled effectively only by keeping 
unremitting vigil ovor the trend of expenditure and by assessing 
properly the act'ual need of funds at thc revised estimates stage as 
well as supplementary grant stage. The Commiltee. therefore. desire 
that concrete steps should be taken by the Ministry of Finance to 
impress upon the Ministries to devise effective mechanisms for proper 
& continuous monitoring over the progress of expenditure and 
indepth examination of the requirements of funds so that the excess 
expenditure may be kept to the barest minimum if not eliminated 
altogether. They also desire that the authorities administering a 
grant / appropriation should be held personally responsible for the 
control of expenditure against the sanctioned provisions and any 
slackness in following the established financial discipline should be 
sternly dealt with." 

2.5 In their action taken note, the Ministry of Finance (Department of 
Expenditure) have stated as follows: 

"The observation of Public Accounts Committee have been noted. 
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All Ministries/Departments have been instructed vide O.M. 
No.l(14)-E. II(A)/94 dated 17.10.1994 (copy enclosed) to form their 
budget estimates accurately after careful in depth examination of the 
requirement of funds. 
The Ministries/Departments have also been askcd to devise effcctive 
mechanism for proper and continuous monitoring of thc progress of 
expenditure so as to avoid excess expenditure or savings. Instructions 
No. 2(102)/m(CDN)/94 dated 23.5.1994 issued to all thc FAs in 
this regard are enclosed. It has also been brought to the notice of the 
Ministries/Departments that they will be fully accountable for 
control of expenditure against sanction provisions and any slackness 
would be viewed seriously." 

1.6 In parauapb 1.10 of their 60tb Report (lOth Lok Sabha) the 
Committee bad, inter-alill, recommended that the authorities adminlsterin& 
a grantlilpproprlation sbould be held personally responsible for the control 
of expenditure against tbe sanctioned provisions and any slackness in 
following the establisbed financial discipline should be sternly dealt with. 
The Committee note tbat this recommendation has been brought to the 
notice of aU Ministries / Departments of Government by the Ministry of 
Finance (Department of Expenditure) vide their office memorandum dated 
17.10.1994. In tbe light of persistent occurrences of excess expenditure year 
after year, tbe Committee would like the Ministry of Finance to take 
suitable steps to ensure that complete details of circumstances leading to 
overall excess expenditure under a grant or appropriation, together with 
action taken to fix responsibility therefor, are invariably made available to 
the Committee through the explanatory notes furnished for regularisation of 
expenditure alleast from the accounting year 1994-95 and onwards. 
Time schedule for furnishing explanatory notes for reguiarisation of excess 

expenditure (SI. No.3, Para 1.21) 

2.7 Commenting on the inordinate delay in submission of the expla-
natory note for regularisation of excess expcnditure to the Public Accounts 
Committee by various MinistriesIDcpartments. thc Public Accounts 
Committee in Para 1.21 of their 60th Report (lOth Lok Sabha) 
recommended as follows: , 

"The Committee find that out of thc 19 grants/appropriations which 
recorded excess expenditure during thc ycar 1990-91. whilc' the 
explanatory notcs to the Committee in respect of Railways and 
Defence Services were furnishcd almost within the prel'cribcd time 
limit (viz. by 31: Mayor immediately after presentation of the 
relevant Appropriation Accounts whichcver is later). there was 
inordinate delay in submission of the explanatory notes relating to all 
the grants/appropriations covered under Civil Accounts ranging from 
over five months to 13 months and that in thc case of 
Telecommunication Services was 14 months. The inordinate delays of 
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12, 13 and 14 months in respect of explanatory notes pertaining'to 
the Ministries of Home Affairs, Commerce and Communications are 
in no way justifiable since the Ministry of Finance have already laid 
down a time schedule for completing action at various stages involved 
in the finalisationlvetting of the explanatory notes with a view to 
avoiding delay in submission thereof to the Committee. The 
Committee take a serious view of this delay on the part of the 
Ministries concerned in furniShing the explanatory notes and desire 
that the responsibility be fixed for any laxity in this regard. The 
Committee would also like the Ministry of Finance to analyse and 
apprise them of the precise reasons for persisting delays in submission 
of explanatory notes and take corrective measures to ensure timely 
submission of explanatory notes in future." 

2.8 The Ministry of Finance (Department of Expenditure) have in their 
action taken note stated as under: 

"The observations of the Public Accounts Committee have been 
noted and brought to the notice of all MinistrieslDepartments of the 
Government of India vide 12(2)-E.Coord./94 dated 21.7 .19lJ4. It has 
been emphasised that the time schedule for the presentation of 
explanatory notes to the Public Accounts Committee in respect of 
cases whose expenditure has exceeded the approved grants bc 
adhered to strictly i.e. these should be submitted immediately after 
presentation of Relevant Appropriation Accounts to the House or by 
31st May, whichever is later." 

2.9 Taking a serious view oC the delay on the part of various Ministries in 
furnishing the explanatory notes, the Committee had in their 60th Report 
(lOth Lok Sabha) des~ed Hie Ministry of Finance to analyse and apprise 
them oC the precise reasons for persisting delays in submission of 
explanatory notes besides taking corrective measures to ensure timely 
submission oC the same In Cuture. The action taken note furnished by the 
Ministry oC Finance reveals that the Ministry have once again issued 
instructions to aU tbe MlnlstrieslDepartments emphasising that the time 
schedule for the presentation or explanatory notes to the Committee may be 
strictiy adhered to. The action taken note is however, completely silent as to 
whether the Ministry of Finance have made any attempt to analyse the 
reasons for the delays that had occurred in the past in furnishing the 
explanatory notes to the Committee. Going by the past record of delays that 
had been taking place In the submission oC explanatory notes, the 
Committee are of ftrm opinion that such an analysis of the reasons for delay 
In furnishing the explanatory notes Is necessary so that the appropriate 
remedial measures may be taken to effect improvement ill future. The 
Committee would llke to be informed of the progress achieved in this regard 
In due course. 
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Larae Sca1e Savin .. 
(81. No.4 a 6, Paragraph 1.ll &: 1.24) 

2.10 Taking note of the large scale savings in the Accounts for 1990-91, 
the Committee had in paragraphs 1.22 and 1.24 of their 60th Report (10th 
Lok Sabha) observed as foUows:-

1.22 "While there bad been a sizeable amount of excess expenditure 
over Voted Grants and Charged, Appropriations, during 1990-91, tbe 
Committee are astonished to note that the year also witnessed lar.e 
scale savings. The Committee's scrutiny of the Appropriation 
Accounts of Civil, Defence, Railways, Telecommunication Services 
and Postal in this regard revealed that savings aggregating 
Rs. 43,872.55 crores bad occurred in as many as 244 items during the 
year 1990-91. Out of these, the Appropriation A~unts (Civil) alone 
accounted for savinp of Rs. 42,644.26 crores in 206 itelDl of 
expenditure under both Voted Grants and Charged Appropriations. 
The Committee also observe that 150 items of expenditure under 
various Appropriation Accounts have registered savings of over Rs. 1 
crore each: What has surprised the Committee most is the fact that 
savings have exceeded even more than Rs. 100 crorcs each in 14 
items ~f expenditure under Civil Accounts and two items under 
Defence Services and one item in Telecommunication Services. The 
Committee desire the Ministry of Fin.anee to investigate the 
circumstances which led to a substantial savings of Rs. 100 crores and 
above in a Grant or Appropriation during 1990-91 and take suitable 
remedial steps." 

1.24. "The Committee are concerned to note that over the years the 
quantum of savings has sharply increased and it has assumed a. bigh 
magnitude during the year under review. In the opinion of the Committee 
such savings indicate both poor budgeting and shortfall in performance and 
it is unfortunate that it should have occurred. in developmental areas of 
economy such as Agriculture, Rural Development, Power etc. Clearly, the 
Ministries are not exerC'.ising due farsightedness while forecasting their 
monetary requirements with the result that substantial savings had taken 
place leading to inefficient utilisation of funds sanctioned by Parliament. 
The Committee would like the Ministry of Finance to address themselves 
to this issue' seriously and take appropriate measures to overcome this 
unfortunate situation. They also desire that in future detailed notes in 
respect of the savings made in a grant or appropriation during each year 
involving Rs. 100 crores and above be furnished to the Commiuee along 
with the explanatory notes regarding excess f'xpenditure incurred." 

2.11 In their action taken note, the Ministry of Finance (Department of 
Expenditure) have stated as follows:-

"The observation made by the Publie Accounp. Committee has been 
broup.t to the notices of all the Ministries/Departments vide O.M. No. 
1(14)E. II(A) dated 17.10.1994 (Copy enclosed). It has been emphasised 
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that the Ministries/Departments should prepare their budget estimates 
carefully and accurately so that large scale savings do not occur. It has also 
been brought to the notice of the MinistrieslDepartments that detailed 
notes in respect of the savings involving Rs. 100 crores and above be 
furnished to the Public Accounts Committee alongwith the explanatory 
notes regarding excess registering grants. These instructions have been 
particularly brought to the notice of Financial Advisers of M!nistries/ 
Departments in whose case the saving is over Rs. 100 crores. They have 
been requested to carefully prepare their budget estimates so that large 
scale savings do not take place." 

l.ll Noticing the qe scale savings under various grants / 
appropriations, the CommIttee had in paragraph 1.22 of their 60th Report 

(lOth Lok Sabha) desired the Ministry of Finance to investigate the 
circumstances which led to savings of the order of Rs. 100 crores or above 
in a grant or appropriation during 1990-91 and take suitable remedial steps. 
From the action taken notes furnished by the Ministry of Finance 
(Department of Expenditure), the Committee are distressed to find that the 
Ministry have not initiated any concret measures in this regard except 
Issuing routine instructions emphasising that the Ministries / Deaprtments 
should prepare their budget estimates carefully and accurately so that the 
lar&e scale savin&S do not occur. The Committee feel that mere issuance of 
such instructions carry no meaning unless the reasons for extraordinary 
large scale savings in a grant or appropriation are investigated and suitable 
remedial steps taken as a result thereof to ensure optimum utilisation of 
scarce resources. The Committee therefore, desire that the Ministry of 
Finance should immediately investigate the circumstances which resulted in 
savings of Rs. 100 crores or above in a grant or appropriation during 
1990-91 and apprise the Committee of the concret steps taken by them to 
overcome the tendency of excess budgeting. 

2.13 In paragraph 1.24 of their 60th Report, the Committee had 
recommended that in future detailed notes in respect of the savings made in 
a grant or appropriation during each· year involving Rs. 100 crores and 
above be' furnished to them alongwith the explanatory notes regarding 
excess expenditure incurred. A perusal of the action taken not furnished by 
the Ministry of Finance in pursuance of the aforesaid recommendation 
reveals that the Ministry had brought this recommendation to the notice of 
all the Ministries/Department of Government on 17 October, 1994 and also 
subsequently issued instructions on 19 December, 1994 stipulating that in 
future such notes on savings may be furnished to the Committee alongwHh 
the explanatory notes. Wblle appreciating the issuance of instructions on 
furnishing of detailed notes on savings of Rs. 100 crores and above, the 
Committee would like to be reassured that this recommendation of the 
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Committee receives prompt attention and the time schedule prescribed for 
this purpose Is scrupulously foUowed by all Ministries / Departments 
concerned whDe forwardina their explanatory notes to the Committee on the 
Accounts for 1993-94 and onwards. 

NEwDELID; 
20 March, 1995 

29 PhalguM, 1916 (Saka) 

BHAGWAN SHANKAR RAWAT, 
Chairman, 

Public Accounts Committee. 



PART II·· 
MINUTES OF TIlE lWENTY-SECOND SIITING OF THE PUBLIC 
ACCOUNTS COMMITI'EE (1994-95) HELD ON 13 MARCH, 1995 

The Committee sat from 1100 to 1130 hrs. (FN) on 13 March. 1995 in 
Committee Room '0', Parliament House Annexe, New Delhi. 

PRESENT 
Sbri Bbagwan Sbankar Rawat-Chairman 

MEMBERS 

2. Sqn. Ldr. Kamal Chaudhry 
3. Dr. K.V.R. Cbowdary 
4. Sbri Jagat Veer Singh Orona 
5. Shrimati Geeta Mukberjee 
6. Sbri Somappa R. Bommai 
7. Shri Triloki Nath Cbaturvedi 
8. Sbri Murasoli· Maran 

LoK SABHA SECRETARIAT 

1. Shri Murari Lal 
2. Smt. Paramjeet 
Sandhu 

-Joint Secretary 
Kaur-Director 

- Under Secretary 
3. Shri P. Steedharan 
REPRESENTATIVES OF THE OFFICE OF THE COMPTROLLER AND AUDITOR 

GENERAL OF INDIA 

1. Shri Samir Gupta -Addl. Dy. C&AG (Reports) 
2. Shri A.K. ,Banerjee -Pro Director (Direct Taxes) 
3. Shri Vijay Kumar -Director General of Audit (P&T) 
4. Shri B.M. Oza -Director General of Audit (Central Revenue) 
5. Shri Vikram Chandra -Pro Director (Reports Central) 
6. Smt. Anita Pattanayak-Director (Railways) 
7. Shri P.S. Dewan -Deputy Director 
8. Shri asim Sbarma -Deputy Director 

2. The Committee conside~ .tIle following draft Reports:-
(i) Excesses over voted grants and charged appropriations (1992-93) 

and action taken on 60th Report of Public Accounts Committee 
·.(lOth Lok S~bha) 
- - (ii) ••• • •• ••• 

- .~ C''') . 7' ;. IU·· ••• • •• ••• 
The Committee adopted the above mentioned draft Reports without any 

amendment / modification. _ 
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3. The Committee authorised the Chairman to finalise these draft 
Reports in the light of the comments of Audit arising out of factual 
verification and also to present the same to Parliament. 

The Committee then adjourned. 



APPENDIX I 

MINISTRY OF AGRICULTURE 
DEPARTMENT OF AGRICULTURE & CO-OPERATION 

Note for Public Accounts Committee for regularisation of excess 
expenditure incurred under Capital Section (Charged) of Appropriation 
No. I-Agriculture, as disclosed in the Union Government Appropriation 
Accounts (Civil) for 1992-93. 

Capital Section (Charged) 

Original Appropriation 
Suppementary Appropriation 
Total Appropriation 
Actual expenditure 
Excess 

Rupees 

367.40.00.000 
NIL 

367.40.00.000 
367.40.18.700 

18.700 

2. Under Capital Section (Charged) of Appropriation No.1-Agriculture 
the total budget provision was Rs. 367,40.00,000 for the year 1992-93 
against which an actual expenditure of Rs. 367.40.18.700 was incurred 
resulting in an excess expenditure of Rs. 18.700. 

3. In the Major Head 7601. CC.2-Loans for Centrally Sponsored Plan 
Schemes: CC.2(1) Crop Husbandry-Commercial Crops: 
CC.2(1)(I)-National Watershed Development Programme for Rainfed 
Agriculture, a sum of Rs. 57,40,00.000 was provided in Budget Estimate as 
well as Revised Estimate 1992-93 for loans to State Governments. Upto 
5th February 1993, an amount of Rs. 30,47.30.800 as loan had been 
released. While working out the balance available under the sub-head as 
on 5th February 1993, the same was rounded to Rupees in crores and it 
was shown as Rs. 26.93 crores (Rs. 26,93,00.(00) whereas actual balance 
was to the tune of Rs. 26,92,69,200. Thereafter, amounts of 
Rs. 15,70,87,900 and Rs. 11,22,00,000 were released on 24.3.1993 and 
31.3.1993 respectively, totalling Rs. 26,92,87,900 assuming that the balance 
available was Rs. 26,93,00,000. Thus, against the provision of Rs. 
57,40,00,000 under loan component, an amount of Rs. S7,40.18.7(KI (Rs. 
30,47,30,800 + 15,70,87,900 + 11,22,00,000 = Rs. 57.40.18.7(0) i.e. an 
excess amount of Rs. 18,700 over and above Budget Estimate 1992-93 was 
released due to rounding of the figures related with the release of funds. 

4. From the year 1993-94 onwards the balances available on a particular 
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date will be calculated in units of Rupees before any release is made. Care 
will be taken to avoid any such excess expenditure in future. 

5. In view of the circumstances explained above, the excess expenditure 
of Rs. 18,700 under Capital Section (Charged) portion of appropriation 
No. I-Agriculture for tbe year 1992-93 may please be recommended for 
regularisation by the Parliament under Article 115(1)(b) of tbe 
Constitution of India. 

6. This has been vetted by Audit vide their U.O. No. RR/1l-6/94-95/ 
183 dated 31.5.1994. 

SdI-
(MALTI S. SINHA) 

Joint Secretary to the Govt. of India 

(Ministry's Files No.-RFSC/2-4/94-RFD-IV. RFSC/20-32/92-
NWDPRA). 



APPENDIX.D 

GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

DEPARTMENT OF ECONOMIC AFFAIRS 
(INTEGRATED FINANCE BRANCH) 

Note for Public Accounts Committee for regularisation of excess 
expenditure incurred under Revenue Section (Voted) of Grant No. 
2S-Department of Economic Affairs, as disclosed in the Union 
Government Appropriation Accounts (Civil) ·for the year 1992-93. 

Revenue Section (Voted) 

Original Grant 
Supplementary Grant 
Total Grant 
Actual Expenditure 
Excess 

Rupces 

441. 97 ,00,000 
107,71,00,000 
549,68,00,000 
554,45,09,052 

4.77.09,052 

2. Under Revenue Section (Voted) of Grant No. 25-Department of 
Economic Affairs for 1992-93, the original provIsion was 
Rs. 441,97,00,000. This was augmented to Rs. 549.68.00.000 through a 
supplementary grant of Rs. 107,71,00,000. As against this. the actual 
expenditure amounted to Rs. 554,45,09,052 resulting in an excess 
expenditure of Rs. 4,77,09,052 which rquires regularisation by the 
Parliament. This excess expenditure was the net result of the excesses and 
savings under various sub-heads of. the Grant. The sub-heads under which 
the excess expenditure of 10% of the sanctioned provision or Rs. 5 lakhs 
whichever is higher have occurred and reasons therefor arc given below 
and the details of the sub-heads having major savings (with reasons 
therefor) which partly set. off the excess are given in the enclosed 
Annexure. 

MAJOR HEAD-3075 

F Other Transport Services 
F. 1 - Others 
F. 1(1) - Subsidy to Railways 

. towards dividend reliefs 
~nd other concessions 
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(Rs. in lakhs) 

1181.86 
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The reasons for excess expenditure in this sub-bead are given bclow:-
(I) As per recommendation of Railway Convention Committee, capital 

invested in the following C8SCI qualified subsidy from thc general revenues 
to the extent of the dividend calculated at tbe specified rates. 

(a) Strategic lines. 
(b) 28 new lines taken up on or after 1.4.1955 on other than financial 

considerations. Dividend Qecomes payable if any linc becomes 
remuncrative adopting the marginal cost principlc. The arrangemcnt 
is to be applied also to thc two National Investments viz. Jammu-
Kathua and Tirunelveli-Kanyakumari-Trivandrum line. 

(c) North-East Fronticr Railway (Non-stratcgic portion). 
(d) Unrcmuncrative Brancb lines subject to their unremunerativcness 

being established on the marginal cost principle in each case through 
1m annual review of their financial results. 

(e) The Ore Lines between Bimai-garh-Kriburu and Sambalpur-Titlegar. 
(f) Ferries and Welfare Buildings. 
(g) 50% of the Capital invested on all works in the current 'Year and in 

thc two previous years, excluding capital invested in strategic lines. 
North-East Frontier Railway (Commercial). Ore-Lines. Jammu-
Kathua and Tirunelveli-Kanyakumari-Trivandrum lines. Ferries and 
Welfare buildings and unremunerative branch lines which qualify in 
full for subsidy, capital invested in new lines on which the dividend 
payable is deferred during the period of construction and the first 
five years after opening of the lines for traffic and the capital cost of 
line wires taken over from the P&T Department. 

(II) The accountal of subsidy in Railway accounts corresponds accountsl 
of dividend on actual capital outlay during the year and balance of Capital-
at-charge from the commencement. One of the items on which Railways 
get subsidy from general revenues stipulates that 50% of the capital 
invested on all works in the current year and in the two previous years 
qualifies for subsidy except capital invested on those works which qualify 
in full for subsidy. As capital invested in all such works is subject to 
payment of ,full dividend. 50% subsidy of the dividend paid is claimed 
during the year. 

(III) In the year 1992-93, actual dividend paid by the Railways was 
Rs. 1172.39 crores against the revised provision of Rs. 1146.00 crores. 
Increase in dividend payment has resulted in excess receipt of actual 
subsidy by Railways as compared to that provided in the budget. 
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MAJOR HEAD-3475 

G. Other General Economic Services 
G. 3 Other Expenditure 
G. 3(4) Grants-in-aid 
G. 3(4) (5) Grants to other Institutions 

(Rs. in lakbs) 

11.09 

The excess expenditure was mainly on account of the need for 
computerisaton of the Institute of Economic Growth as this Institute looks 
after the training needs of the IES probationers. There was an imperative 
need to quickly install necessary facilities to enable thc Institute to cater to 
the needs of the fresh batches of IES Officers recruited in the year 
199211.993 who would be coming up for training in 1993. It was felt to be 
advisable to allow this expenditure in the year 1992-93 rather than 
postponing it to next year. 

G. Other General Economic Services 
G. 3 Other Expenditure 
G. 3(7) Transfer to Reserve Fund 
G. 3(7) (3) War Risks (Marine Hulls) Re-Insurance Fund 212.97 

The excess expenditure was due to more provision required for transfer 
to the fund corresponding to the increase in insurance premium received 
through the insurance companies. The amount of insurance premia 
collected in a particular year is a variable factor which depends upon value 
of Hull and machinery of ships which are covered under the scheme and 
which undergo changes due to variation in market rates and other ractors. 
Hence it is not possible to frame an accurate estimate while making budget 
provision. The actuals under this head were not available at the time of 
framing the Revised Estimates and hence adequate supplementary grant 
could not be obtained to meet the extra expenditure. It may. however. be 
mentioned that the extra expenditure is matched by the extra premia 
collected by the Insurance company and which was deposited by then with 
the Government. 

3. In view of the circumstances explained above. the excess expenditure 
of Rs. 4,77,09,052 under Revenue Section (Voted) of Grant 
No. 25-Department of Economic Affairs for 1992-93 may 'kindly be 
recommended for regularisation by the Parliament under Article llS(i) (b) 
of the Constitution of India. 
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4. This has been vetted by Audit by their V.O. No. RRlll-4/94-951938 
dated 6.1.1995. 

(Ministry's File No. F. z.s94-IFA) 

Sd/.. 
(SMT. ARVNA MAKHAN) 

Financial Adviser (Finance) 



ANNEXURE 

STATEMENT SHOWING CASES OF CERTAIN SUB-HEADS 
WHERE THERE WERE MAJOR SAVINGS WITH REFERENCE TO 

SANCTIONED PROVISION. 

S1. No. Sub-Heads Savings Main reasons for savinp 
compared 
with 
sanctioned 
provision 
(Rs. in 
thousands) 

1 2 3 4 

l.A.1- Secretariat 49,28 Savings was mainly due to 
postponement of purchase of 
new machine for Budget 
Press in view of economy 
instructions. 

2.B.1(1) National Savings 
Organisation 

3.B.1(2) Cost of Printing 
Savings Certificates, 
Cheque Books, N.D. 
Bonds etc . 

40,57 Savings was due III less 
expenditure 9wing to 
economy measurcs. 

9,45 Savings was due to non-
payment of some bills 
pending scrutiny. 

. _------------------_ .. _-so 
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4.B.3(1) Interest on Deposits 
under Compulsory 
Deposits (Income Tax 
Payers) Scheme 1974 

5.B.3(3) Other Items 

6.B.3(4) Implementation of the 
special courts (Trial of 
offences relating to 
transactions in 
securities )-Ordinance, 
1992 

7.C.l(1) Life Insurance 
Tribunal 

S.C.1(3) Tenth Finance 
Commission 

9.0.1- RegularisatioD of Joint 
Stock Companies 

10.0.2(2) Contribution 10 
Common-Wealth Fund 
for Technical Co-
operation 
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3 4 

2,17,83 The interest on compulsory 
deposits is payable at the 
time of withdrawal. The 
amount of withdrawal is a 
uncertain factor as it dl:pcnds 
upon the choice of the 
depositors. Significant 
fluctuation, therefore 
occurred between the 
estimates framed and the 
actual amount. The Savinp 
have occurred because claims 
were less than anticipated. 

8,28 Savings was due to strict 
expenditure control. 

66,96 Savings were due to 
expenditure on salary of 
judges having been met by 
High Court and also due to 
expenditure on the Office of 
the Special Court being less 
than anticipated. 

6,80 Savings was duc to non-
holding of any m~eting of thc 
Tribunal. 

20,35 Saving was duc to strict 
budgetary control. 

10,71 Saving was duc to non-filling 
of the post of Court 
Liquidator. 

94,32 A portion of payment could 
not be put through bcforc 
close of financial year due to 
procedural formalities. hence 
saving. 
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11.G.3(2) Economic Wing of the 
Embassy of India, 
Brussels 

12.G.3(2) Economic Wing of the 
Embassy of India, 
Washington 

13.G.3(6) War Risks (Marine 
Hulls) Re-Insurance 
Scheme 

14.G.3(8) Subsidy to 'bene-
ficiaries ~nder the 
seheme for Self 
Employment Pro-
gramme for Urban 
Poor 

lS,G.l(2) Other Development 
Programme 
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3 4 

16,93 Savings were due to strict 
control of expenditure and 
also less administrative 
expenditure than anticipated 
earlier. 

42,62 Saving was due to less 
increase in the rate of 
exchange than anticipated 
and also due to non-filling up 
of a new post. 

91,91 Saving was due to less claims 
preferred than anticipated. 

1,49,00 The provIsIon was made for 
covering spill over payments 
for the· scheme fur self 
employment progmnlme for 
urban poor which has since 
been merged with the Nehru 
Rojgar Yojana. The spill 
over payment was less than 
anticipated. hence sa\ ings. 

31.00 Expenditure 
Nation 
Programme 
anticipated. 

on United 
Development 

being less than 
hence Savings. 
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16.H.3(1) Technical aid to South 
and South But Asia 
under the Colombo 
Plan 
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(Ministry's File No. F. 215/94-IFA) 

3 4 

74,16 Savings were mainly due to 
the non-utilisation of training 
slots allotted to certain 
countries for political reasons 
and because the duration of 
the training courses were less 
than vidualised earlier. 
Certain payments which were 
made but were not debited. 
due to thc procedural 
reasons have al!iO contributed 
to the shortfall for utilisation. 

SdI-
(Smt. Aruoo Makhan) 

Financial Adviser (Finance) 



APPENDIX 10 

GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

DEPARTMENT OF EXPENDITIJRE 
CENTRAL PENSION ACCOUNTING OFFICE 

Note for Public Accounts Committee for regularisation of excess 
expenditure incurred under Revenue Section (Voted) of Grant 
No. 33-Pensions, as disclosed in the Union Government Appropriation 
Accounts (Civil) for 1992-93. 

Grant No. 3~PensioDS 

Revenue Section (Voted) 

Original Grant 
Supplementary Grant 
Total Grant 
Actual Expenditure 
Excess Expenditure. 

(Amount in Rupees) 

600,15.00.000 
82,65.00.000 

682,80.00.000 
698.67.71.514 

15.87.71.514 
---------------------------------------------_ .. ----

2. The original provision for the year 1992-93 under Revenue Section 
(Voted) of the Grant 'Pensions' was Rs. 600, 15,00,(XlO. This was 
augmented to Rs. 682,80,00,000 through a supplementary Grant of 
Rs. 82,65,00,000. Against this the actual expenditure was 
Rs. 698,67,71,514 resulting in an excess expenditure of 
Rs. 15,87,71,514. 

3. The above mentioned excess expenditure was the net result of 
excesses and savings under various sub-heads of the Grant Statement I 
& Statement II arc showing the excess expenditures and savings 
respectively under various sub-heads of the Grant. The excess 
expenditure and reasons thereof under various sub-heads of t'he grant 
are as under:-
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(Rs. in thousands) 
A-Pensions and Other Retirement Benefits 
A.l-Civil 

(i) A.l (l)-Superannuation and Retirement 
Allowances 
A.l (1) (l)-Ordioary Pensions 

Original Grant 

Supplementary Grant 

Total Grant 
Actual Expenditure 
Excess 

331.18.10 

35.39.37 

366,57.47 

31.69.49 

The excess eXpenditure was due to addition of more pensioners and 
increase in the rate of Dearness Relief. 

(ii) A.l (4)-Family Pensions 
A.l (4) (I)-Family Pensions 

\ 

Original Grant S·UlJ.42 

Supplementary Grant 9.44.lJ(J 

Total Grant 6.1.64.32 

Actual Expenditure 70.40.63 

Excess 0.76.31 

The excess expenditure was due to addition of more pensiolH."rs ano 
increase in the rate of Dearness Relief. 

(iii) A.l (9)-Pension to Legislators 
A.l (9) (I)-Members of Parliament 

Original Grant 27.06 

Supplementary Grant 

Total Grant 4.1.39 

Actual Expenditure 53.1.1 

Excess 9.7.t 
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The excess expenditure wu due to addition of more pensioners and 
increase in the rate of Dearness Relief. 

(iv) A.I (IO)-Other Pensions 
A.1 (10) (6~Miscellaneous Pensionary 
Payments 

Original Grant 
Supplementary Grant 

Total Grant 
Actual Expenditure 
Excess 

S.OS.10 
2.63.42 

7.68.52 

7.90,43 

21,91 

The excess expenditure wu due to receipt of more claims than expected, 
As per list of MajorlMinor heads. the common item!' covered under thi~ 
sub-head are:-

1. Donation to Service Fun~ther Family Pension Funds. 

2. Government Contribution payable, under I.C.S, Family Pensioll 
Funds. 

3. Convenanted Civil Serviee Pension. 

(v) A.1 (l1)-Other Expenditure 
A.1 (11) (l)-Cost of Remittance of Pensions 
by Money Orders 

Original Grant 
Supplementary Grant 
Total Grant 
Actual Expenditure 
Excess 

2.29 
1.8~ 

4.1~ 

12.1)(1 
X.76 

The excess expenditure was due to receipt of more claims than l'xpected 
In this head reason for excess more than 2011 pcr cent is mainly due to nOll 

receipt of requirC!ment of funds from Daman and Diu at the time of 
preparation of Budget, while the above circle has incurred an expenditure 
of Rs. 9,02 thousand under this head. 

MAJOR·HEAD 1235 

B.-5ocial Security and Welfare 
B.I-Other Social Security and Welfare Programmes 

(vi) B.I(3)-Government Employees Insurancl' 
Scheme 
B.I(3) (l)-Central Government Employee~ 
Insurance Scheme 



Original Grant 
Supplementary Grant 

-Total Grant 
Actual Expenditure 
Excess 
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64.23 
8.69 

72.92 
76.17 

3,25 

The excess expenditure ViU due to receipt of more claims than 
expected. 

4. It is stated that the Grant No. 33-Pensions is a composite 
grant based on estimates of over 61 agencies including Defence (Civil 
&. Main) and DACR wbich are ultimately consolidated in tbe Central 
Pension Accounting Office. So, any error in estimates by an a,ency 
wiD bave reflection in the ultimate consolidation made by the Central 
Pension Accounting Office. Moreover, the disbursement of pension is 
peculiar too. Most of the pensions arc disbursed through Public 
Sector Banks and a few through Treasuries and the concerned Pay 
and Accounts OfficeslDrawing and Disbursing Officers. After the 
payment is made, Central Pension Accounting Office gets vouchers 
and scrolls based on whicb the accounts are compiled. Hence. the 
excess expenditure can not always be avoided or exactly pinpointed. 
Apart from this, number of scrolls/vouchers are too voluminous to 
enable the Central Pension Accounting Office to investigate the 
correct reasons for excess. The excess is also on account of periodical 
interim relief granted and increase in number of pensioners than 
anticipated. 
At the time of preparation of Budget Estimate for the year 1992·93. 
after making every possible efforts we are not able to collect 
requirement of funds for most of the Offices due to paucity of time. 
We prepared Budget Estimate 1992·93 in respect of defaulting Offices 
by increasing 30% more of Revised Estimate 1991·92 accounting for 
about 18% on account of increase in dearness relief and ahout 12% 
anticipated increase in the number of pensioners. Again at the time 
of preparation of Revised Estimate 1992·93 some of the Offices had 
not furnished their final requirements. In such cases we hi£ve taken 
their Budget Estimate 1992·93 figures in toto as Revised Estinwte 
1992·93. After consolidation of all the estimates. there wac; an 
increase of Rs. 83 crore over Budget Estimate 1992·93. This was 
covered by obtaining Supplementary Grant of Rs. 82.(,5 ~rorc. Thus. 
these factors accounted for under estimating the final fig,ures for IlJ92· 
93. However, several checks are being exercised in this regard during 
current financial year to avoid excess expenditure in futu:-e. 

5. In view of the circumstances explained above. the excess 
expenditure of Rs. 15,87,71,514 under Revenue Section (Voted) of 
Grant No. 33-Pensions for 1992·93 may kindly be rccoml11~'lldcd for 
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regularisation by the Parliament under Article 115(1) (b) of the 
Constitution. 

6. This has vetted by Audit vide their U.O. No. RRIll-3194-9S/26 
dated 16.05.1994. 

Fbumc:lal Adviser (Finance) 
(Ministry's file No. MF.CPAO/A&Bl2lVolumc-III1992-93) 



STATEMENT I 
STATEMENT SHOWING THE EXCESS EXPENDITURE INCURRED 
UNDER VARIOUS SUB-HEADS OF REVENUE SECTION (VOTED) 
OF THE GRANT NO. 33-PENSIONS FOR 1992-93. 

(Rupees in Thousands) 

S.No. Sub-heads Excess Expenditure 

1. A.1 (1) (I)-Ordinary Pensions 31.69.49 
2. A.1 (4)(1)-Family Pensions 6.76.31 
3. A.1 (9) (I)-Members of Parliament 9.74 
4. A.1 (10) (6)-MisceUaneous Pensionary 21.91 

Payments 
S. A.1 (11) (I)-Cost of Remittance of Pension 8.76 

by Money Orders 
6. B.I (3) (I)-Central Government Employees 3.25 

Insurance Scheme 

Total 38.89.46 

Fiaancial AdvlJer (Fin.) 



STATEMENT II 

STATEMENT SHOWING THE SAVINGS OCCURRED UNDER 
VARIOUS SUB-HEADS OF REVENUE SECfION (VOTED) OF THE 

GRANT NO. 33-PENSIONS FOR 1992-93. 

(Rupees in Thousands) 

S.No. Sub-Heads Savings 

1. 

2. 
3. 

4. 
5. 

6. 

7. 

8. 

9. 
10. 

11. 

12. 

13. 

14. 

A.l(2)(1)-Ordinary Pensions 

A.1(3)-Gratuities 

A.l(6)-Contributioos to Pensions and 
Gratuities 

A.1(7)-Contributions to Provident Funds 

A.1(8)-Pensions to Employees of State Aided 
Educational Institutions 

A.l(10)(I)-Pensions under the Indian Civil 
Service Family Pensions Rules 

A.1(10)(3)-Pensions under the President's 
Pensions Act 

A.1(10)(4)-Ex-gratia Pensions to Indian 
Pensioners of Portugese Colonies 

A.l(10)(5)(1 )-Pensions 

A.1(10)(7)-Ex-gratia/ Adhoc Allowances to 
Burma/Pakistan Civil Pensioners/Family 
Pensioners 

B.1(1)(I)-Pension etc. under War Risk 
Compensation Scheme 

B.1(l)(2)-Old Age Pensions in Chandigarh 

B.l(2)-Dcposit Linked Insurance Scheme· 
Government Provident Funds 

B.1(4)-Other Insurance Schemes 

Total 

11.68.75 

8.52.95 

9.37 

8:'U5 

1.57 

h.15 

12.79 

I.Y) 

2.77 

2X.51 

2~.()1.7-+ 

Finandal Ad,'isl'r IFinl 
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APPENDIX IV 

MINISTRY OF SURFACE TRANSPORT 

Note for public Accounts Committee for regularisation of excess 
expenditure incurred under Capital Section (Voted) of Grant No.75-
Roads, as disclosed in the Union Government Appropriiltion A~counts 
(Civil) for 1992-93. 

Capital Section (Voted) 

Original Grant 
Supplementary Grant 
Total Grant 
Actual Expenditure 
Excess 

Rupees 

528.54.00.000 
13.85.00.000 

542,3lJ .OO'(K)O 

548.85.16.261 
6,46.16.261 

---------------------- ----- ------
2. The original provIsIon for the year IlJ92-93 under CapitOl I Section 

(Voted) of Grant No. 75-Roads was Rs. 528.54.00.000. This was 
augmented to Rs. 542,39,00,000 through a supplemcntary grant of 
Rs. 13,85,00,000. As against this, the actual expenditure was 
Rs. 548.85,16,261 resulting in an excess expenditure of Rs. 6,46.16.261. 

3. Out of the total expenditure of Rs. 548.85,17 thousilnds. an i1mount 
of Rs. 322,69,08 thousands has been incurred in suh-heilds 
AA.l(1)(I)-Machinery and Equipment and AA.l(3)(1)(2)-Other 
Schemes under Major head "5054" against a total provision of 
Rs. 323,37,00 thousands under these sub-heads leading to a saving of 
Rs. 6,792 thousands. Under sub-heild AA.l(J)-Road Works: 
AA.l(3)(I)-Works under Road Wing: AA.l(3)(I)(1 )-Extcrnally .. idcd 
schemes of the same Major head, an expenditure of Rs. StUll. I S 
thousands w~ incurred against a provision of Rs. 80.00.00 thousilnds. thus 
leading to an excess expenditure of Rs. 3018 thousands under that sub-
head due to adjustment of previous years claims. Also. under suh-head 
AA.2-Strategic and Border Roads: AA.2(l )-Road Works: 
AA.2(1)(1)-Works under B.R.D.B. of the same Major Head agilinst a 
total provision of Rs. 138,52,00 thousands. an expenditure of Rs. 145.85.lJI 
thousands was incurred which result~d in an excess expcnditurc of Rs. 
7.13.91 thousands. In Major Head "7075" entire provision l,r Rs. 50.tMI 
thousands under sub-head BB. ;Loans for other Transport Savil1cs-: 
BB.l-':"Roads and Bridges: BB.2(1)Loans to Public S",,,·tion and othcr 
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Undertakings: BB.l(l)(l)-lndian Roads Construction Corporation Limited, 
remained unutiliscd due to non requirement of fu!,!ds owing to better 
internal resources, resulting in savings of Rs. 50,00 thousands. Thus setting 
off the above savings, the net excess in C,apital Section (Voted) portion of 
Grant No. 7S-Roads for the year 1992-93 works out of Rs. 6,46,17 
thousands. 

4. The, excess expenditure under sub-head AA.2(1)-Road Works: 
AA.2(1)(1)-Works under B.R.D.B. was mainly due to receipt of debit 
vouchers pertaining to the previous year just before thc close of the 
financial year 1992-93. To prevent the excess el'penditure under this sub-
head, in future effective measures have been taken viz. the Controller 
General of Defence Accounts Office has been requested vide letter No.A I 
1/2021 Appro. Accts III dated 7.10.1993 (Copy enclosed) not to accept 

any punching medium for the month of 14th ,and 15th accounts which arc 
raised by other Controllers without the consent of Controller of Ocfcncc 
Accounts (Border Roads). 

5. In the circumstances explained above. the excess expenditure of 
Rs. 6,46,261 under Capital Section (Voted) of Grant No. 75-Road for 
1992-93 may kindly be recommended for regularisation by the parliament 
under Article 115(a)(b) of the Constitution of India. 

6. This has been vetted by Audit vide No. RR / ! loS - 94-9S dated 
31.5.1994. 

To 

(B.P. MATHUR) 
Add!. Secretary &. Financial Adviser 

Ministry of Surflll:e Transport. 
New Delhi: 01 

(Ministry's File No. PAC/4/(13)/FA/92-93/75/) 

Shri H.S. Kumar, 
Dy. CGDA(I&A/cs) 
Officc of the CGDA, 
West Block V, R.K. Puram, 
New Delhl-66 

No. A 11 1202/ Appro Al'cts III 
Office of the CDA(BR). 

Kashmir HOUSl·. New Delhi-II 
Dated 7th October. llJ9J. 
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Subjcct:-BOOKING OF EXPENDITURE UNDER BRO HEAD OF 
ACCOUNTS BY CsDA OTHER THAN CDA(BR) IN 15/93. 

It was observed from the AU India compilation for 15/93 that a sum of 
Rs. 52.34 lakhs was booked to 0/069/04 by CDA Patna and Rs. 2.00 
lakhs by CDA Hqrs, New Delhi. As per existing instructions P.M. for 
March Supply Accounts and March Final (Manual) accounts arc required 
to be accepted by the CDA before compilation. Since 0/069/04 is BRO 
head of account, any booking made to this head requires the approval of 
CDA (BR). Due to the booking by CDA Patna and CDA Hqrs new Delhi 
in 15/93 our expenditure bas exceeded the allotment by Rs. 39.26 lakhs. 
This office has been put in a very difficult situation to explain the excess 
over the budget allotment since it has arisen Aot because of the action of 
this office but because of the action of other Controller of Defence 
Accounts. Since, all excesses over budget allotment arc answerable to PAC 
of th~ Parliament, a situation thus created is a very serious matter. 

As the existing system / instructions arc not enough to prevent such 
situations. arising in future, you may kindly examine the mailer for 
preventing such types of situation in futurc. 

Copy to: 
1) The CDA, PATNA·19 

Sd/· 
(S.L. Vcrma) 

JD. CDA(DR) 

Your arc requested to intimate the 
circumstances under which 
concurrence of this office was nol 
obtained before £ompiling a sum 
of Rs. 52.34 lal\hs to thl' BRO 
head of accounts in March 
(manual) '93( 151l)~) accollnts. 



APPENDIX V 
GOVERNMENT OF INDIA 

MINISTRY o.F HOME AFFAIRS 

Note for Public Accounts Committee for regularisation of excess 
expenditure incurred under -Capital Section (Voted) of Grant No. 95-
Dadra and Nagar Havcli u disclosed in the Union Government 
Appropriation Accounts (Civil) for 1992-93. 

Capital Section (Voted) 

Original Grant 

Supplementary Grant 

Total Grant 

Actual Expenditure 

Excess 

(AmOllll' ill Rupees) 

14.0H.OO.tKJO 

14.0R.OO.OOO 

14.1 II.5R.9 12 

2.58.912 

2. Under Capital Section (Voted) of Grant No. 9S-Dadra and Nagar 
Haveli for 1992-93. the original and final provision was Rs. 14.0H.lKI.OIKI. 
Against this. the actual expenditure was Rs. 14.10,58.912 resulting in an 
excess expenditure of Rs. 2,58.912 which requires regularisation by the 
Parliament under Article l1S(1)(b) of' the Constitution of India. This 
excess expenditure was the net result of excess and savings under various 
Sub-heads in Capital Section (Voted) of the Grant. The following Suh-
heads under which the excess expenditure of Rs. :'i Iakhs and aho\'l' 
occurred and reasons therefor are given below:-

(RIlf1('("\ ill ,11(//I.\(/IIt1.\) 

Major Head "4202" 

SS.2-Capital Outlay on Education. Sports. Art and Culture 
SS.2(1 )-General Education 
SS .2(1)( 1 )-Other Expenditure n:'i.49 

The excess expenditure was incurred due to completion of spill over 
work by Public Works Department of the Union Territory and completion 
of priority construction work relating to 13 Primary School huildil~~ and ~ 
High Schools building which could not be deferred. -
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(Rupees in thousands) 
Major Head "4216" 

SS.S-Capital Outlay on Housing 
SS.S(1)-Government Residential Buildings 
SS.5(1)(1)-General Pool Accommodation 11,08 

The excess expenditure was due to completion of 31 different 
Government quarters under General Pool Accommodation before the 
onset of monsoon. 
Major Head "4408" (Rupees in thousands) 

FF.1-Capital Outlay on Food Storage and Warehousing 
FF.1(1)-Food 
Ff.1(1)(1)-Procurement and Supply 16,30 

The excess expenditure was due to increase in Central Issue Price of 
commodities from time to time under Public Distribution System by 
Government of India and the expenditure incurred was unforeseenable. 
Further, the payments could not be split up as it would have affected the 
release of subsequent quota of food stuff. 
Major Head "4801" (Rupees in thousands) 
DD.I-Capital Outlay on Power Projects 
DO .1( 1)-Rural Electrification 
DO .1(1 )(1 )-Other Expenditure 29,28 

The excess expenditure was due to the completion of Capital works for 
erection of 66 KV Tower and augmentation of Silvassa Sub-station. 
Further, payments were also to be made for erection of new lines etc. to 
the Gujaat Electricity Board. 

Major Head "4851" (Rupees in thousands) 
MM. I-Capital Outlay on Village and Small Industries 
MM.1(1)-Industrial Estates 10,12 

The excess was due to completion of construction programme relating to 
(i) internal roads and drainage in the industrial estates (ii) watcr supply 
facilities, (iii) industrial sheds and (iv) drainage system. These works wcre 
taken up on Rriority basis in view of the onset of monsoon, otherwise due 
to heavy rainfall, heavy damage was expected. 

Major Head "5054" 
PP.-I-Capital Outlay on Roads and Bridges 
PP.1(I)-Districts and Other Roads 
PP.I (1)( 1 )-Other Expenditure 

(Rupees in thousands) 

100.73 

The Excess expenditure was due to good progress of road works and 
completion of spill over works. The Rural Development Agency had 
constructed a number of village roads under Jawahar Rojgar Yojna. After 
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completion, thesc were transferred to Public Works Department of the 
Union Territory for making pucca roads. The expenditure was incurred on 
the labour payment engaged on Daily Wages which could not be deferred 
due to local tribal festival of Holi in the month of March and all the 
labourers were tribals. 

3. It may be obscrVed that against th~ sanctioned budget of 
RI. 14,08,00,000 in Capital Section (Voted), the actual expenditure 
exceeded the grant by RI. 2,58,912 which works out to 0.18% of the 
sanctioned budget. Inspite. of. the efforts of the Union Territory 
Administration to meet the excess expenditure under all the above sub-
heads by locating savings within the grant, an overall excess of Rs. 
2,58,912 could not be avoided. 

4. In view of the position explained above, excess expenditure of 
RI. 2,58,912 'under Capital Section (Voted) of Grant No. 95-Dadra and 
Nagar Haveli for 1992-93 may kindly be recommended for regularisation 
by the Parliament under Article 115(1)(b) of the Constitution of India. 

5. This has been vetted by Audit vide their U.O. No. RR/1l-1I94-95/ 
549 dated 09-09-1994. 

(G. GANESH) 
JOINT SECRETARY AND FINANCIAL ADVISER 

F. No.U-1S023/1/93-Bet.1I 



APPENDIX VI 
GOVERNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS 
••••••• 

Note for Public Accounts Committee for regularisation of excess 
expenditure incurred under Revenue Section (Voted) of Grant No. 97-
Cbandigarh, as disclosed in the Union Government Appropriation 
Accounts (Civil) for 1992-93. 
Revenue Section (Voted) 
Original Grant 
Supplementary Grant 
Total Grant 
Actual expenditure 
Excess 

Rupees 
2,16,57,00,000 

22,25,00,000 
2,38,82,00,000 
2,39,93,77,128 

1,11,77,128 
2. Under Revenue Section (Voted) of Grant No. 97-Chandigarh for 

1992-93, the original provision was Rs. 2,16,57,00,000 which was 
augmented to Rs. 2,38,82,00,000 by obtaining a supplementary grant of 
Rs.22,25 ,00,000. Against the total provision of Rs. 2,38,82,00,000, there 
was actual expenditure to the tune of Rs. 2,39,93,777,128 resulting in an 
excess expenditure of Rs. 1,11,77,128 which requires regularisation by the 
Parliament. This excess was the net result of excesses and savings under 
various sub-heads of the Grant. The Sub-heads under which the excess 
expenditure of Rs. 5 lakhs and above occurred and reasons therefor are 
given bclow:-
Major Head '2058' (Rs. in lakh) 

T.I-Stationery and Printing 
T.l (6)-Government Publications 
T.l(6)(I)-Government Book Depot 5.99 

The excess expenditure of Rs. 5.99 lakh was incurred on account of 
increse in the demand for books, the cost of raw materials and printing 
charges of the printing work executed in Government Printing Press for 
Government Gazettes and Indian Law Reporters. The Administration 
could not anticipate the cost' of printing the Gazette and the Indian Law 
Reporters during the year 1992-93 as it is not determined beforehand in a 
particular year. 
Major Head '2058' (Rs. in lakh) 
T.1-Public Works 
T.2 (I)-General 
T.2(1) (1) (3)-Executive 229.07 
Establishment 
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The excess expenditure was incurred mainly due to non-convertability of 
Plan posts into the Non-Plan posts at the time of termination of 7th Five 
Year Plan. The AdminishafiMiiinade less allocation under Plan Scheme in 
anticipation that the conversion of Plan posts into Non-Plan posts would be 
finalised. However, the conversion could not be finalsed. To avoid excess 
expenditure due to these circumstances, corrective measures have been 
taken for the current financial year and next financial year by .making 
suitable provision under plan funds. 

T.2(1) (4)-maintenance and. Repairs. 
T.2 (1) (4) ~1)- Establishment 135.75 

The excess expenditure was mainly due to the payment of arrears on 
account of charge in pattern of pay scales of regular and work-charged 
staff w.e.f. 1.4.1991. It was also due to grant of selection grade to the 
work charged employees, who qualified the ITI examination and held 
diplomas from a recognised institution. These employees were paid arrears 
w.e.f. 1.2.1968. 

T.2 (1) (4) (2)-Repairs and 
Maintenance of Buildings 

T.2 (1) (4) (2) (I)-Maintenance of 
Non-Residential Buildings at 
Chandigarh 

(Rs. in lakhs) 

20.98 

The excess expenditure was incurred due to the reason that the 
Chandigarh Administration being the Capital of two States and Union 
Territory had to undertake some urgent repairs for Punjab and Haryana 
secretariat, Assembly building's and Raj Bhavan etc. Secondly. extra 
expnditure had to be incurred by the Horticulture Department for the 
satisfaction of senior dignitaries. 

T.2(1)(4)(2)(2)-repairs and 
Maintenance of other Buildings at 
Chandigarh 

54.84 

The excess expenditure was incurred on account of increase in the 
general price of materials and increase in the maintenance work. It was 
also due to payment of Bonus and payment of electricity and water bills to 
Punjab Electricity Board for maintenance of street light in the public 
interest. The Administration could not anticipate the expenditure on 
payment of Bonus as the Punjab Government normally did not sanction 
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Bonus to their employees. But during 1992-93 the Punjab Government 
sanctioned Bonus to their employees which was also adopted by 
Chandigarh Administration. The increase in the tariff of electricity was 
communicated to the Administration in the month of November. 1992 and 
hence this could not be included in Revised Estimates as well as in the 
Supplementary Demand for 1992-93. 

T.2 (1) (5Huspense 

(Rs. in lakhs) 
8.12 

The excess expenditure is due to general hike in prices and payment of 
old pending arrears of Kajaul water works to Punjab Government. 
However, the overall excess expenditure of Rs. 8.12 lakhs was mainly due 
to purchase of material through the Director General of Supplies and 
Disposals. The Administration received the Railway Reeeipts from the 
firms for purchase of materials in the month of January and February 
1993. Payments were made to the firms because if delivery against Railway 
Receipts was not taken, then the Administration would have had to bcur 
damage charges for delay. 
Major Head '2070' 

1.13-0ther Administrative Services 
A.13 (4)-Home Guards 56.20 

The excess expenditure is due to increased expenditure on revision of 
pay Scales on Punjab pattern, grant of benefit of 8-18 years of service. 
deployment of increased strength of Home Guards on account of luw and 
order situation and increase in their allowances from Rs. J() to 40 per day 
with effect from 21.2.1992 on Punjab pattern. The Home Guards 
Orgainisation could not work out the exact calculation on account of 
increased liabilities on revision of pay scales and enhall,:cment of daily 
allowance. Therefore, appropriate provision could not he made in the 
Revised Estimates for 1992-93 well in time or obtain adequillc 
supplementary grant to meet the excess expenditure. 
Major Head '2202' (Rs. in lakhs) 

K. 1-General Education 
K.l (I)-Elementary Education 
K.1 (1) (I)-Direction and Administration 134.46 
The excess expenditure was incurred due to payment of enhanced 

salaries to certain categories of teachers on the basis of Pun.~ab Pay Scales 
and payment of Bonus on Punjab pattern which was decided in Ihe month 
of January 1993 and due to creation of new posts. While making provision 
for the new posts, the exact enhancement owing to revision of pay scales. 
grant of additional instalments of Dearnes.c; Allowance etc. could not be 
anticipated. The Punjab Government does not sanction Bonus 10 their 
employees. This was, however, done in the year 1992-93. Hence this post 
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budget development could not be anticipated. Excess expenditure also had 
to be incurred due to increase in water and electricity charges and 
purchase of more furniture and other items owing to increase in the 
number of students. 
K.I (2) (2}-Government Secondary Schools 18.89 

The excess expenditure wu incurred due to. payment of enhanced S(llary 
and the payment of Arrears and Bonus to the teachers on thc basis of 
revision of pay scales on Punjab pattern and creation of new posts. While 
making provision for the Dew posts, the exact enhancement owing to 
revision of pay scales on PunJab pattern, grant of additional instalments of 
Dearness Allowance etc. could not be anticipated. The Punjab 
Government does not sanction Bonus to their employees. 

This was however snacUoned in the year 1992-93. Hence this post budget 
development could not be anticipated. The provision for posts Rrc 
normally made on the basis of pay scales and Dcarness Allowuncc rates 
applicable at that time. The excess expenditure was also ducto incrcase in 
the water, electricity charges and telephone bills. 

K.I (3) (2) (2)-Government Professional Colleges 

(Rs. ill lakIJs) 

21.78 

The excess expenditure was due to more expenditure on maintenance of 
the hostels of Educational Institutions in particular and Prokssional 
Colleges, payment of pending electricity and water charges of hostels. 
colleges on commercial rates and revision of pay scales as well as payment 
of Bonus on Punjab patterns. 

K.I (3) (3) (l)-Grants-in-aid to Private Colleges :'1.(10 
The excess expenditure is due to the enhanced grants-inGaid to privute 

colleges consequent on revision of pay scales on Punjah pattern. 
Major Head '22003' 

K. 2-Technical Education 
K.2 (4r-EngineeringITechnical Colleges and Institutions 
K.2 (4) (lr-Punjab Engineering College 8.45 

The excess expenditure is due to payment of arreurs t.o thc stuff on 
account of revision of pay scales on Punjab pattern and increuse in thc 
rates of petrol, water and electricity charges and rl'l'cipts of Illorc 
publication bills. 
Major Head '2205' (Rs. ill /uklu) 

M.I-Art and Culture 
M.I (3r-c>ther Expenditure 
M.I (3) (2)-T.S. Central State Library, Chandigarh 7.20 
The excess expenditure is due to payment on account of the rcvision of 
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Larp Scale Savin .. 
(51. No. 4 a 6, Paragrapb 1.ll a 1.24) 

2.10 Taking note of the large scale savings in the Accounts for 1990-91, 
the Committee had in paragraphs 1.22 and 1.24 of their 60th Report (10th 
Lok Sabba) observed as foUows:-

1.22 "While there had been a sizeable amount of excess expenditure 
over Voted Grants and Charged, Appropriations, during 1990-91, the 
Committee are astonished to note that the year also witnessed luge 
scale savings. The Committcc's serutiny of the Appropriation 
Accounts of Civil, Defence, Railways, Telecommunication Services 
and Postal in tbis regard revealed that savings aggregating 
Rs. 43,872.55 crores had occurred in as many as 244 items during the 
year 1990-91. Out of these, the Appropriation A~unts (Civil) alone 
accounted for savinp of Rs. 42,644.26 crores in 206 items of 
expenditure under both Voted Grants and Charged Appropriations. 
The Committee also observe that 150 items of expenditure under 
various Appropriation Accounts have registered savings of over Rs. 1 
crore each: What has surprised the Committee most is the fact that 
savings have exceeded even more than Rs. 100 crores each in 14 
items ~f expenditure under Civil Accounts and two items under 
Defence Services and one item in Telecommunication Services. The 
Committee desire the Ministry of Fin"ance to investigate the 
circumstances ,thich led to a substantial savings of Rs. 100 crores and 
above in a Grant or Appropriation during 1990-91 and take suitable 
remedial steps." 

1.24. "The Committee are concerned to note that over the years the 
quantum of savings has sharply increased and it has assumed a bigb 
magnitude during the year under review. In the opinion of the Committee 
such savings indicate both poor budgeting and shortfall in performance and 
it is unfortunate that it should have occurred. in developmental areas of 
economy such as Agriculture, Rural Development. Power etc. Clearly. the 
Ministries arc not exercising due farsightedness while forecasting their 
monetary requirements with the result that substantial savings had taken 
place leading to inefficient utilisation of funds sanctioned by Parliament. 
The Committee would like the Ministry of Finance to address themselves 
to this issue 'seriously and take appropriate measures to overcome this 
unfortunate situation. They also desire that in future detailed notes in 
respect of the savings made in a grant or appropriation during each year 
involving Rs. 100 crores and above be furnished to the Committee along 
with the explanatory notes regarding excess PKpenditure incurred." 

2.11 In their action taken note, the Minisl:ry of Finance (Department of 
Expenditure) have stated as follows:- . 

"The observation made by the Public Accoun~ Committee has been 
brousllt to the notices of all the Ministries/Departments vide O.M. No. 
1(14)E. II(A) dated 17.10.1994 (Copy enclosed). It has been emphasised 



40 

that the Ministries / Departments should prepare their budget estimates 
carefully and accurately so that large scale savings do not occur. It has also 
been brought to the notice of the MinistrieslDepartments that detailed 
notes in respect of the savings involving Rs. 100 crores and above be 
furnished to the Public Accounts Committee alongwith the explanatory 
notes regarding excess registering grants. These instructions have been 
particularly brought to the notice of Financial Advisers of Mi.nistries / 
Departments in whose case the saving is over Rs. 100 crores. They have 
been requested to carefully prepare their budget estimates so that large 
scale savings do not take place." 

-~ 

1.11 Noticing the large scale savings under various grants / 
appropriations, the Committee had in paragraph 1.12 of their 60th Report 

(lOth Lok Sabha) desired the Ministry of Finance to investigate the 
circumstances which led to saVings of the order of Rs. 100 crores or above 
in a grant or appropriation during 1990-91 and take suitable remedial steps. 
From the action taken notes furnished by the Ministry of Finance 
(Department of Expenditure), the Committee are distressed to find that the 
Ministry have not initiated any concret measures in this regard except 
issuing routine instructions emphasising tbat the Ministries / Deaprtments 
should prepare their budget estimates carefully and accurately so that the 
large scale savings do not occur. The Committee feel that mere issuance of 
such instructions carry no meaning unless the reasons for extraordinary 
large scale savings in a grant or appropriation are investigated and suitable 
remedial steps taken as a result thereof to ensure optimum utilisation of 
scarce resources. The Committee therefore, desire that the Ministry of. 
Finance should immediately investigate the circumstances which resulted in 
savings of Rs. 100 crores or above in a grant or appropriation during 
1990-91 and apprise the Committee of the concret steps taken by tbem to 
overcome the tendency of excess budgeting. 

2.13 In paragraph 1.24 of their 60th Report, the Committee had 
recommended that in future detailed notes in respect of the savings made in 
a grant or appropriation during each· year involving Rs. 100 crores and 
above be' furnished to them alongwith the explanatory notes regarding 
excess expenditure incurred. A perusal of the action taken not furnished by 
the Ministry of Finance in pursuance of the aforesaid recommendation 
reveals that the Ministry had brought this recommendation to the notice of 
all the Ministries/Department of Government on 17 October, 1994 and als() 
subsequently issued instructions on 19 December, 1994 stipulating that ill 
future such notes on savings may be furnished to the Committee alongwlth 
the explaoatory notes. While appreciating the issuance of instructions 011 

furnishing of detailed notes on savings of Rs. 100 crores and above, the I 
Committee would like to be reassured that this recommendation of the 
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Committee receives prompt attention an" the time schedule prescribed for 
this purpose is scrupulously followed by all Ministries / Departments 
concerned whlle forwardina their explanatory notes to the Committee on the 
Accounts for 1993-94 and onwards. 

NEwDELtU; 
20 March, 1995 

29 Phalguna, 1916 (Saka) 

BHAGWAN SHANKAR RAWAT, 
Cha;rnwn, 

Public Accounts Comm;lIee. 



PART II .• 
MINUTES OF TIlE TWENTY-SECOND SITIING OF THE PUBLIC 
ACCOUNTS COMMITI'EE (1994-95) HELD ON 13 MARCH, 1995 

The Committ" sat from 1100 to 1130 hrs. (FN) on 13 March. 1995 In 
Committee Room '0', Puliament House Annexe, New Delhi. 

PRESENT 
Shri Bbagwan Shanku Rawat-Chairman 

MEMBERS 

2. Sqn. lAr. Kamal Cbaudhry 
3. Dr. K.V.R. Chowduy 
4. Shri Jagat Veer Singh Orona 
5. Shrimati Geeta Mukherjee 
6. Shri Somappa R. Bommai 
7. Shri Triloki Nath Chaturvedi 
8. Shri Murasoli Maran 

1. Shri Murari Lal 
2. Smt. Paramjeet 
Sandhu 

LoK SABHA SECRETARIAT 

-Joint Secretary 
Kaur-Director 

- Under Secretary 
3. Shri P. Sreedharan 
REPRESENTATIVES OF 1HE OFFICE OF THE COMPTROLLER AND AUDITOR 

GENERAL OF INDIA 

1. Shri Samir Gupta -Addl. Dy. C&AG (Reports) 
2. Shri A.K. ,Banerjee -Pro Director (Direct Taxes) 
3. Shri Vijay Kumar -Director General of Audit (P&T) 
4. Shri B.M. Oza -Director General of Audit (Central Revenue) 
5. Shri Vikram Chandra -Pro Director (Reports Central) 
6. Smt. Anita Pattanayak-Director (Railways) 
7. Shri P.S. Dewan -Deputy Director 
8. Shri asilil Sharma - Deputy Director 

2. The Committee conside~ .tIlefollowing draft Reports:-
(i) Excesses over voted grants and charged appropriations (1992-93) 

and action taken on 60th Report of Public Accounts Committee 
--(10th Lok S!lbha) . 

- - - (ii) 
7-~.~ (iii) - . . 

••• 
••• 

• •• 
••• 

• •• 
• •• 

The Committee adopted the above mentioned draft Reports without any 
amendment / modification. _ 
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3. The Committee authorised the Chairman to finalise these draft 
Reports in the light of the comments of Audit arising out of factual 
verification and also to present the same to Parliament. 

The Committee then adjourned. 



APPENDIX I 

MINISTRY OF AGRICULTURE 
DEPARTMENT OF AGRICULTURE & CO-OPERATION· 

Note for Public Accounts Committee for regularisation of excess 
expenditure incurred under Capital Section (Charged) of Appropriation 
No. I-Agriculture, as disclosed in the Union Government Appropriation 
Accounts (Civil) for 1992-93. 

Capital Section (Charged) 

Original Appropriation 
Suppementary Appropriation 
Total Appropriation 
Actual expenditure 
Excess 

Rupees 

367.40.00.000 
NIL 

367.40.00.000 
367,40.18.700 

18.700 

2. Under Capital Section (Charged) of Appropriation No.1-Agriculture 
the total budget provision was Rs. 367,40.00.000 for the year 1992-93 
against which an actual expenditure of Rs. 367.40.18.700 was incurred 
resulting in an excess expenditure of Rs. 18.700. 

3. In the Major Head 7601. CC.2-Loans for Centrally Sponsored Plan 
Schemes: CC.2(1) Crop Husbandry-Commercial Crops: 
CC;.2(1)(I)-National Watershed Development Programme for Rainfed 
Agriculture, a sum of Rs. 57,40,00.000 was provided in Budget Estimate as 
well as Revised Estimate 1992-93 for loans to State Governments. Upto 
5th February 1993, an amount of Rs. 30.47.30.800 as loan had been 
released. While working out the balance available under the sub-head as 
on 5th February 1993, the same was rounded to Rupees in crorcs and it 
was shown as Rs. 26.93 erores (Rs. 26,93,00.000) whereas actual balance 
was to the tune of Rs. 26,92,69.200. Thereafter. amounts of 
Rs. 15,70,87,900 and Rs. 11,22,00,000 were relcased on 24.3.1993 and 
31.3.1993 respectively, totalling Rs. 26,92,87,900 assuming that the balance 
available was Rs. 26,93,00.000. Thus. against the provision of Rs. 
57,40.00,000 under loan component, an amount of Rs. 57.40.18.700 (Rs. 
30,47,30,800 + 15,70,87,900 + 11,22,00,000 = Rs. 57.40.18.700) i.c. an 
excess amount of Rs. 18,700 over and above Budget Estimate 1992-93 was 
released due to rounding of the figures related with the release of funds. 

4. From the year 1993-94 onwards the balances available on a particular 
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date will be calculated in units of Rupees before any release is made. Care 
will be taken to avoid any such excess expenditure in future. 

5. In view of the circumstances explained above, the excess expenditure 
of Rs. 18,700 under Capital Section (Charged) portion of appropriation 
No. I-Agriculture for the year 1992-93 may please be recommcnded for 
regularisation by the Parliament under Article 115(1)(b) of the 
Constitution of India. 

6. This has been vetted by Audit vide their V.O. No. RR/11-6/94-95/ 
183 dated 31.5.1994. 

ScY-
(MALTI S. SINHA) 

Joint Secretary to the Govt. of India 

(Ministry's Files No.-RFSC/2-4/94-RFD-IV. RFSC/20-32/92-
NWDPRA). 



APPENDIX.D 

GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

DEPARTMENT OF ECONOMIC AFFAIRS 
(INTEGRATED FINANCE BRANCH) 

Note for Public Accounts Committee for regularisation of excess 
expenditure incurred under Revenue Section (Voted) of Grant No. 
2S-Department of Economic Affairs, as disclosed in the Union 
Government Appropriation Accounts (Civil) ·for the year 1992-93. 

Revenue Section (Voted) 

Original Grant 
Supplementary Grant 
Total Grant 
Actual Expenditure 
Excess 

Rupees 

441.97.00.000 
107.71.00,000 
549.68.00,000 
554.45.09.052 

4.77 .09.052 

2. Under Revenue Section (Voted) of Grant No. 25-Dcpartment of 
Economic Affairs for 1992-93, the original provIsion was 
Rs. 441,97,00,000. This was augmented to Rs. 549.68.00.000 through a 
supplementary grant of Rs. 107,71,00,000. As against this. the actual 
expenditure amounted to Rs. 554,45,09.052 resulting in an excess 
expenditure of Rs. 4,77,09,052 which rquires regularisation by the 
Parliament. This excess e~penditure was the net result of the excesses and 
savings under various sub-heads of the Grant. The sub-heads under which 
the excess expenditure of 10% of the sanctioned provision or Rs. 5 lakhs 
whichever is higher have occurred and reasons therefor arc given below 
and the details of the sub-heads having major savings (with reasons 
therefor) which partly set. off the excess are given in the enclosed 
Annexure. 

MAJOR HEAD-3075 

F Other Transport Services 
F. 1 - Others 
F. 1(1) - Subsidy to Railways 

. towards dividend reliefs 
a,nd other concessions 
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(Rs. in lakhs) 

1181.86 
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The reasons for excess expenditure in this sub-head are given below:-
(I) As per recommendation of Railway Convention Committee, capital 

invested in the following C8SCI qualified subsidy from the general revenues 
to the extent of the dividend calculated at the specified rates. 

(a) Strategic lines. 
(b) 28 new lines taken up on or after 1.4.1955 on other than financial 

considerations. Dividend t;.ecomes payable if any line becomes 
remunerative adopting the marginal cost principle. The arrangement 
is to be applied also to the two National Investments viz. Jammu-
Kathua and Tirunelveli-Kanyakumari-Trivandrum line. 

(c) North-East Frontier Railway (Non-strategic portion). 
(d) Unremunerative Branch lines subject to their unremunerativencss 

being established on the marginal cost principle in each ca5C through 
an annual review of their financial results. 

(e) The Ore Lines between Bimai-garh-Kriburu and Sambalpur-Titlegar. 
(f) Ferries and Welfare Buildings. 
(g) 50% of the Capital invested on all works in the current 'Year and in 

the two previous years, excluding capital invested in strategic lines. 
North-East Frontier Railway (Commercial), Ore-Lines. Jammu-
Kathua and Tirunelveli-Kanyakumari-Triva'ldrum lines. Ferries and 
Welfare buildings and unremunerative branch lines which qualify in 
full for subsidy, capital invested in new lines on which the dividend 
payable is deferred during the period of construction and the first 
five years after opening of the lines for traffic and the capital cost of 
line wires taken over from the P&T Department. 

(II) The accountal of subsidy in Railway accounts corresponds accountal 
of dividend on actual capital outlay during the year and balance of Capital-
at-charge from the commencement. One of the items on which Railways 
get subsidy from general revenues stipulates that 50% of the capital 
invested on all works in the current year and in the two previous years 
qualifies for subsidy except capital invested on those works which qualify 
in full for subsidy. As capital invested in all such works is ~ubject to 
payment of full dividend. 50% subsidy of the dividend paid is claimed 
during the year. 

(III) In the year 1992-93, actual dividend paid by thc Railways was 
Rs. 1172.39 crores against the revised provision of Rs. 1146.00 crores. 
Increase in dividend payment has resulted in excess receipt of actual 
subsidy by Railways as compared to that provided in thc budgct. 
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MAJOR HEAD-3475 

G. Other General Economic Services 
G. 3 Other Expenditure 
G. 3(4) Grants-in-aid 
G. 3(4) (5) Grants to other Institutions 

(Rs. in lakbs) 

11.09 

The excess expenditure was mainly on account of the need for 
computerisaton of the Institute of Economic Growth as this Institute looks 
after the training needs of the IES probationers. There was an imperative 
need to quickly install necessary facilities to enable the Institute to cater to 
the needs of the fresh batches of IES Officers recruited in the year 
19921993 who would be coming up for training in 1993. It was felt to be 
advisable to allow this expenditure in the year 1992-93 rather than 
postponing it to next year . 

G. Other General Economic Services 
G. 3 Other Expenditure 
G. 3(7) Transfer to Reserve Fund 
G. 3(7) (3) War Risks (Marine Hulls) Re-Insurance Fund 212.97 

The excess expenditure was due to more provision required for transfer 
to the fund corresponding to the increase in insurance premium received 
through the insurance companies. The amount of insurance premia 
collected in a particular year is a variable factor which depends upon value 
of Hull and machinery of ships which are covered under the scheme and 
which undergo changes due to variation in market rates and other ractors. 
Hence it is not possible to frame an accurate estimate while making budget 
provision. The actuals under this head were not available at the time of 
framing the Revised Estimates and hence adequate supplementary grant 
could not be obtained to meet the extra expenditure. It may. however. be 
mentioned that the extra expenditure is matched by the extra premia 
collected by the Insurance company and which was deposited by then with 
the Government. 

3. In view of the circumstances explained above. the excess expenditure 
of Rs. 4,77,09,052 under Revenue Section (Voted) of Grant 
No. 25-Department of Economic Affairs for 1992-93 mayldndly be 
recommended for regularisation by the Parliament under Article l1S(i) (b) 
of the Constitution of India. 
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4. This has been vetted by Audit by their V.O. No. RRlll-4/94-951938 
dated 6.1.1995. 

(Ministry's File No. F. z.s.94-IFA) 

SdI-
(SMT. ARVNA MAKHAN) 

Financial Adviser (Finance) 



ANNEXURE 

STATEMENT SHOWING CASES OF CERTAIN SUB-HEADS 
WHERE THERE WERE MAJOR SAVINGS WITH REFERENCE TO 

SANCTIONED PROVISION. 

SI. No. Sub-Heads Savings Main reasons for savings 
compared 
with 
sanctioned 
provision 
(Rs. in 
thousands) 

1 2 3 4 

l.A.l- Secretariat 49,28 Savings was mainly duc to 
postponement of purchase of 
new machine for Budget 
Press in view of economy 
instructions. 

2.B.l(1) National Savings 
Organisation 

3.B.l(2) Cost of Printing 
Savings Certificates, 
Cheque Books, N.D. 
Bonds etc. 

40,57 Savings was duc III less 
expenditure .gwing to 
economy mcasures. 

9,45 Savings was due 10 non-
payment of some bills 
pending scrutiny. 

----------------------------
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4.B.3(1) Interest on Deposits 
under Compulsory 
Deposits (Income Tax 
Payers) Scheme 1974 

S.B.3(3) Other Items 

6.B.3(4) Implementation of the 
special courts (Trial of 
offences relating to 
transactions in 
securities )-Ordinance, 
1992 

7.C.1(1) Life Insurance 
Tribunal 

S.C.1(3) Tenth Finance 
Commission 

9.G.1- Regularisation of Joint 
Stock Companies 

10.G.2(2) Contribution to 
Common-Wealth Fund 
for Technical Co-
operation 
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3 4 

2,17,83 The interest on compulsory 
deposits is payable at the 
time of withdrawal. The 
amount of withdrawal is a 
uncertain factor as it d~pends 
upon the choice of the 
depositors. Significant 
fluctuation, therefore 
occurred between the 
estimates framed and the 
actual amount. The Savinp 
have occurred becausc claims 
were less than anticipatcd. 

8,28 Savings was duc to strict 
expenditure control. 

66,96 Savings were due to 
expenditure on salary of 
judges having been met by 
High Court and also due to 
expenditure on the Office of 
the Special Court being less 
than anticipated. 

6,80 Savings was due to non-
holding of any m~eting of the 
Tribunal. 

20,35 Saving was due to strict 
budgetary control. 

10,71 Saving was duc to non-filling 
of the post of Court 
Liquidator. 

94,32 A portion of payment could 
not be put through before 
close of financial year due to 
procedural formalities. hence 
saving. 
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11.0.3(2) Economic Wing of the 
Embassy of India, 
Brussels 

12.0.3(2) Economic Wing of the 
Embassy of India, 
Washington 

13.0.3(6) War Risks (Marine 
Hulls) Re-Insurance 
Scheme 

14.0.3(8) Subsidy to ·bene-
ficiaries ~nder the 
scheme for Self 
Employment Pro-
gramme for Urban 
Poor 

15.0.1(2) Other Development 
Programme 
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16,93 Savings were due to ~trict 
control of expenditure and 
also less administrative 
expenditure than anticipated 
earlier. 

42,62 Saving was due to less 
increasc in the rate of 
exchange than anI icipated 
and also due to non·filling up 
of a new post. 

91,91 Saving was due to less claims 
preferred than anticipated. 

1,49,00 The provIsIon was made for 
covering spill ovcr payments 
for the· scheme for self 
employment programme for 
urban poor which has since 
been merged with the Nehru 
Rojgar YO.iana. The spill 
over payment was less than 
anticipated. hence sa\ings. 

31.00 Expenditure on United 
Nation Dewlopmenl 
Programme being less than 
anticipated. hence Saving.s. 
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16.H.3(1) Technical aid to South 
and South East Asia 
under the Colombo 
Plan 
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(Ministry's File No. F. 215/94-IFA) 

3 4 

74,16 Savings were mainly due to 
the non-utilisation of training 
slots allotted to certain 
countries for political reasons 
and because the duration of 
the training courses were less 
than vidualised earlier. 
Certain payments which were 
made but were not debited. 
due to the procedural 
reasons have also contributed 
to the shortfall for utilisation. 

SdI-
(Snll. Aruoo Makhan) 

Financial Adviser (Finance) 



APPENDIX III 

GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

DEPARTMENT OF EXPENDrruRE 
CENTRAL PENSION ACCOUNTING OFFICE 

Note for Public Accounts Committee for regularisation of excess 
expenditure incurred under Revenue Section (Voted) of Grant 
No. 33-Pensions, as disclosed in the Union Government Appropriation 
Accounts (Civil) for 1992-93. 

Grant No. 3~ensloDS 

Revenue Section (Voted) 

Original Grant 
Supplementary Grant 
Total Grant 
Actual Expenditure 
Excess Expenditure. 

(Amount in Rupees) 

600,15,00.000 
82,65,00.000 

682,80,00 .000 
698,67,71.514 

15.87.71.514 
----------------------------------------------- - ----

2. The original provision for the year 1992-93 under Revenue Section 
(Voted) of tbe Grant 'Pensions''Vas Rs. 6OO,15,oo.O()0. This was 
augmented to Rs. 682,8Q,OO,OOO through a supplementary Grant of 
Rs. 82,65,00,000. Against this the actual expenditure was 
Rs. 698,67,71,514 resulting in an excess expenditure of 
Rs. 15,87,71,514. 

3. The above mentioned excess expenditure was the net result of 
excesses and savings under various sub-heads of the Grant Statement I 
&: Statement II are sbowina the excess expenditures and savings 
respectively .under various sub-beads of the Grant. The exeess 
expenditure and reasons tbereof under various sub-heads of i'he grant 
arc as under:-
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Copy of D.O. letter No. 3-lIt4-B dated 23.6.1994 of Shri A. Prasad, DDG 
(BatA) to AD Heads of CIrdeI, Department of Telecommunications 

SUBJEcr: CONTROL OVER EXPENDITURE 

In connection witb the regularisation of excess expenditure under the 
Head S22S Capital (both Plan and Non Plan) for one of the recent years 
Public Accounts Committee of tbe Parliament has taken a serious view of 
tbe excess expenditure incurred by the Department of 
Telecommunications. While recommending to Parliament for regularisation 
of this excess expenditure the committee has. inter alia, made the following 
observations. 

"The Committee also desires that the authorities administering the 
grant/appropriation should be held personally responsible for the 
control of expenditure against the sanctioned provisions and any 
slackness in following the established financial discipline should be 
sternly dealt with." 

2. The case was put up to the Telecom. Commission. Commission'!. 
attention was drawn to tbe provisions contained under Rules of P&T 
Financial Hand Book Volume I which provide that head of a circl~ must 
be in a position to assume complete responsibility for departmental 
expenditure. The commission bas, therefore, decided inter alia to 
empbasize that in order to enforce accountability as desired by the Public 
Accounts Committee each Head of the circle must assume the 
responsibility of Chief Budget Officer of his circle and take all necessary 
and appropriate steps to set right the control mechanism in his circle so 
that ultimately with tbe belp of his LF.A .• he is able to control the 
expenditure ~ithin the budgetary allocations. 

3. One of the pleas for budgetary excesses often made is that excess 
equipment allotment is made by the Directorate. In such an event. since 
the bead of the Circle is ultimately accountable for excess in the budget. it 
should be in his own interest to get in touch witb the concerned authorities 
in the Telecom. Directorate to get the size of the allotment/order 
modified/adjusted, tbe idea being to keep financial commitment within the 
budget allotment. A copy of tbis letter is also being sent 10 the concerned 
DDG in tbe Directorate. 
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4. Kindly drop a line in confirmation that adequate arrangement have 
bees made to adhere the bud,etary discipline at the circle level. 

With reprdl, 
Yours Sincerely. 

Sd/· 
(A. PRASAD) 



APPENDIX XI 

EXPLANATORY NOTE FOR PUBLIC ACCOUNTS COMMmEE 
FOR REGULARISATION OF EXCESS OVER VOTED/CHARGED 

PORTION OF GRANTSI APPROPRIATIONS DURING 1992·93 

DurinJ the year 1992-93 there was an overall net savings of Rs. 271.76 
~crore over tbe final &rants and appropriations resulting from aggregate 
savinp of RI. 810.58 crore under 1S Grants 
(1,2,3,4,5,6,7,9,10,11,12,13,14,15 and 16 (Railway Funds and O.L.W.R.) 
and 11 Appropriations (3,4,5,6,7,8,9,11,12,13 and 16 (Capital & Railway 
Funds) and exc:eu of RI. 538.82 crore under 2 Grants (8 and 16 Capital) 
and One Appropriation (10). (Reference Para 26 to 29-ExcessiSaving 
ever Voted Grants and Charled Appropriations of the Appropriation 
Accounts of Railways in India for the year 1992·93 (Purt I·Review). 

1.2 The exc:eu under one Charged Appropriation und Two Grunt!; i!; 
explained as under:-

(i) Appropriation No. 10-Revenue·Working Expenses·Operating 
Expenses-Fuel. 

Original Appropriation 
Supplementary Appropriation 
Total Sanctioned Appropriation 
Actual Expenditure 
Exc:eu 
Misclassification 
Excess requiring regularisation 
Percentale of Exc:eu 

Rupees 

2.00JlOO 
2().()()O 

2.20.(X)() 
2.50.972 

3().972 

3().972 
14.()8 

Cbarged Appropriation of RI. 200 thousand was sanctioned at 
the Budlet Estimate Stage. A Supplementary Charged Appropritltion of 
RI. 20 thousand was sanctioned in Mareh'93. on account of more puyments 
IlDticipated in satisfaction of Court decrees. 

The excess requiring relularisation is RI. 30.972. which is the slime as 
disclosed in tbe Appropriation Accounts. 

(ii) Grant No. 8-Revenue-Working Expcnscs·Opel'uling EXI,enscs-
ROllinl Stock and Equipment. 
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Original Grant 
Supplementary Grant 
Total Sanctioned Grat... 
Actual Expenditure 
Excess 
Misclassification 

90 

Excess requiring reaularisation 
Percentage of Excess 

Rupees 

961,44,84,000 
39,54,88,000 

1000,99,72,000 
1018.56.80.720 

17.57.08.720 

17.57.08.720 
1.76 

A Grant of Rs. 961.45 crore was obtained at-the Budget Estimate stage. 
A Supplementary Grant of Rs. 39.55 crore was obtained in March. 1992, 
to meet with the increase in expenditure on account of Dearness 
Allowance, Kilometerage Allowance, Other Staff Costs. Cost of Materials, 
Fuel for other than traction, Contractual Payment. Transfer of Debit/ 
Credit. other Expenses and other Miscellaneous factors. partly offset by 
less provision required under Salaries. 

Tbe Grant, however, proved to be inadequate, the actual expenditure 
baving exceeded the provision by Rs. 17.57 crore. The excess was mainly 
under Sub-heads (b) Diesel Locomotives (Rs. 9.93 crore). (f) Traction 
(other than Rolling Stock) and General Electrical Services (Rs. 6.05 
crore), (c) Electric Locomotives (Rs. 2.64 crore). (a> Steam Locomotives 
(Rs. 0.87 crore); partly offset by Sub-heads (g) Singnalling and 
Telecommunications (Rs. 0.93 crore), (e) Carriages & Wagons (Rs. 0.68 
crore) , (d) Electric Multiple Unit Coaches (Rs. 0.25 crore) and (h) Ferry 
Services & Rail Cars (Rs. 0.06 crore). 

Primary Unitwise excess of Rs. 17.57 crore was mainly due to more 
expenditure under Cost of Material from Stock (Rs. 3.82 crore). 
fluctuation in adjustment under transfer of Debit/Credit (Rs. 3.39 erore). 
Dearness Allowance (Rs. 2.89 crore). Kilometerage Allowance (Rs. 2.70 
crore) , more payment under Contractual Obligations (Rs. 2.45 crure). 
Otber Expenses (Rs. 1.63 crore), Overtime Allowance (Rs. 0.70 crore). 
Fuel otber tban tranction (Rs. 0.64 crore), Night Duty Allowance 
(Rs. 0.26 crore), Otber Allowances (Rs. 0.24 crore). Productivity Linked 
Bonus (Rs. 0.05 crore); partly offset by less payment of Salaries & Wages 
(Rs. 0.56 croreJ, Contingent Expenses. (Rs. 0.40 crore). less adjustment of 
material 00 POO (Rs. 0.11 crore), less payment of Travelling Allowance 
including Air-Travel (Rs. 0.09 crore), Cost of material Directly PUl'chascd 
(Rs. 0.02 crore), Fee and Honoraria (Rs. 0.01 crore) and adjustment of 
Wages on PO" (Rs. 0.01 crore). 

Of the total excess. the highest occurred on South Eastern Railway 
Rs. 7.28 crore) , followed by Central Railway (Rs. 2.85 crore). N.F. 
Railway (Rs. 2.80 crore), Eastern Railway (Rs. 2.15 crore). N.E. Railway 
(Rs. 1.78 crore), Southern Railway (Rs. 1.05 crore). Western Railway (Rs. 
0.86 crore), South Central Railway (Rs. 0.57 crore); partly off set· by 
saving on Nurthem RailwaY'(Rs. 1.56 crore) and Metro/Calcutta (Rs. 0.21 
crore). 
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There is no misclassification under this grant and the excess requiring 
regularisation is RI. 17,57,08,720, which is the same as disclosed in the 
Appropriation Accounts. 

(iii) Grant No. 16-Assets, Acquisition, Construction and Replaeement-
"Other Expenditure"-CAPIT AL. 

Original Grant 
Supplementary Grant 
Total Sanctioned Grant 
Actual Expenditure 
Excess 
Misclassification 
Excess requiring regularisation 
Percentage 

Rupees 

6816,77,80,000 
228,70,15,000 

7045,47,95,000 
7566.73,00.661 
521.25,05.661 

45,23.331 
521.70.28.992 

7.40 

A Grant of RI. 6816.78 crore was obtained at the Budget Estimate 
Stage. Two Supplementaries of RI. 0.04 crore and Rs. 228.66 crore were 
obtained.in July '92 and March '93 respectively, to meet with the increased 
expenditure mainly under Plan Heads Inventories, Doubling, New Lines, 
Rolling Stock, Gauge Conversion, M.T.Ps and Machinery & Plant; partly 
offset by savings under Workshops, Traffic facilities, Computerisation and 
Bridge Works. And also recoupment of an advance obtained from the 
Contingency Fund of India. 

The Grant, however, proved to be inadequate and actual expenditure 
exceeded the provision by RI. 521.25 crore. There was a misclassification 
of RI. 45,23,331. The real excess, thus requiring regularisa!ion by 
Parliament works out to RI. 521,70,28,992. 

2. In view of the circumstances, explained above, the excess over 'he 
Appropriations/Grants may kindly be recommended for regularisation by 
Parliament under Article 115 (1) (b) of the Constitution of India. 

3. It may be submitted that every care is taken (a) to assess the 
expenditure under various Appropriations/Grants as precisely as possible 
and (b) to obtain supplementary allotments. where necessary so that 
excesses are avoided to the maximum extent possible. 

4. This has been seen by Audit. 

(C.S. SHARMA) 
Executive Director (Accounts) 

Ministry of Railways (Railway Board) 
The Chairman &: Members of the 
Public Accounts Committee, 
New Delhi. 



APPENDIX XII 
(Refer to paragraph 1.25) 

CASES OF UNNECESSARY SUPPLEMENTARY GRANTs/APPRO-
PRIATIONS 

SI. 
No. 

1 

Grantlappropriation 

2 

(Rupees in lakhs) 

Amount of Grantl Appropriation 

Original Supple- Actual 
mentary Expenditure 

3 4 5 

Saving .. 
6 

Revenue-Voted 

MlnIIIry of AarkuIture 
1. 2-0ther Services of 13400.00 587.00 12873.43 1113.57 

Departmenll of Agriculture '" 
Cooperation 

MlnIIIry of CommunlcatiolU 
2. 13-Ministry of 934.00 48.00 742.74 239.26 

Communications 

MIDIItry of FIrumcne 
3. 3S-Department of Revenue 7942.00 405.00 7859.80 487.20 
4. 37-Indirect Taxes 43800.00 1600.00 42464.07 2935.93 

MiDIIlry of Food ProceuIna Indultriel 
5. 39-Ministry of Food 3m.00 248.00 2995.20 1024.80 

Processing Industries 

Mlalllry of H..- Raoun:e. Development 
6. 49-Art '" Cutlure 12659.00 202.00 12418.53 442.47 

MInistry of Industry 
7. S4.-Department of Small 32187.00 85.00 29595.64 2676.36 

Scale Industries and Apo and 
Rural Industries 

MlnIIIry of PlMDlIII " Proaramme Iaaplemeatatloa 
8. 66-Department of Programme 83.00 7.00 82.25 7.75 

Implementation 

Mlnlslry of Science and TechnoJocy 
9. 71-Department of ScientifIC 27616.00 400.00 27603.49 412.51 

and Industiral Research 

MiDIItry of Surface Transport 
10. 76-Pons, Liahthouses, and 13091.00 2090.00 12718.35 2462.65 

Skippiq 
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1 2 3 4 6 

MbIIItrf el TatIIeI 
U. n-Ministry of TextiJeI 73264.00 11650.00 66493.15 18420.85 

MiIIIIIr)' el Urbaia VewIopIDat 
u. 78-Urbu Developmeat ad 22<407.00 326.00 21684.28 1048.72 

Ho1llin& 

Capital-Voted 

MIIIIItry el Commerce 
13. 11-Departmeat of Commerce 27198.00 26800.00 26955.34 

evc27042.66 

........,. el t'.UenmI Main 
14. 24-Ministry of Extemal 6901.00 675.00 5741.56 1834.44 

Main 

MIaIIIry el FIauce 
IS. 26-Cwreacy • Coma,e and 111)41.00 2754.00 12920.61 7874.39 

StampI 

MIDIIlry el IDdusary 
16. 52-Departmeat of Heavy 28988.00 14201.00 23040.00 20149.00 

Industry 

MIDIIlry el MIneI 
17. 6O-Ministry of ~ines 4280.00 39.00 4119.00 200.00 

~ el Urban DevelopmeDl 
18. 78-Urbu Developmeat and 21667.00 317.00 19032.73 2951.27 

Houaina 

ReveDUe-c:barpd 

MIalItry el FIauce 
19. 28-Appropriatioo-Iaterat 3200000.00 soooo.oo 3107546.59 142453.41 

Paymea .. 

......., '" B_ AfraIn 
20. 52.00 1.00 25.90 27.10 

MiDIIIrJ '" s.r- 1'nIIIIpart 
21. 75-RoadI 10.00 9.00 6.54 12.46 

22. 497.64 24.36 

Capital-Cbarpd 

MIDIIIrJ el I'IIwKe 
23. 31-Appropriatioa-Repa~ 7S039S9.00 124000.00 7170972.29 456986.71 

of Debt 

Total 11062753.00 236464.00 10601389.i3 690827.87 
Total (in crora) 110627.53 2364.64 106083.89 6908.28 



APPENDIX XIII 

ACTION TAKEN ON TIlE RECOMMENDATIONS CONTAINED IN 
THE 60TH REPORT OF PAC (10TH LOK SABHA) . 

(i) Recommendations or Observations which have been accepted by 
Government 

Recommendation 

The Committee note that an expenditure of sizeable magnitude of 
Rs. 900.24 crores had been incurred in excess of the aggregate sanctioned 
provision of Rs. 23579.92 crores under 19 grants/appropriations during the 
year 1~91. The percentage of excess expenditure to the sanction~d 
provision under relevant grants/appropriations during the year 1990-91 
works out to 3.82 as against 2.60 per cent during the year 1989-90. The 
Committee are particularly astonished at the substantially high excess 
expenditure of 17% over the sanctioned provisions in the case of Civil 
MinistrieslDepartments (excluding Railways. Post and Telecommunication 
services). The Committee view this deteriorating position with grave 
concern. They express their unhappiness over the fact that their oft-
repeated concern for observing greater financial discipline to contain the 
excess expenditure has not yielded desired results and the various 
MinistrieslDepartments of Government of India, continued to indulge in 
spending beyond the sanctioned limits. 

[(SI. No.1) Appendix-X Para 1.19 of 60th Report of Public Accounts 
Committee (lOth Lok Sabha)]. 

Recommendation 

While exammmg the excess expenditure incurred during 1984-85. the 
Committee had in Paragraph 2.6 of their 57th Report <8th Luk Sabha) 
expressed satisfaction over the declining trend of exces.o; expenditure during 
the years 1980-81 to 1984-85 and had hoped thilt the declining trend would 
be sustained. However. the hope of the Committee was belied in the 
subsequent years when the position altered and took a worse turn in 1989-
90 when the excess expenditure touched an unprecedented high of 
Rs. 976.82 crores under 20 grants/appropriations. The situation during the 
year under Report i.e. 1~91 is also no better and presents a dismal 
picture of the prevailing state of affairs in preparation of budget estimates 
and control of expenditure by the various Ministries!Departments of 
Government of India. What is further distressing is the fact that the exces.o; 
expenditure in 1~91 had occurred in 13 grants/appropriations in which 
supplemeatary grant of Rs. 1374.86 crOfes was obtained. In the light of the 
fact that bulk of the supplementary provisions are made at the fag-end of 
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the year when the Ministries have sufficient data for estimating their actual 
requirements of funds, the Committee find no plausible explanations for 
incurring substantial excess expenditure under these grants or 
appropriations. Another feature observed by the Committee was that 
excess expenditure of over Rs. 1 crore had occurred in as many as 11 cases 
out of the total 19 cases of excesses over Voted Grants and Charged 
Appropriations during 1990-91. Surprisingly. excess expenditure had 
exceeded rupees one crore each in all the grants operated by Ministry of 
Railways,in which excess expenditure had occurred. This reinforces the 
Committee's view that lack of proper monitoring of the progress of 
expenditure and failure to assess actual requirements_ of funds in time by 
the concerned MinistrieslDepartments .are the main factors giving risc to 
excess expenditure. The Committee have no doubt that the problem of 
excess expenditure can be tackled effectively only by keeping unremitting 
vigil over the trend of expenditure and by assessing properly the actual 
need of funds at the revised estimates stage as well as supplementary grant 
stage. The Committee, therefore, desire that concrete steps should be 
taken by the Ministry of Finance to impress upon the Ministries to devise 
effective mechanisms for proper and continuous monitoring over the 
progress of expenditure and indepth examination of the requirements of 
funds so that the excess expenditure may be kept to the barest minimum if 
not eliminated altogether. They also desire that the authorities 
administering a grant/appropriation should be held personally responsible 
for the control of expenditure against the sanctioned provisions and any 
slackness in following the established financial discipline should be sternly 
dealt with. 

[(SI. No 2 Appendix-X Para 1.20 of 60th Report of PubliL: Accounts 
Committee (10th Lok Sabha»). 

Action taken by the Government 

The observation of Public Accounts Committee have been noted. All 
MinistrieslDepartments have been instructed vide O.M. No. 1(14)-
E.II(A)194 dated 17.10.1994 (copy enclosed to form their budget estimates 
accurately after careful indepth examination of the requirement of funds. 

The MinistrieslDepartments have also been asked to devise effective 
machanism for proper and continuous monitoring of the progress of 
expenditure so as to avoid excess expenditure or savings. Instructions No. 
2 (102ym(CDN)I94 dated 23.5.1994 issued to all the FAs in this regard -
are enclosed. It has also been brought to the noticc of the Ministries! 
Departments that they will be fully accountable for control of expenditure 
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against sanctions provisions and any slackness would be viewed seriously. 

This bas been vetted by Audit vide their OM No. 
dated: 

Sd/-
(D. SWARUP) 

Joint Secretary to Go~'e,."ment of I"dia. 

Ministry of Fi1Ulnce, 
(Department of ExpenditlUe); 
IE (Coord) Branch OM No. I2(2)-E(Coord)-94 dated: 19-/2-19941 

No.F. 1(14)-E.II(AY94 
GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

(DEPARTMENT OF EXPENDITURE) 

NEW DELHI, the 17th October. 1994. 

25th Asvina. 1916(Saka). 

OFFICE MEMORANDUM 

SUBJECT:- Action taken on the recommendations of the Public Accoullfs 
Committee (lOth Lok Sabha) made in its 60th Report and 
74th Report on Excesses over Voted Gr(IIlI.~/ClltIrKed 

Appropriations. 

The undersigned is directed to say that the Public Accounts Committee 
(lOtb Lok Sabha) iii its 60tb Report (1990-91) and its 74th Report (1991-
92) have observed that excess expenditure held occurred under various 
Grants/Appropriations despite obtaining. supplementary provisions. Since 
the bulk of the supplementary provisions are made at the fag end of the 
year when the Ministries bave sufficient data for estimating their actual 
requirements, the Committee bave fbund no plausible explanation for 
incurring substantially high expenditure. The Committee have expressed 
grave concern at the continued inability of Ministries!Departments to 
check the expenditure beyond the sanctioned estimates. 

2. The Committee bave also observed with concern the large-scale 
savings under various Grants! Appropriations. In certain cases. substantial 
savings had occurred due to procurement of supplementary provisions far 
in excess of actual requirements. The Committee have desired that in 
future detailed notes in respect of the savings made' in a grant or 
appropriation during each year involving Rs.100 crores and above be 
furnished to them alongwith the explanatory notes regarding CXCCs.o; 
expenditure incurred. 
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3. Instructions have been issued vide this Ministry's O.M.No. F. 1(9)-
E.II(A}I92, dated 3.11.1992, urlinl upon Ministries!Deparlntents to 
observe strict financial discipline by regulating expenditure in such a way 
that budgetary allocations are not exceeded. In view of the above 
observations of the Public Accounts Committee. it is again emphasized 
that estimates should be framed accurately after a careful and indcpth 
examination of the requirement of funds. MinistriesIDepartments should 
also devise an effective mechanism for proper and continuous monitoring 
over the progrc:ss of expenditure so as to avoid either excess expenditure 
or savings. In exceptional cases, where supplementary Grants become 
necessary, an accurate estimate of the likely savings should be made so 
that the supplementary estimates are kept to the minimum. if they cannot 
be avoided altogether. It may also be noted that the authorities 
administering a grant/allocation shall be fully accountable for the control 
of expenditure against sanctioned estimates and any slackness will be 
viewed seriously. 

4. All the MinistrieslDepartments are requested to keep the above 
instructions in view for strict compliance. 

S. Hindi version of this O.M. is enclosed. 

(D. SWARUP) 
Joint Secretary to ,I/(' (low. o,f II/diu. 

To 

All the MinistrieslDepartments of the Government of India. etc. 

No. F.l(14)-E.I1(A)194. 

Copy forwarded to the Comptroller & Auditor General of India. UPSC. 
etc. as per standard endorsement list. 

(D. SWARUP) 
Joint Secretary to ,III! (lOl't. of lilt/ill. 



N.P. BAGCHEE 
Addl. Secretary (budget) 
Tel: 3012804 

Dear Smt. Makhan, 

IMMEDIATE 

D.O. No.F.2(102)-B(CDN)194 

-GOVERNMENT OF INDiA 
MINISTRY OF FINANCE 

DEPARTMENT or- ECONOMIC AffAIRS 

New Delhi. May 23. 1994 

Government is committed that the fiscal deficit in the current year will 
be contained at the level envisaged in the Budget. To achieve this. it is 
necessary to bring about substantial improvement in the overall fiscal 
performance. This will require institution of a more effective system of 
monitoring of flow of funds, both expenditure and receipts. on a 
continuous basis. Past experience have shown that while expenditure flows 
conform to Budget provisions and even tend to exceed them. the inflow of 
receipts generally remains sluggish and the actual realisation often turns 
out to be less than the budgeted targets, resulting in deterioration in the 
deficit position. Thus, realisation of dues to Government like. dividends. 
recovery of loans and advances by the Government. interest thereon is as 
much important as regulation of expenditure. 

2. Last year we introduced a system of monthly phasing of receipts and 
expenditure d. D.O. letter No. F.16(1)-B(CDN)/92 dated 2.4.1993 from 
AS (Budget). In the current year, while the expenditure out flow wiJI be 
regulated on a monthly basis, the receipts will be monitored on the basis of 
quarterly targets. 

3. In so far as expenditure is.1:oneerned the month-wise Budget as in the 
previous year should normally be approximately 1I12th of the budgetary 
allocation. I am forwarding herewith a proforma (Annexure 1) in which 
the monthly limit of expenditure outflow may be worked out and 
forwarded to Budget Division. 

4. Estimates of receipts of your MinistrylDepartment which have been 
finally adopted in the Budget arc indicated in Annexure 2. The estimates 
of recoveries of loans and advances and interest receipts (from PSEs. etc.) 
shown therein take into account the outstandings due to the Government 
carried forward from the previous years. For the reasons stated in para 1 
above, special steps would need to be taken to realise these dues in full. 
On the basis of these estimates, you are requested to work out and 
intimate the targets expected to be realised at the end of 30th June. 30th 
September, 31st December and 31st March. The details may be given in 
Annexure 2. 
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s. The information in Annexures 1 & 2 may please be furnished to 
Budget Division by the end of this month. A separate communication will 
follow on Public Accounts transactions. 

Secretary (E) has seen. 

With reprds, 

Smt. A. Makhan 
Financial Adviser 
Ministry of Finance 
New Delhi 

Yours Sincerely. 
(N.P. DAGCIIEE) 



ANNEXURE J 

MODthlf BxpeDdlture Budpt 

MinistrylDepartment of 

(Rs. cl'llre) 

B.E 
1994-95 

Monthly turgets at 
the end of 

April-May June July 
August & 50 on 

Gross expenditure 

Demand No. 1 and 2* 

Demand 
No. 30 
Loans to 
Government 
servants, 
etc. 

Total 
(aross) 

Expenditure 

Less: Recoveries 
reduction 
expenditure 
the line' 
Demand) 

taken in 
of 

('below 
in the 

Net 

100 



ANNEXURE 2 

Quarterly Receipts Tarae' 
Audit 

(Rs. crure) 

BE Quarterly targets at the end of 
1994-95 June September December Murch 

Receipts 

Recoveries of loans and 
advances 0.00 

Interest receipts 0.00 

Dividend 0.00 

Other non-tax Revenue 
receipts 21.87 

Total (Receipts) 21.87 
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Quarterly Receipts Tar.t 

Department or Expenditure 

(Rs. crure) 

BE Ouarterly targets at the end of 
1994-95 

Receipts June September December March 

Recoveries of loans and 
advances 33.34 

Interest receipts 118.57 

Dividend 0.00 

Other non-tax Revenue 
receipts 0.60 

Total (Receipts) 152.51 
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ANNEXURE 2 

Quarterly Receipts Tarpt 

Audit 

(Rs. crore) 

BE Quarterly targets at \be end of 
1994-

95 

Receipts June September December March 

Recoveries of loans 
and advances 210.85 

Interest receipts 435.94 

Dividend 310.00 

Other non-tax Revenue 
receipts 1509.03 

Tot!ll (Receipts) 2465.82 
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ANNEXURE 2 

Quarterly Receipts Taraet 

Department of Revenue 

(Rs. crore) 

BE Ouarterly targets at the cnd of 
1994-95 

Receipts June September Deccmbcr MarL'll 

Recoveries of loans 
and advances 

Interest receipts 

Dividend 

Other non-tax 

0.00 

0.00 

0.00 

Revenue receipts 73.45 
Total (Receipts) 73.45 

Action Taken by the Ministry of Railwa~'s 

The observation of the Committee have been noted neccssHry 
instructions are being issued to Railways. 

Recommendation 

1.10 

Action taken by the Deptt. of Telecommunications 

The observations have been noted for future guidance Hnd instructions 
have beeIi issued to ensure that no excess occur in future. This has bccn 
vetted by the Principal Director of Audit (P&T) vide U.O .. No. RR-I1I1 
l(bY4OOlChapter VlI9O-911273 dated 6.9.1994. 

File No. 1-4194-B 

Dated: 1-9-1994. 
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SdI-
(R.C. RASTOGI) 
Member (Finance) 
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Action Taken b1 the MiDlstr, of Defence 

" Even tbough, the supplementary provisions arc made at the year end, 
the assessment of requiremcnts is done on the basis of expenditure details 

. available at the time of budaetary review (i.e. upto October end - for 7 
to 8 months of the year), pending liabilities and anticipated future 
spending on account of known factors etc. for the remaining 4-5 months of 
the year. 

The bottlenecks in the realistic estimation of the requirements were 
found to be (i) year end bulk adjustments of Rail Charges under 
'Transportation' , (ii) expenditure on maintenance and operat~on of 

i installation, increase in rates of water and electricity and highcr bookings 
'than anticipated under Departmental Charges under 'works', and (iii) 
~submission of bills by the Public Sector Undertakings and thcir clearance 
earlier than anticipated under 'Special Projects'. 

In the Circumstances, to keep the excess expenditure. if any. to the 
barest minimuOl and to instill a sense of financial discipline, Inter-
Departmental Monitoring Groups have been constituted in 1991-92 with 
senior officers as members. These Monitoring Groups continuously review 
the progress of expenditure and pending liabilities. The inputs from such 
reviews are analysed for identification and remedying of the shortcomings 
in the existing system and in making the budgetary exercise more precise 
and realistic. These Monitoring Groups have been meeting frcqucntly and 
part from being engaged in revising their estimates of requiremen\5 on a 

most realistic basis at all the budgetary review stages arc exerci~ing the 
: requisite budgetary control. 

SdI-
(P.R. SIVASUBRAMANIAN) 

Addl. FA (P) and ].S. 10 Ih~ JOVI. of India 

File No. 10(1)IBII94IPC-IV 

Date : 2-9-1~ 

Recommendation 

The Committee find that out of the 19 grants/appropriations which 
recorded excess cxpenditure during the year 1990-91, while the 
xplanatory/notes to the Committee in respect of Railways and Defence 
rvicea were furnished alsmost within the prescribed time limit (viz. by 31 
Y or immediately) after presentation of the relevant Appropriation 

CCOunts whichever is later), there was inordinate delay in submission of 
e explanatory notes relatiq to all the grants/appropriations covered 

~der Civil Acc::ounts ranpnl from over 5 months to 13 months and that in 
e case of Telecommunication Services was 14 months. The inordinate 
laY' of "12, 13 and 1" months in respect of explanatory notes 
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pertaiaiaa to the MiDiItrieI of Home Affairs. Commerce and 
CommuDicatioDi are in DO way justifiable since the Ministry of Finance , 
ba¥e already laid down a time ICbcdule for completing action at various 
ItapI involved in the finalisation/vetting of the explanatory notes with a 
view to avoidina delay in submission thereof to the Committee. The 
Committee take a serious view of this delay on the part of the Mini5tries 
conc:emcd in furnishing the explanatory notes and desire that the 
responaibiUty be fixed for any laxity in this regard. The Committee would 
also Uke the Ministry of Finance to analyse and' apprise them of the precise 
reaoaa for persisting delays in submission of explanatory notes and take 
corrective measures to ensure timely submission of explanatory notes in 
future. 

rSl. No.3, Appendix-X Para 1.21 of 60th Report of Public Accounts 
Committee (10th Lok Sabha).] 

Action Tuea by the MInistry of Finance 
The observations of the Public Account Committee have been noted and 

brought to the notice of all MinistriesIDcpartments of the Govt. of India 
Wde 12(2~E. Coord.194 dt. 21.7.1994. It has been emphasised that the 
time scbedule for the presentation of explanatory notes to the Puhlic 
Accounts Committee in respect of cases whose expenditure has exceeded 
the approved pants be adhered to strictly i.e. these should be suhmitted 
immediately after presentation of Relevant Appropriation Accounts to the 
House or by 31st May, wbichever is later. 

This has been vetted by the Audit vide O.M. 
No. dated: 

S<.V-
(D. SWARUP) 

It. Secretary to the G<H'cmmc/It of IlIdi&l. 
Ministry of Finance, 
Deptt. of Expenditure, 
(E. Coord Branch OM No. 12(2)IE. (Coord)194 dt: 19-12-1994) 

No. 12 (2~E (Coord),l94 
GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

DEPARTMENT OF EXPENOInJRE 
•••••• 

New Delhi the 21st July. 1994 

.Oftke Memorandum 
SUIUECr : Action taleen on ~ recommelldations colltaiH~d ill ,II~ 6IJ,II 

Report 0/ the Public Accounts Committee (10,11 Lok Subha) Oil 

'Excasu oller lIOted Gr""tslC/eorged Approprillliolls (/CJ9(}.9/) 
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tmd action tGlcen on 51st Report (lOth Lok Sabha) on Excess 
OV(7' Voted GrtmUlCluuged Appropriations (1989-90). 

The undersigned is directed to say that the PAC (10th Lok Sabha) in its 
60th Report has made the foUowing observations:-

As per the prescribed schedule all MinistrieslDepartments are 
required to submit explanatory notes to the PAC in respect of excess 
registering grants immediately after the presentation of the relevant 
appropriation accounts to the House or by 31st May. whichever is 
later, However, the PAC has observed that the Ministries/ 
Departments are not adhering to the time limit prescribed. 

2. The MinistrieslDepartments of Govt. of India are required to furnish 
the explanatory notes to the PAC in respect of Excesses registering arants 
immediately after the pl'CICntation of the relevant Appropriation Accounts 
to tbe bouse or by 31st, May whichever is later. In this regard instructions 
have already been issued earlier to observe the time lim'it for submission of 
explanatory notes. 

3. The MinistrieslDepartments are again requested to strictly adhere to 
the time schedule prescribed for submission of explanatory notes to the 
PAC. 

SdI. 
(G. P. GUPTA) 

Dy. Secretary to the Govt. of India 

All the MinistrieslDepartments of the Govt. of India. etc., etc. 
Copy forwarded to the ComptroUer " Auditor Genenll of India (with 

usual number of spare cop~es), UPSC, etc. as per standard endorsement 
list. 

Sdl. 
(G. P. GUPTA) 

Dy. Secretary to the Govt of ·Indill .. 

Rec:ommendatlon 
1.21 The Committee find that out of the 19 grants/appropriations which 

recorded exceSs expenditure during the year 1~91, while the expmnatory 
notes to the Committee in respect of Railways and Defence Services were 
furnished almost within the prescribed time limit (viz., by 31st Mayor 
immediately after presentation of the relevant Appropriation Accounts 
whichever is later), there was inordinate delay in submission of the 
explanatory notes relatina to aU the grants/appropriation covcred under 
Ovil Accounts ranging from over 5 months to 13 month5 and that in the 
cue of Telec:ommunicatioDlServices was 14 months. The inordinate dclays 
of 12, 13 and 14 months in respect of explanatory notes pertaining to the 
MiDistriea of Home Affairs, Commerce and CQmmUDications arc in no way 
justifiable since the Ministry of Fmance have already laid down a time 
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schedule for completing action at various stages involved in the 
finalisation/vetting of the explanatory notes with a view to avoiding delay 
in submiuion thereof to the Committee. The Committee take a serious 
view of this delay on tbe part of the Ministries concerned in furnishing the 
explanatory notea and deIire tbat the responsibility be fixed for any laxity 
in this regud. The Committee would also like the Ministry of Fin~nee to 
analyse and apprise tbem of the precise reasons for persisting delays in 
submission of explanatory notes and take corrective measures to ensure 
timely submission of explanatory notes in future. 

[para 1.21 of 60th Report of P.A.C. (lOth Lok Sabha)] 
Action Taken by the Deptt. of Telecommunications 

Delay in furnishing explanatory notes pertaining to the year 1990-91 
which occurred due to shortage of staff, is regretted. All concerned have 
been instructed to avoid such recurrence in future. As a result thc 
Department succeeded in substantially reducing the delay in the 
subsequent years. This has been vetted by the Principlll Director of Audit 
(pcln vide U.O. No. RR-IIII1(bY4O<VChapter-VIIl)()-911273 dated 
6.9.1994. 

SlY-
(R.C. RASTOGI) 
Member (Financc) 

File No. 1-4194-B 
Recommendation 

While there had been a sizeable amount of excess cxpenditure ovcr 
Voted Grants and Charged Appropriations. during 199U-91. the Committee 
ue astonished to note that the year also witnessed large sClIle savings. The 
Committee's scrutiny of the Appropriation Accounts of Civil. Defence. 
Railways, Telecommunication Services and postal in this regard revealed 
that savings aggregating Rs. 43,872.55 crores had occurred in as many as 
244 items during the year 1990-91. Out of these. the Appropriation 
Accounts (Civil) alone accounted for savings of Rs. 42.644.26 crorcs in 206 
items of expenditure under both Voted Grants and Charged 
Appropriations. The Committee also observe that 150 items of expenditure 
under botb Voted Grants and Cbarged Appropriations. The Committee 
also observe tbat 150 itemS of expenditure under various Appropriation 
Accounts bave registered savings of over Rs. 1 crore each. What has 
surprised the Committee most is the fact that saving.o; havc exceeded even 
more tban Rs. 100 crores each in 14 items of expenditure under Civil 
Accounts and two items under Defence Service and one item in 
Telecommunication Services. The Committee desire the Ministrv of 
Finance to investigate tbe circumstances which led to a substantial sa~'ing.o; 
of ~ 100 crores and above in a Grant or Appropriation during 19l)0-91 
and take suitable remedial steps. 
[SI. No.4,' Appendix-X Para 1.22 of 60th Report of P~blic Accounts 

Committee (lOth Lok Sabha)] .. 
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Action Tuea by the Mfalstry or Finance 

The observation made by the Public Accounts Committee has been 
brought to the notices of all the MinistrieslDepartments vide O.M. No. 
1(14)E. I1(A) dated 17-1()'1~. (Copy enclosed) It has been emphasised 
that the MinistrieslDepartments should prepare their budget estimates 
carefully and accurately 10 that large scalo savings do not occur. It has also 
been brought to the noti~ of the MinistrieslDepartments that detailed 
notes in respect of the savings involving Rs. 100 erores and above be 
furnished to the Public Accounts Committee alongwith the explanatory 
notes regarding excess registering grants. These instructions have been 
particularly brought to the notice of Financial Advisers of Ministries! 
Departments in whose case the saving is over Rs. 100 erores. They have 
been requested to carefully prepare their budget estimates so that large 
scale savings do not take place. 

A copy of the communication issued is enclosed. 

This has been vetted by Audit vide their OM 

No. dated: 

Sd/-
(D. SWARUP) 

Joint Secretary to the Govt. of I"dia. 

Ministry of Fiflllnce, 

Department of Expenditure, 

(E. (Coord) Branch OM No. 12(2)-E(C()(}rd)194 dClled: /9-/2./9if4) 

No. F. 1 (14)-E. II(A)194 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

(DEPARTMENT OF EXPENDITURE) 

••••• 

New Delhi. the 17th Octoocr. 1994 

25th Asvina. 1916 (Silka) 

Ollke Memonndum 

SUBJECT:- Action taken on the recommendations of the PubliC' A("cO/",t.~ 
Comminee (10th Lok Sobha) made i/l it.~ 60th Report allli 
74th Report on Excesses over Voted Grtlllt.f/Chllrl(ell 
Approprilltions. 

The undersigned is directed to say that the Public Accounts. Committee 
(10th Lok Sabha) in its 60th Report (1990-91) and its 74th Report (1991-
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92) have observed that excesa expenditure had occurred under various 
GrantllAppropriations despite obtaining supplementary provisions. Since 
the bulk of the supplementary provisions are made at the fag end of the 
year when the Ministries have sufficient data for estimating their actual 
requirements, the Committee have found no plausible explanation for 
incurring substantially high expenditure. The Committee have expressed 
grave concern at the continued inability of MinistriesIDepartments· to 
check the expenditure beyond the sanctioned estimates. 

2. 1be Committee have also observed with concern the large-scale 
savings under various Grantll Appropriations. In certain cases, substantial 
savings had occurred due to procurement of supplementary provisions far 
in acesa of actual requirements. The Committee have desired that in 
futuJe detailed notes in respect of the savings made in a grant or 
appropriation during each year involving Rs. lOOcrores and above be 
furnished . to .them alonpith the explanatory notes regarding excess 
~penditure incurred. . 

3. Instru.ctions have been issued vide this Ministry's O.M. No. F. 
1(9~E. ll(A)I92. dated 3.11.1992. urging upon MinistrieslDepartments 
to observe strict financial discipline by regulating expenditure in such a 
way that budgetary allocations are not exceeded. In view of the above 
observations of the Public Accounts Committee, it is again emphasiled 
that estimates should be framed aceurately after a careful and indepth 
aamination of the requirement of funds. MinistriesIDepartments should 
also devise an effective mechanism for proper and continuous monitoring 
over the progress of expenditure so as to avoid either excess expenditure 
or savings. In exceptional cases, where supplementary Grants become 
necessary. an accurate estimate of the likely savings should be made so 
that the supplementary estimates are kept to tbe mini'llum. if they cannot 
be avoided altogether. It may also be noted that the authorities 
administering a grant/allocation shall be fully accountable for the control 
of expenditure against sanctioned estimates and any slackness will be 
viewed seriously. 

All the .MinistrieslDepartments are requested to keep the above 
instructions in view for strict compliance. 

Hindi version of this O.M. is enclosed. 
SdI. 

(D. SWARUP) 
Joint Secretary to the Govt. of II/dill. 

All the MinistrieslDepartments of the Government of India. etc. 
No. F. 1:(14)-E:I1(A)194 

. Copy forwarded to the Comptroller & Auditor General of India. uPSet 
etc. .. per standard endorsement list. 

Sd/-
(D. SWARUP) 

Joint Secretary 10 lIlt: GOVI. of I"dill. 
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No. 12(2}IE. (Coord)194 
GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

DEPARTMENT OF EXPENDITURE 

New Delhi, the 19th Dec., 1994 

omce Memorandum 
SUBJECI' :Action taken on the recommendations contained in the 60th RepfJrt 

O/IM Public Accounts Committee (lOth Lok Sabha) on Excess 
over Voted Grants/Charged Appropriations- (1990-91) and action 
taken on 51st Report (lOth Lok Sabha) on Excesses over Voted 
Grants/Charged Appropriations (l989-90). 

The Public Accounts Committee in its above Report in Paras 1.22 and 
1.24 has observed that large scale savings under certain demand indicate 
both poor budgeting and shortfall of performance. In case of your Ministry 
the savings are over Rs. 100.00 crores. 

The Committee has, in the matter, observed that the Ministries,,' 
Departments are not exercising due foresightedness while forecasting their 
monetary requirements with the result tilat large scale savings take place 
leading to inefficient utilisation of funds. The large scale savings have 
particularly been noticed in case of your Ministry. This Ministry has time 
and again been asking the MinistrieslDeptts. to propose their requiremem 
carefully so that large scale savings may not take place. On the basis of the 
recommendations of the PAC, the matter has again been examined and 
detailed instructions issued to all the MinistrieslDepartments (copy 
enclosed for information and necessary action). In future detailed notes in 
respect of savings made in the grant of appropriations during each year 
including Rs. 100.00 crores and above be furnished to PAC alongwith the 
explanatory note. 

(v. SEKAR) , , 
Director. 

To 

1. FA (Defence) 
2. FA (Commerce) 
3. Fin. Commn. (Railways) 
4. FA (Agriculture) 
S. FA (Rural Development) 
6. FA (Fertiliser) 
7. FA (power) 
8. FA (Textiles) 
9. FA (Atomic Energy) 
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10. FA (petroleum) 
11. Member rmance (Telecom) 

Action Taken by·u.e MlDlstry of RaDways 

The Observation of the Committee have been noted. Necessary 
instructiODI are being illued to the Railways. 

Recommendation 

The Committee find that UDder Appropriation No. 31 Repayment of 
Debt-admiDistered by Ministry of Finance there was saving of Rs. 
38,148 crores during the year 1990-91. The Appropriation Account 
revealed that the saving had mainly occurred due to lesser discharge of 
Treasury Bills and more renewal of ad Iaoc treasury bills than anticipated. 
The Committee obseIve that savings of significantly high magnitude under 
the above mentioned Appropriation have become a recurring 
phenomenon in the recent past. The Scrutiny of the Appropriation 
Accounts (Civil) in this ,-egard revealed that savings of the order of 
RI. 68,771.SS crorea, Rs. 32,200.63 crores and RI. 38,147.S2 crores had 
occurred under the panicular Appropriation during the years 1988-89, 
1989-90 and 1990-91 respectively. The Committee are of the view that 
such large ICale savings make budgeting a mockery. Evidently, the whole 
system of preparation of budget needa to be improved so as to make it 
more realistic and to ensure that the variations between the estimates and 
the actoals are minimised. The Committee desire that the Ministry of 
F'mance should look into the matter and take app"ropriate corrective 
action. 

[SI. No. S Appendix-X Para 1.23 of 60th Report of Public Accounts 
Committee (10th Lok Sabha)]. 

Actl~ TaKen by tile Ministry of FInance 
As a result of implementing the decision to tbe effect that renewals of 

adhoc treasury bills issued to Reserve Bank of India are not required to 
figure in 'the Accounts a simultaneous discharges and reissues and 
consequently budget provision is required to be made only to the extent 
of actual dischlUJes as are anticipated, the savings under the 
Appropriation 'Repayment of Debt' has come down in 1991-92 and 1992-
93 as UDder:-

(Rs. in crores) 

Total Actual Savings 
Appropriation Expenditure 

1991·92 84149 66862 17287 
1992·93 76280 71710 4S70 

Thesavinp in the above two years were substantially lower as 
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compared to the savings of Rs. 68771.55 crores, Rs.32,200.63 crores and 
Rs. 38147.52 crores in the years 1988-89, 1989-90 and 1990-91 respectively. 

2. The reuon for the savings of Rs. 17,287 crores and Rs. 4.570 crores 
in 1991-92 and 1992-93 was mainly due to less discharge of 91 day Treasury 
Bills as under:-

Details 0/ provision made lor discharge 0/ 91 day Treasury Bills 

(Rs. in crores) 

1991-92 
1992-93 

Total Actual 
Appropriation Expenditure 

75000 
65760 

57016 
61609 

Savings 

17984 
4151 

3. While the estimates for discharge of 91 day Treasury Bills is being 
framed based on the data furnished by Reserve Bank of India, the same 
t:anD0t be assessed with a sufficient degree of accuracy, as they depend 
upon a number of random factors which affect the cash balance of Central 
Government from day to day. There is no one to one correspondence 
between Central Government's receipts and expenditure. Because of this 
mismatch, Government borrows through issue of 91 day Treasury Bills for 
meeting its day to day expenditure. However, as and when receipts flow--
in, the 91 day Treasury Bills are cancelled/discharged. So the utilisation of 
amount provided under the Appropriation 'Repayment of Debt" against 
91 day Treasury Bills is directly dependent on the flow of receipts to 
Government Account. As it is not an item of expenditure by itself it will 
not affect the budgetary deficit. Correspondingly, the savings under this 
item should not be treated as savings in the normal sense which would 
otherwise have been available for other areas of real expenditure_ 

4. In the circumstances explained above, it would be appreciated that 
estimates for discharge of 91 day Treasury Bills cannot be anticipated 
accurately. However, the observations of the Committee hne been noted. 

5. This has been vetted by Audit vide their V.O. letter No. RRIl-241 
94-951966 dated 17.1.1995. 

(N.P. BAGCHEE) 
Additional Secretary (Budget) 

[Ministry of Finance; Department of Economic Affairs (Budget 
Division) O.M. No. F.9(4)-W&M192 dated 9.2.1995]. 

Recommendation 
The Committee are concerned to note that over the years the quantum 

of savings has sharply increased and its has assumed a high magnitude 
during the year under review. In the opinion of the Committee such 
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savings indicate both poor budgetinl and shortfall in performance and it is 
unfortunate that it should have occurred in developmental areas of 
economy such as Agriculture, Rural Development, Power etc. Clearly, the 
Ministries are not exercising due farsightedness while forecasting their 
monetary requirements with the result that substantial savings had taken 
place leading to inefficient utilisation of funds sanctioned by Parliament, 
The Committee would like the Ministry of Finance to address themselves 
to this issue seriously and take appropriate measures to overcome this 
unfortunate situation. They also· desire that in future detailed notes in 
respect of the savings made in· a .grant or appropriation during each year 
involving RI. 100 crores and above be furnished to the Committee along 
with the explanatory notes regarding excess expenditure incurred. 

lSI. No. 6 Appendix-X Para 1.24 of 60th Report of Public Accounts 
Committee (10th Lok Sabha).] 

Action Taken by the Government 
The observation made by the Public Accounts Committee has been 

brought to the notice of all the Ministric&IDepartments vide O.M. No.1 
(14) E.II(A}194 dated 17.10.1994 (Copy enclosed). It has been emphasised 
that the MinistriealDepartments should prepare their budget estimates 
carcfuIfy aild accurately so that large scale savings do not occur. It has also 
been brought to the notice of all the Ministric&IDepartments in the O.M. 
dt: 17.10.1994, referred to here in above, that detailed notes in respect of 
the savings involving RI. 100 crorcs and above be furnished to the Public 
Accounts Committee alongwith the explanatory notes regarding excess 
registering grants. These instructions have particularly been brought to the 
notice of Financial Advisers of MiniltricslI)epartments in whose case the 
saving is over RI. 100 crores. They have been rcqueste<l to carefully 
prepare their budget estimates so that large scale savings do not take 
place. 

A copy of the communication issued is enclosed. 
This has been vetted by Audit vide their U.O. No. RRIl-23t114-9St11S2 

dated 10.01.1995. 

Ministry of FlJlIJlCe, 
Department of Expenditure, 

(D. SWARUP) 
low Secretary to the Govt. of India. 

(E. (Coord) Bnnch OM No. 12(2)-E (Coord}194 dated: 18.01.95] 
ActIon TUell b1 die MlDIstry of Defence 

The recommendations of the CoIDIIIittcc have been noted. 
The main reasons for savinp WCR JnDt of Dcarncu AllOYiUCCS at a 

lower rate s1ippagcs in deliveries etc. which were beyond control of the 
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Ministry of Defence. These factors, however, are taken note of, to the 
extent possible, at the time of estimation of requirements. Nevertheless, all 
the estimating authorities have been advised to eliminate instances of 
inaccurate assessment of requirement by removing the lacunae, if any, in 
the present system of estimation and control. A copy of I.D. No. 10(2)/93/ 
BI dated 21-7-1993 is enclosed. 

(P.R. SIVASUBRAMANIAN) 
Addl. FA(P) de I.S. to the Govt. of India. 

MINISTRY OF DEFENCE (FIN. DIVISION) 
SUBIECT:- Formuliltion of budgetary estimates and monitoring of 

Defen« expenditure. 

Instructions have been issued from time to time highlighting the 
importance of formulating the budget estimates on the most realistic basis 
and the necessity to keep the expenditure under constant review and to 
scrupulously conform to the allocations eventually made. 

2. Despite these exhortations for exercising better budgetary formulation 
and control, instances of unrealistic estimation of requirements-at the 
initial stage as well as at re-appropriationlSupplementary Demand 
stage-and inadequate control over expenditure continue to occur. Many 
of these instances are commented upon by the Comptroller and Auditor 
General of India in his reports. In some cases, these inadequacics in 
budget formulation/control lead to excess over voted grants, requiring 
regularisation by Parliament. 

3. Public Accounts Committee, in their 51st Report on Excesses over 
voted grants and charged appropriations (1989-90), haye taken a serious 
view of the persistent occurrences of excess expenditure and emphasized 
the need for more accurate estimation of requirements and better 
budgetary control. The Committee have also pointed out that savings are 
as bad as excess expenditure in that these deprive certain deserving vital 
sectors of economy of the much needed resources. They have, accordingly, 
stressed that budget estimates should be made keeping in view the 
resources avallable or likely be available during the year and all concerned 
should undertake a realistic exercise while forecasting the monetary 
requirements to ensure best and efficient utilisation of funds. 

4. The relevance of the foregoing recommendations in the context of the 
prevailing resource position in respect of Defence I)udget needs no further 
emphasis. Inter-Departmental Monitoring Groups have been constituted 
since 1991-92 to provide an iJ1..!lututional forum to indentify and to take 
steps to remove the grey areas or lacunae in the realistic assessment of 
requirements and budgetary control. These Groups may please review the 
projection of requirements and the actual expenditure details of 1992-93 to 
pinpoint any defecD ill the present system-Of estimation and control. Such 
a review would help in taking further remedial steps required to eliminate 
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instances of inaccurate estimation, injudicious re-appropriations, non-
utilisation of allocation, persistent excesses or savings and other similar 
cases of defective budgeting and budgetary control. 

SdI-
(P .R. SIV ASUBRAMANIAN) 

Addl. FA(P) 

All Joint Secretariw Addl, F As 
Addl, DGFP, DNP, D Fin P, DGNCC, 
DGOF, DP&RM, DGQA. 

M of D (Fin) I.D. No. 10(2)193/B-I1 dated 21-7-1993 

Recommendation 

Under Revenue Section (Voted) of Grant No. 16-Defence 
Services-Air Force, the Ministry of Defence incurred an expenditure of 
Rs. 1.44 crores over and above the sanctioned provision of Rs. 2139.61 
crores during 1990-91 although I supplementary grant of Rs. 60.98 crores 
was obtained by them. On scrutiny of the explanatory note furnished by 
the Ministry, the Committee found that Minor Head Ill-Works alone 
recorded an excess of RI. 8.50 crorcs. Obviously, the large scale savings 
under various other units of the Grant did help to a great extent in 
minimising the otherwise higher excess expenditure. What has surprised 
the Committee is that this excess of RI. 8.S0 crores has been attributed to 
maintenance of buildings, communication, maintenance of operation of 
installations etc., which in no way can be described as of unforeseen 
nature. The Committee are constrained to observe that this only depicts 
the poor budgetaq control exercised by the Ministry of Defence over 
Grant No. 16. Although the instructioDl for framing the budget estimates 
on realistic basis and for exercisina a close and constant watch over the 
trend of expenditure are stated to have been already in existence in the 
Ministry, the Committee feel that mere issue of instructions is not enough 
if there is DO effective monitorinJ madaiaery to ensure strict compliance of 
those instru.ctioDl. Tbe Committee truIt that the Ministry would atleast 
DOW take suitable steps with due promptitude to ensure strict observance 
of those instructioDl so as to make budgetary control more realistic and 
meaningful. 

[S1. No. 8 Para 1.36 of 60th Report of PAC (10th Lok Sabha)]. 

Action Taken by tbe MlDistry or Defence 

Excess expenditure of RI. 1.44 crores over and above the Voted 
provision had occurred in the year 1~91 under Grant No. 16 Defence 
Service.-Air Force, mainly due to excess expenditure of RI. 8.SO crores 
under MiIlor Head-Ill Works, wbida was partly offset by savings under 
other heads of the Grant. The exCCII of Rs. 8.59 crores under the Minor 
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Head ll1-Works was the net effect of excess under the sub heads 
Maintenance-buildings. Communications etc. (Rs. 0.87 crores). 
Maintenance and Operation-Instaiations (Rs. 2.62 crores) and 
Departmental Charges (Rs. 5.99 crores) and savings under some other 
sub-heads. 

2. In view of the substantial excess under Departmental Charges, the 
requirement and quantum of Departmental Charges to be recovered by 
Military Engineer Services for works services rendered to Navy and Air 
Force has been re-examined. Consequently, the existing system of 
levying Departmental Charges has been replaced by a new procedure 
with effect from lst April 1993. A copy of Ministry of Defence letter 
No. 12(1)193/1) (Works-II) dated 23-8-93 is enclosed. Similarly, for 
better budgetary control in respect of the sub-heads 
Maintenance-buildings, Communications, etc. and Maintenance and 
Operation-Installations, distinct heads have been opended for booking 
expenditure on wages and salaries, maintenance, tariff bills for water, 
electricity etc. 

3. As a part of the efforts for improving accuracy of estimation and 
tightening the budgetary control, Inter-Departmental Monitoring Groups 
with senior officers from Ministry of Defence, Services Headquarters, 
Integrated Finance and Controllers of Defence Accounts concerned, 
have been constituted since 1991-92 to continuously review the progress 
of expenditure and pending liabilities. 

4. All these measures are expected to help in making a realistic and 
accurate assessment of requirements and better budgetary control. 

This has been vetted by DGADS. 

(p. R. SIV ASUBRAMANIAN) 
Addl. FA(P) & Joint Seey. to the Govt. of India. 

File No: 10(I)194/BIIPC-I 
Dated: 22.7.94 
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No. 12(1)/93/0 (Works-II) 
GOVERNMENT OF INDIA 
MINISTRY OF DEFENCE, 

NEW DELHI 

The Chief of Army Staff 
The Chief of J<,aval Staff 
The Chief of Air Staff 

Dated, the 23rd August, 93 

SUBJECr:-· Review and modification of procedure for recovery of 
Departmental Charges from Navy and Air Force for MES 
Works and Services. 

Sir, 
Under IRe existing provisions in Paras 214 readwith-PaTas 310 and 311 

of MES Regulations all Works and Servic.:s carried out for the Navy and 
Air Force are subject to the lavy of departmental charges in accordance with 
the rates prescribed in Table 'B' ibid. These charges are adjusted centrally 
as per procedure prescribed in Para 559 ibid. 

2. Consequent on· the reorganisation of MES and the setting up of 
dedicated Zonal Chief Engineer formations for Navy and Air Force, the 
existing procedure of recovery of departmental charges from Navy and 
Air Force for works and services rendered by MES has been reviewed. It 
has been decided that with effect from the fianancial year commencing on 
1st April, 1993 the existing system of recovery should be modified as 
follows:-

(i) Pay and Allowances of Army officers and personnel deployed in 
dedicated MES formations of Navy and Air Force will be booked against 
Minor Head 101 of the two services-Navy (Major Head 2On) code head 
1/600/02 and code head 1/601101 and Air Force (Major Head 2078) 
code head 11701102 and code head 11703/02 through contra-debit/ 
contra-credit after britial disbursement from Army Budget through CDA 
(0) and CDA(OR). 

(ii) Pay and Allowances of civilian officers and personnel of dedicated 
MES formations of Navy and Air Force will be provided for and booked 
against Minor Head 104 of the respective services-Navy (Major Head 
2077) and Air Force (Major Head 2078). For this purpose suitable 
budgetary heads / code heads will be opened. 

(iii) For T .A. and outstation allowances and all other conveyance 
charges of MES civilians officers and personnel of such dedicated MES 
formations in Navy and Air force, suitable and separate budgetary heads 1 
code heads will be opened under Minor Head 105 of the two Services. 

The same expenses in respect of Army personnel can be adjusted through 
contra-debit / credit under separate code heads. 

(iv) In view of the direct booking of various elements of expenditure 
incurred on establishment of dedicated MES formations of Navy and Air 
Force as indicated above, the percentage of departmental charges to be 
recovered from these two services for works and services rendered by MES 
will be restricted to Ih%. 

(v) As regards Tools and Plants, charging of 12% of the value of works 
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as T & P charges will continue. The amount so collected will be credited in 
a centralised manner under the existing Deduct Head (Code No. 495/06) 
under Sub-Head 'E' of Minor Head 111-Works under major Head 2076 
(Army). For this purpose, category prefixes 08 and 09 will be used while 
operating the concerned code head (495/06) to identify the T & P charges 
booked to Navy and Air Force respectively. 

(vi) Expenditure incurred by dedicated MES formations of Navy and 
Air Force on Miscellaneous expenses, Printing and Stationery, Telephone 
and payment to other departments for work done for Defence which are 
now booked under Minor Head 800-0ther Expenditure of major Head 
2076(Army) will be debited to respective Minor Head 800-0ther 
Expenditure of Major Head 2077(Navy) and Major Head 2078 (Air Force) 
respectively. For this purpose separate budgetary heads/code heads will be 
opened. 

(vii) The recovery of Pensionary Charges at 1/2% as part of departmental 
charges leviable at present on Navy and Air Force will be dispensed with, 
as expenditure on pensions do not form part of Army Demand 
No. 18. 

3. Action is being taken separately for opening new budgetary / code 
heads for implementing the above measures. 

4. Action is being also taken separately for amendment of relevant 
provisions of MES Regulations. 

5. The revised prOfedure as explained above comes into force with effect 
from 1st April, 1993 i.e. wjth effect from the beginning of the financial 
year 1993-94. 

6. It is clarified that notwithstanding the direct booking of expenditure 
of dedicated MES formations of Navy and Air Force as indicated above, 
the periodical reviews of norms and strength of establishment of such 
dedicated MES formations will continue to be carried out in an integrated 
manner along with reviews of norms of the MES establishment as a whole. 
Consequently the deployment of the overall sanctioned establishment of 
MES will be also considered in an integrated manner keepfng in view the 
nature and quantum of workload of individual units/formations of various 
categories. , 

7. This issue with the concurrences of Defence (Fin / Works) vide their 
Dy. No. 1748/ Addl. FA(G)/93 dated 23.8.93. 

Yours faithfully. 
Sd/-

(D.R. DHANKANI) 
Under Secretary to the Govt. of India. 

Copy for information and necessary action to:-
1. Controller General of Defence Accounts, R.K. Puram, New Delhi. 
2. Directorate of Financial Planning, Army Hqrs, New Delhi. 
3. Directorate of Financial Planning, Air Hqrs, New Delhi. 
4. Directorate of Naval Planning, Naval Hqrs, New Delhi . 

• 
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S. E-in-C's Branch, New Delhi (Shri K. Prabhakaran, DDGW(P&C). 
6. CDA(Central Command), Meerut (Attn. Sh. Nand Kishore, JCDA).' 
7. All CsDA(by name). 
8. Addl. FA(J)/ Addl. FA(C)/ Addl. FA(P)/ Add!. FA(S)/ Add!. 

FA(G). 
9. JS(W & APO)IJS (Air)/JS(Navy). 

10. Director(Finance / Budget). 
11. DFA(Works)/DS(W)/DFA(AF/Org)/DFA(Navy). 
12. Director General of Audit, Defence Services, L-Block, New Delhi. 

Recommendation 
The Committee note that against the final provIsion of Rs. 2377.62 

crores sanctioned under Capital Section (Voted) of Grant No. 
ll-Telecommunication Services the Ministry of Communications incurred 
expenditure of the order of Rs. 2480.79 crores resulting in an uncovered 
excess of Rs. 103.18 crores inspite of the fact that a supplementary grant of 
Rs. 47.63 crs. was obtained by the Ministry. The wide variation between 
the' original budgeted figures and the actual expenditure leads the 
Committee to an obvious conclusion that the Ministry of Communications, 
have at no stage, been able to precisely estimate and provide for the funds 
actually required by them under the Grant. Unfortunately, the 
supplementary provision sought by the Ministry proved inadequate leaving 
the balance for Parliament to regularise subsequently. The Committee 
desire that the reasons for failure to make realistic assessment of funds 
required as also to take timely action for ensuring adequate provisions for 
funds under the specific heads registering excess expenditure be 
investigated with a view to taking concrete steps for revamping the Budge~ 
Wing so that such a situation does not recur. 

[SI. No.9 Para 1.39 of 60th Report of P.A.C. (10th Lok Sabha)] 
Action Taken by Deptt. of Telecommunications 

Observations have been noted for future guidance and instructions 
issued to ensure that no excess occurs in future. This has been vetted by 
the Principal Director of Audit (P&T) vide U.O. No. RR-III/l(b)/400/ 
Chapter-VII 90-91 /273 dated b.9.1994. 

File No. 1-4/94-B. 
Recommendati.,a 

(R.C. Rastogi) 
Member (Finance) 

The Committee note that .during the year 1990-91, an expenditure 
aggregating Rs. 273.08 crores had been incurred over and above the 
sanctioned allocation (inclPding supplementary provisions) of Rs. 15987.83 
crores under six Grants in Revenue Section; one Grant in Capital section 
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and one Charged Appropriation operated by the Ministry of Railways. 
After taking into account the effect of misclassification, the actual excess 
expenditure requiring regularisation worked out to Rs. 272.51 crores out of 
which Grant No. 16-Capital alone recorded a huge excess of Rs. 169.25 
crores followed by substantially high excesses of Rs. 56.99 crores, 
Rs. 22.06 crores and Rs. 19.06 crores under Revenue Section of Grant No. 
14, 9 and 13 respectively. In their explanatory notes, the Ministry of 
Railways have attributed the excess inter alia to inter Railway adjustment 
of rolling stock, leasing charges to IRFC, more expenditure under 
allowances, superannuation payments etc. Apparently, many of these items 
are of routine and anticipatory nature. However, the Ministry have not 
explained in their notes the precise reasons for the failure to make 
provisions for those items either at the time of preparation of the original 
budget or at the time of seeking supplementary demand. Clearly, the 
Ministry of Railways have not drawn any lessons from their past 
experience and have again failed to exercise adequate care in assessing 
their requirements of funds. The Committee consider it imperative that the 
Ministry of Railways should not only prepare their budget estimates with 
adequate applications of mind but also keep constant and effective watch 
over the trend of expenditure and that the need for additional funds should 
be realistically assessed in advance and Parliament invariably approached 
in time for supplementary grants so as to contain the scope of excess 
expenditure. The Committee, therefore, desire the Ministry of Railways to 
take effective steps to ensure strict observance of the financial rules so as 
to achieve the desired results. 
[SI. No. 10 Para 1.44 of 60th Report of PAC (10th Lok Sabha)] 

Action Taken by the Ministry of Railways 
The observations of the Committee have been noted. N~cessary 

instructions are being issued to the Railways. 

No. 94-B-34211 

GOVERNMENT OF INDIA 
(BHARAT SARKAR) 

MINISTRr OF RAILWAYS 
(RAIL MANTRALA YA) 

(RAILWAY BOARD) 

New Delhi, dated: 2-6-1994. 
The General Managers, 
All Indian Railways 

SUB: Excess over Voted Grants/Charged Appropriations 
(1990-91) 

In 1990-91, Railways haveJncurred an excess expenditure of Rs. 272.51 
cr. undr six Grants (9, 10, 13, 14, 15 & 16) and one Appropriation (11) 
and have shown savings of Rs. 169.39 cr. in other Grants! Appropriations. 
Public Accounts Committee (PAC) (10th Lok Sabha) while recommending 
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regularisation of the aforesaid excess in their 60th Report, have taken a 
serious view of the position and have observed, inter alia, as under:-

"Para 1.20 - Surprisingly, excess expenditure had exceeded rupees one 
crore each in all the grants operated by Ministry of Railways in which 
excess expenditure had occurred. The Committee, therefore, desire that 
concrete steps should be taken by the Ministry of Finance to impress upon 
the Ministries to devise effective mechanisms for proper and continuous 
monitoring over the progress of expenditure and in-depth examination of 
the requirements of funds so that the excess expenditure may be kept to 
the barest minimum if not eliminated altogether. They also desire that the 
authorities administering a grant/appropriation should be held responsible 
for the control of expenditure against the sanctioned provisions and any 
slackness in following the established financial discipline should be sternly 
dealt with." 
. "Para 1.44 - The Committee note that during the year 1990-91, 'an 

expenditure aggregating Rs. 273.08 crores had been incurred over find 
above the sanctioned allocation (including supplementary provisions) of 
Rs. 15987.83 crores under six Grants in Revenue Section; one Grant in 
Capital Section and one Charged Appropriation operated by the Ministry 
of Railways. After taking into account the effect misclassification, the 
actual excess expenditure requiring regularisation worked out to Rs. 272.51 
crores out of which Grant No. 16-Capital alone recorded a huge excess of 
Rs. 169.25 crores followed by substantially high excesses of Rs. 56.99 
crores, Rs. 22.06 crores and Rs. 19.06 crores under Revenue Section of 
Grant Nos. 14, 9 and 13 respectively. In their explanatory notes, the 
Ministry of Railways have attributed the excess inter alia to inter Railway 
adjustment of rolling stock, leasing charges to IRFC, more expenditure 
under allowances, superannuation payments etc. Apparently, many of 
these items are of routine and anticipatory nature. However, the Ministry 
have not explained iI) their notes the precise reasons for the failure to 
make provisions for those items either at the time of preparation of the 
original budget or at the time of seeking supplementary demand. Clearly, 
the Ministry of Railways have not drawn any ~ssons from' their past 
experience and have again fail~d to exercise adeq'uate care in assessing 
their requirements of funds. The Committee consider it imperative that the 
Ministry of Railways should not only prepare their budget estimates with 
adequate application of mind but also keep constant and effective watch 
over the trend of expenditure and that the need for additional funds should 
realistically assessed in advance and Parliament invariably approached in ' 
time for supplementary grants so as to contain the scope of excess 
expenditure. The Committee therefore, desire the Ministry of Railways to 
take effective steps to ensure strict observance of the financial rules so as 
to achieve the desired results." 

2. Although. the instructions have been issued repeatedly to avoid 
excess/savings in various Grants but, as pointed out by the PAC. these 
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instructions are not being fully complied with, resulting in financial 
indiscipline. The Railways should bear in mind that all expenditure of the 
Railways must ultimately be met within the available resources out of 
which the distribution amongst various Railways and demands are to be 
made. As in no case, there should be any excess over the grants 
authorised, any likely savings in any grant should be intimated well in 
time, so that the same can be made available for grants where such 
additional need is likely. But it is seen that the Railways do not furnish 
their final modification estimates in time which is very essential as 
obtaining of supplementary grants, which is the last opportunity for a grant 
to be realistically assessed and made, is based mainly on them. The strong 
observations of PAC regarding personally holding the administering 
authority responsible should be given a serious thought by the Railways so 
as to live within the authorised grants and take strict and prompt steps for 
budgetary/expenditure control. Any slackness in this regard will be viewed 
seriously hereafter. 

3. The excess in 1990-91 under various Grants should be looked into 
immediately. Action taken to avoid recurrence may please be intimated to 
the Board urgently. 

4. The receipt of this letter may be acknowledged. 

(A. Gopinath) 
Director, Finance (Budget) 

Railway Board. 

Recommendation of the Public Accounts Committee 

Subject to the observations made in the preceding paragraphs, the 
Committee recommend that the expenditure referred to in para 1.3 of this 
Report to be regularised in the manner prescribed in Article 115(1) (b) of 
the Constitution of India. 

[SI. No. 'l1-Appendix-X Para 1.45 of 60th Report of Public Accounts 
Committee (10th Lok SabhaJ. 

Action taken by the MInistry of Finance (Deptt. of Economic Affairs) 

The Demands for Excess Grants (excluding Railways) fOr 1990-91 were 
passed by the Lok Sabha on 9.8.1994. The connected Appropriation Bill as 
passed by Lok Sabha was returned by Rajya Sabha on 22.8.1994. It was 
assented to by the President of India on 25.8.1994. 

This has been vetted by Audit vide their V.O. No. RRll-19/94-95/693 
dated 18.10.1994. 
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(N.P. BAGCHEE) 
Additional Secretary (Budget). 

[Ministry of Finance, Department of Economic Affairs (Budget 
Division, O.M. No. F.7(3)-B (SD)/94 dated 9-11-1994.] 

Recommendations· of the Public Accounts Committee 
Action taken by the Ministry of Finance (Deptt. of Expenditure) 

Action has already been taken and the Demands for Excess 
Grants relating to 1990-91 have been passed by the Lok Sabha. 
Copy of O.M. 4(43) B (SD)l94 dated 31st August, 1994 enclosed. 

This has been vetted by Audit vide their OM No. 
dated: 

Ministry of Finance 
(Department of Expenditure) 

(D. SWARUP) 
Joint Secretary to Government of India. 

(E. Coord. Branch OM No. 12 (2)-E. Coord-94 dated: 19-12-94) 

No.F.4( 43)-B(SD )/94 
Government of India 
Ministry of Finance 

Department of Economic Affairs 
(Budget Division) 

New Delhi, the 31st August, 1994 

OFFICE MEMORANDUM 

Subiect: De1fUUlds for Excess Grants relating to 1990-91 

The undersigned is directed to state that the Demands for Excess 
Grants relating to 1990-91 have been passed by the Lok Sabha. The 
connected Appropriation Bill (No.3) 1994 has been passed by the 
Parliament and assented to by the President on 25th August, 1994 
and the Act has been published as Act No. 48 of 1994 in Gazette 
of India, Extra-Ordinary, Part. II Section I, dated 26th: August, 
1994. 

(K.N. BHANOT) 
Under Secretary to the Government of India. 

1. Shri A.K. Ghosh, Financial Adviser, Ministry of Defence, South 
Block, New Delhi. 
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2. Shri G. Ganesh, Financial Adviser, Ministry of Home Affairs, North 
Block, New Delhi. 

3. Shri Ajit Kumar, Financial Adviser, Ministry of Commerce, Udyog 
Bhawan, New Delhi. 

4. Shri C. Rastogi, (Member, Finance), Ministry of Communication 
(Department of Telecnmmunications), Sanchar Bhawan, New Delhi. 

5. Shri S W. Oak, Financial Adviser, Ministry of Environment & 
Forests, C.G.O. Complex, New Delhi. 
No. F.4 (43) - B (SD)I94 

Copy forwarded for information and necessary action to:-
1. Integrated Financial Adviser, Ministry of Finance, Department of 

Economic Affairs, Director (Finance). 
2. The Finance Library (Publication Section) with the request that copies 

of the above mentioned Gazette of India, Extra-Ordinary be obtained 
from the manager of Publications and supplied to Comptroller and 
Auditor General of India, New Delhi, (10 spare copies of Demands 
for Excess Grants relating to 1990-91 are supplied for record). 

3. Parliament Library, Lok Sabha Secretariat (5 copies). 
4. Ministry of Law, and Justice (Legislative Department), New Delhi. 
5. The Director General of Audit, Central Revenues, New Delhi (with 

10 spare copies) 
6. Director of Audit, C.W. & M, New Delhi (with 8 spare copies) 
7. Director of Audit, Defence Services, New Delhi, (2 spare copies) 
8. Comptroller General of Defence Accounts, New Delhi (with 11 spare 

copies). 
9. The Comptroller and Auditor General of India (12 spare copies) 

(K.N. Bhanot) 
Under Secretary to the Government of India. 

Action taken by the Government 
Action has already been initiated for the excess expenditure being 

regularised in the current session of Parliament. 
This has been seen by the Audit vide their U.O.!. No. 14-RAIIIIRRI2-

1192 dated 27.05.1994. 

(R.C. Magan) 
Joint Director Finance (BC) 
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Railway Board. 

[Ministry of Railways (Railway Board)'s case No. 941B134Vl.] 

(ii) RECOMMENDATIONS OR OBSERVATIONS WHICH THE 
COMMITTEE DO NOT DESIRE TO PERSUE IN VIEW OF THE 

REPLIES RECEIVED FROM GOVERNMENT 
Recommendation 

1.33. The Committee note that the Ministry of Commerce incurred an 
overall excess expenditure to the tune of Rs. 521.09 crores under Capital 
Section (Voted) of Grant No.7 Ministry of Commerce. This occurred due 
to the excess expenditure of the order of Rs. 586 erores under the sub-
Head EE.5(1)-Loans to Government of USSR-Technical Credits 
incorporated in Trade Agreements. Pertinently, the Ministry had also 
incurred an excess expenditure of Rs. 523.98 crores under the same sub-
head during the previous' year i.e. 1989-90. On scrutiny of the 
Approriation Accounts, the Committee found that against the original 
provision of Rs. 280 crores for Technical Credits for the erstwhile USSR 
for the year 1990-91, a supplementary provision of Rs. 789.38 crores was 
obtained in March 1991. Thus, against a total provision of Rs. 1069.38 
crores, the expenditure incurred was Rs. 1656.91 crores resulting in an 
excess of Rs. 586.53 crores. While explaining the reasons for the failure in 
undertaking proper budgeting in this regard, the Ministry in their 
explanatory note have stated that given the very large number of variants 
which determined the volume and magnitude of a two way trade flow 
between India and USSR, the rapidly changing international economic and 
political scenario and the dramatic changes the Soviat polity and economy 
was undergoing, the Precise extent of the imbalance in trade could not 
have been forecast accurately at any point of time. 

In view of the fact that excess expenditure of a similar magnitude had 
been incurred during the previous year as well, the Committee desire that 
the circumstances which led to the incurrence of excess of sizable amount, 
even after an amount of Rs. 789.38 crores was obtained as supplementary 
grant at the fag end of the year, should be thoroughly looked into and 
responsibility fixea. The Committee w.ould like to be apprised of the action 
taken in this regard. 

[Para 1.33 of the Sixtieth Report of the PAC (10th Lok Sabha] 
Kction Taken Note by the Ministry of Commerce 

The reason for the inability to anticipate more accurartcly the extent of 
technical credit by the former USSR by the end of financial year 1989-90 
were detailed in the note for the Public Accounts Committce for 
regularisation of excess expenditure and also in the action taken note on 
the recommendations contained in the 51st Report of the Public Accounts 
Committee; The salient points mentioned in these notes would . bear 
reiteration; 
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Technical Credit was a device the necessity of which was inherent in 
the rupee payment trading system. The system had worked 
successfully for about 35 years. 
The entire technical credit drawn by the USSR and subsequently by 
Russia has been repaid completely by the Government of 
Russia.The technical credit outstanding against the USSR earncd 
due interest. 
The unprecedented large amounts of technical credits availed by thc 
Soviet side in 1989-90 were a concomitant of the profound political 
and economic upheavals which could not have becn anticipatcd. In 
a fluid and volatile scenario, it was not possible for the Ministry of 
Commerce to assess accurately the shortfall in generation of rupee 
resources and therefore the expected drawal of technical credit. The 
Ministry was fully vigilant but the developments that took place 
were unforeseen and unforeseeable. 
A decision has already been taken that no further technical credits 
would be made available to any country in the former rupee 
payment area. This completely rules out any further possibility of 
occurrence of fresh expenditure on this account. 

In short the detailed explanations given in the Note ibid by this Ministry 
may kindly be given the benefit of careful consideration. regarding it as 
one time aberration produced by an unforeseen historical upheaval in a 
friendly country and hence there is no reasons to fix the responsibility 
against any person. 

This has been vetted by Audit vide their V.O. No. RRI27-1194-951202 
dated 10.6.74. 

SdI-
(ASHOK PRADHAN) 

loint secretary 
[Ministry of Commerce J.D. No. 92(6)191-FT (EE) dated 30.6.1994.] 

Recommendation 
While examining the excess expenditure in the GrantsiAppropriations 

operated by the Ministry of Railways during the ycar 1989-90. the 
Committee had noticed four cases of misc1assification of expenditure in 
Appropriation No. 4 and Grants Nos. 5 & 16. The Committee had also 
observed that the gravity of those lapses became more serious when 
viewed in the light of the fact that similar lapses had also occurred in the 
Accounts of the Railways for the year 1988-89. With a view to obviating 
recurrence of such lapses in future, the ·Committee had recommended in 
Para 1.39 of their 51st Report (10th Lok Sabha) that such iapses should be 
enquired into and responsibility fixed. In their Action Taken Note. the 
Ministry of Railways have stated in general terms that the Railways have 
been asked to fix responsibility in the cases of misclassifications pointed 
out by the Committee for the year 1989-90 and that they have also been 
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directed to ensure that requisite measures are taken for eliminating the 
scope of misc1assifications. However, the Committee find from the 
Appropriation Accounts (Railways)' for 1990-91 that misclassifications of 
expenditure had occurred in as many as 5 cases in the Grants Nos. 9, 10, 
13 & 16 (both under Revenue and Capital section). They are distressed to 
note that despite their persistent exhortations and the assurances made by 
the Ministry of Railways from time to time, there does not appear to be 
any perceptible improvement in eliminating misc1assifications. The 
Committee, therefore, desire that the Ministry of Railways should review 
the efficacy of the instructions issued in this regard in the light of persistent 
occurences of such misc1assifications and any instance of misclassification 
of expenditure should be sternly dealt with. The Committee should also be 
informed about the officers held responsible for these misclassifications and 
the action taken against them. 

[SI. No. 12, Para 2.6 of 60th Report of PAC (10th Lok Sabha)] 
Action taken by the Ministry of Railways 

Recommendations of the Public Accounts Committee regarding 
misc1assification of expenditure have been noted, and it is to state that 
necessary instructions have been reiterated to all the Zonal Railways and 
Production Units. It has also been stressed to make a quick review of the 
extent of the incidence of misc1assification and furnish the comments on 
the efficacy of the remedial action taken on this account al)d fixing the 
responsibility of officers and staff, held responsible. 

During the year 1990-91 the percentage of misclassification to total 
expenditure constituted-O.OOS as compared to -0.017 during the year 
1989-90. This shows a definite improvement reflecting efficacy of the 
instructions being reiterated from time to time by the Ministry of Railways. 

Incidently, it is added that the analysis of the misc1assification for last 
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five years reflect the efficacy of instruction issued to arrest incidence of 
misclassfications, which have considerably come down as may be seen from 
the details given below: 

Year 

1 

1988-89 

1989-90 

1990-91 

1991-92 

1992-93 

(Figures in lakhs) 

Appropriation! Amount of 
grant under misclassification 
which as per 
misclassification explanatory 
occurred, note to P.A.C. 

2 3 

3-Appr &. 21,55,670 
Grant 16 Rly 
Funds 

Actual gross 
exp, under 
AppJi'Grant 

affected 

4 

1824,78,46,682 

4-Appro & 5,16 (-)133,64,077 7981,82,82,541 
(Cap) &. 16 
(Rly Funds) 
Grant Nos. (-) 56,04,26412104,10,01,356 
9,10,13,16 
(Cap) &. 16 
(Rly. Funds) 
Grant Nos. 6, (-)116,56,27711718,27,99,844 
8, 13 &. 16 
(Cap) &. 16 
(Rly Funds) 
Grant No. 16 45,23,331 7566,73,00,661 
(Cap) 

Percentage of 
misclassification 

to Total 
expenditure 

5 

0.012 

(-)0.017 

(-)0.005 

(-)0.010 

0.006 

However, all Zonal Railways and Production Units have been directed 
to ensure following measures with a view to obviate the recurrence of 
misclassification: -

(a) test check of allocation of expenditure on initial vouchers at 
Gazetted level in Accounts as well as by Executive officers, 

(b) review of the expenditure meticulously and concurrently from month 
to month, 

(c) Fix up responsibility for each &. individual case of misclassification, 
specially at supervisory level, 

These instructions will, it is expected, further tighten the reviews of 
expenditure right from the initial basic vouchers to the final stage of 
booking the expenditure to its fmal head. 
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The Committee, would, however, appreciate the fact that the Indian 
Railways being a very large organisation, the work of preparing and 
passing of bills & vouchers, mvolves allocation of expenditure to the 
correct head of accounts spread over a large number of spending units. 
While every care is taken to avoid any misclassification, it may not always 
be possible for the Units to ensure zero error working system. 

It will, however, be the constarit endeavour of the Railways to eliminate 
the occurrence of misclassification of expenditure. 

This has been seen and vetted by the Audit vide their U.O.1. No. 22-
RAIII-RRI2~lt92 dated 16.06.1994. 

SCV-
(R.C. MAGAN) 

Joint Director Finance (BC) 
Railway Board 

Ministry of Railways (Rly. Board)'s case No. 91-Appl7-WO-91-Para 2.6. 

(iii) Recommendations or observations replies to which have not been 
accepted by the Committee and which require reiteration. 

-Nil-

(iv) Recommendations or observations in respect of which Government 
have furnished interim replies-no replies. 

-Nil-



SI. 
No. 

1 

1. 

2. 

Para 
No. 

2 

1.5 

1.35 

APPENDIX XIV 
Statement of Observations and Recommendations 

Ministry I Deptt. 
concerned 

3 

Finance 
(Expenditure) 
Defence, 
Railways & 
Communications 

Finance 
(Expenditure) 
Defence, 
Railways, 
Communications 

Observations & Recommendations 

4 

The Committee find that while the 
Appropriation Accounts of Civil and those 
of Defence Services and Railways for the 
year 1992-93 were laid on the Table of the 
House on 10 May and 14 June, 1994 
respectively the laying of the 
Appropriation ACcounts of Postal and 
Telecommunication Services for the same 
year on the Table of the House was 
delayed till 13 December, 1994. The 
Committee desire that earnest efforts 
would be made in future by all concerned 
towards timely finalisation of the 
Appropriation Accounts so as to lay them 
on the Table of the House in the Budget 
Session of Parliament. 
The Committee note that aIL expenditure 
of the order of Rs. 689.06 crores had been 
incurred by various Ministries / 
Departments in excess of the aggregate 

sanctioned provision of Rs. 30,811.51 
crores under 13 grants / appropriations 
during the year 1992-93. Surprisingly, the 
year 1992-93 had witnessed excess 
expenditure in all the sectors of the Union 
Government viz., Civil, Defence, Postal, 
Telecommunications and Railways. The 
Committee are also constrained to find 
that excess expenditure of over !(e. 1 
crore bad been incurred in as many As ,10 
out of the total 13 grants / appropriations 

131 
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which registered excess expenditure. What 
is still more distressing is the fact that this 
excess expenditure had occured despite 
obtaining supplementary provisions 
amounting to Rs. 1008.72 crores under 11 
grants I appropriations out of 13 excess 
registering grants I appropriations during 
the year under review. Evidently, the 
Budget controlling authorities in various 
Ministries I Departments of Government 
repeatedly failed not only in keeping the 
required vigil over the trend of 
expenditure but also in assessing properly 
their actual requirements of funds while 
seeking supplementary provisions at the 
fag end of the year when they had 
adequate data for estimating their fund 
requirements. This has resulted in the 
recurrence of an excess expenditure of 
substantial magnitude in 1992-,93 also as in 
the past year. The fact that the excess 
expenditure should persist year after year 
despite repeated exhortations of the 
Committee and issuatlce of instructions by 
the Ministry of Finance etc., ftom time to 
time only leads the Committee to conclude 
that the matter has not been viewed by the 
Ministries I Departments with the 
seriousness it deserves. The Committee 
would like the Ministries to bear in mind 
that excess expenditure is 'unauthorised 
expenditure' betraying lack of financial 
discipline. The only situation in which the 
excess expenditure is understandable is 
when a need for unforeseen or 
unavoidable expenditure has arisen 
suddenly which could not have been 
anticipated and with no time left for the 
Ministry I Department to approach 
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Finance 
(Expenditure) 
Defence 
Railways, 
Communications 
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Parliament for a supplementary grant or 
appropriation. In view of the persistent 
trend in the incurring of excess 
expenditure going unchecked, the 
Committee recommend that Government 
should undertake a case study of the 
instances where expenditure had exceeded 
the budgetary allocations during the last 
five years with a view to looking into the 
reasons as to why the existing mechanism 
for control of expenditure has failed to 
effectively check the unabated trend of 
excess expenditure. Steps should also be 
taken to streamline the mechanism in this 
regard so as to tighten the financial arid 
budgetary control. 

A scrutiny of the Appropriation Accounts 
of Civil, Defence, Postal, Tele-
communication and Railways has revealed 
that large scale savings aggregating Rs. 
13,165.20 crores had also occurred during 
the year 1992-93. Out of these, bulk of the 
savings amounting to Rs. 12,139.58 crores 
were in the grants / appropriations 
operated under Civil sector followed by 
saving of Rs. 810.58 crores under grants / 
appropriations operated by the Ministry 

of Railways. An analysis of the relevant 
Appropriation Account has also disclosed 
that while 61 grants / appropriations had 
registered savings varying between Rs. 10 
crores and Rs. 100 crores each, saving of 
the order of over Rs. 100 crores each had 
occurred in as many as 19 grants/ 
appropriatiQns during the year 1992-93. 

Curiously enough, savings of over Rs. 100 
crores each has been persistently occurring 
from 1990-91 onwards under the Civil 
grants/ appropriations relating to Interest 
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Finance 
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payments, Transfer to State Governments, 
Repayment of debt, Department of 
Expenditure and Ministry of Textiles. In 
the opinion of the Committee, the savings 
of such high magnitude are indicative of 
both faulty budget estimation and- also 
undesirable tendency of various Ministries 
towards excess budgeting which not only 
leads to inefficient utilisation of funds but 
also deprives other important sectors of 
the economy of such needed resources. 
The Committee would like the 
Government to address themselves to this 
issue seriously so as to gear up their 
budgetary control mechanism to ensure 
that the estimation of requirement of 
funds in all sectors of Governmental 
activitie$ is carried out meaningfully and 
realistically. They would also like the 
Government to impress upon the Budget 
controlling authorities in all the 
Ministries I Departments to exercise due 
caution and farsightendness while 
forecasting their requirement of funds. 

What has further concerned the 
Committee i~ the non-adherence to the 
procedures prescribed for surrendering 
the savings. According to the prescribed 
procedure, savings, in a grant or 
appropriation are required to be 
surrendered by the Departments 
concerned to the Government as soon as 
these are foreseen without waiting till the 
end of the year. The Committee note with 
concern that as agaisnt the gross savings of 
Rs. 12139.58 crores in the accounts of 
Civil Sector for 1992-93, the amount 
surrendered was merely Rs. 4845.97 crores 
out of which Rs. 4571.97 crores i.e. 94.35 
per cent were surrendered only on the last 
day of the financial year. In the opinion of 
the Committee, this poor spCl:tacle of 
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negligence on the part of differaat 
Ministries speaks volumes- about the scant 
regard being displayed by them. towards 

'bed fiDancial -..vo.ad.a._. prescn ... ,..--... 
The Committe haw further observed that 
in four voted grants viz; 6J.Ministry of 
Petroleum and Natural Oas (Ile.VCHC); 
74-Surface Tansport (Revenue); 76-Ports, 
Light houses and ShippiD, (Revenue) and 
39-Ministry of Food Processiq Iadlastries 
(Capital), the amount surrendered in 1992-
93 exceeded overall saYiqs available ;. 
these grants. To the utmost dismay of tile 
Committee, there were three voted grants 
Nos. 25-Department of Eeoaomie Affairs 
(Revenue); 33-Pensions (Revenue); and 
7S-Roads (Capital) where surrenders were 
made despite the fact that expenditure 
exceeded in these araats and DO sa¥iDp 
were thus available for surrender which 
shows that there was inadequate 
accounting, control and monitoring of 
expenditure. The Committee take a ~ry 
serious view of these lapses on the part of 
the officials concerned and desire that 
responsibility be fixed for the laxity shown 
in this regard. The Committee also desire 
that Government to devise foolproof 
measures to obviate recurrence of 
'erroneous surrender of funds iB future as 
it vitiates proper budgetary control. 

Yet another area where shortcomings were 
observed by the Committee related to the 
manner in which supplemeatary demands 
had been obtained by the Ministries / 
Departments. The Ministry of Finance 

had in their instructioD$ issued to all the 
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Ministries/Departments concerned on 27 
March, 1986 directed that supplementary 
demands should be severaly restricted ~o 

genuine unforeseen expenditure which 
could not be envisaged at the time of 
preparing the annual budget or to meet 
the requirements or decisions or 
developments taking place after the 
approval of the budget and not for 
continuing schemes and programmes. The 
Committee's examination of the relevant 
Appropriation Accounts has revealed that 
despite those instructions, supplementary 
grants!appropriations to the extent of Rs. 
13261.98 crores were obtained by the 
various MinistrieslDepartments during the 
year 1992-93. The Committee's scrutiny 
has also revealed that the instrument of 
obtaining supplementary demands was not 
operated judiciously by certain Ministries! 
Departments during the year under 
review. They are surprised to find that in 
the case of Civil sector, the extent of 
overall savings of Rs. 12139.58 crores was 
even more than the supplementary 
provisions of Rs. 11450.80 crores obtained 
by the various MinistrieslDepartments. 
Strangely, the final savings in 23 grants! 
appropriations operated under Civil sector 
were far in excess of the supplementary 
provisions of Rs. 2364.64 crores obtained 
in these cases and registered a substantial 
increase both in terms of number of cases 
and the amount involved as compared to 
the previous year 1991-92 when there were 
only 13 such instances involving 
supplementary provisions of Rs. 26.18 
crores. Moreover. three cases under 
Defence Services and eight cases under 
Railways have also come to the notice of 
the Committee where final savings had 
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exceeded the supplementary provisions 
obtained under a grant/appropriation 
during the year 1992-93. There were also 
11 instances where excess expenditure of 
Rs. 689.03 crores had occurred despite 
obtaining supplementary provisions of Rs. 
1008.72 crores in these cases during the 
year under review. From these facts, the 
Committee are inclined to conclude that 
the afore-mentioned instructions of the 
Ministry of Finance issued on 27 March, 
1986 have not been observed in their true 
spirit. Evidently, the various Ministries! 
Departments have been resorting to 
obtaining of supplementary grants or 
appropriations in an ill-conceived manner 
without conducting a proper and close 
scrutiny of the expenditure incurred or 
likely to be incurred by them during the 
fmandal year. The Committee view this 
situation with grave concern and express 
their unhappiness over the irresponsible 
attitude displayed by the various Ministries 
while obtaining supplementary grants! 
appropriations during the year 1992-93. 
The Committee consider it necessary that 
supplementary provisions are obtained 
only in cases where it is really and 
genuinely required and the Ministries! 
Departments are not allowed to make 
indiscriminate use of this mechanism. 
They. therefore, desire the Government to 
impress upon the Budget Cells of all the 
Ministries to frame their Budget estimates 
most accurately and resort to 
supplementary demands only in rare and 
emergent cases. 

The Committees' examination further 
revealed that the re-appropriation of funds 
effected by the Ministries from one unit 
of grant/appropriation to another left a lot 
to be desired. In pursuance of the 
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recommendations of the Public Accounts 
Committee, Government had earlier 
prescribed that any re-appropriation oRier 
having effect of increasing the budget 
provision under a sub-head by more than 
2S per cent of the budget provision or Rs. 
one crare, which ever is more, should be 
reported to Parliament alongwith the last 
batch of supplementary demands for the 
financial year. In case such re-
appropriation is made after the last batch 
of supplementary demands has been 
presented to Parliament, prior approval of 
the Ministry of Finance (Department of 
Expenditure) is required to be obtained by 
the Financial Advisor of the department 
concerned. However, Committee's scrutiny 
of the Accounts of civil sector for the year 
1992-93 and the relevant Audit Report 
JlCvealed that certain Ministries! 
Departments neither reported the 
augmentation of funds to Parliament nor 
obtained the prior approval of the 
Department of Expenditure in 10 cases 
under four voted grants where the re-
appropriation exceeded the twin limit of 
Rs. 1 crore and 25 per cent of the 
sanctioned provision. Similarly, 11 cases 

. under four grants have also come to the 
notice of the Committee where re-
appropriation of funds of over Rs. one 
cro~ uuder a sub-head were made without 
the approval of the Ministry of Finance 
(Department of Expenditure) in 
contravention of the instructions in force. 
In the opinion of the Committee, these 
cases are illustrative of the utter disregard 
for financial discipline. The Committee, 
therefore, recommend that the 
Govemment should take effective steps to 
ensure observance of the pr~scribed 
instructions on the issue and strict 
adherence to the finaneial discipline. 
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On the recommendations of the Public 
Accounts Committee, the Ministry of 
Finance have prescribed fmancial limits for 
different categories of expenditure 
beyond which the expenditure constitutes 
New ServicelNew Instrument of Service 
and requires either prior approval of or 
report to Parliament, However, one case 
from the· Ministry of Textiles and four 
cases from the Ministry of Surface 
Transport have been brought to the notice 
of the Committee where expenditure 
incurred by them during the year 1992-93 
qualified as New ServicelNew Instrument 
of Service in which prior approval of 
Parliament was not obtained nor the 
expenditure was reported to Parliament. 
The Committee view with concern these 
cases of serious breach of financial 
propriety committed by the Ministry of 
Surface Transport and Ministry of 
Textiles. The Committee wish to strongly 
emphasise that they cannot remain silent 
spectator to this sad state of affairs. They, 
therefore, desiie that the circumstances 
leadiaa to these defaults, in obtaining 
prior approval of Parliament or reporting 
the expenditure to them, may. be 
thorouply investigated and the 
responsibility fixed. Steps should also be 
taken to ensure that instances of s~ch 
cases do not recur. The Committee. would 
also like the Government to apprise them 
about the precise action taken in this 
regard. 

Under Revenue Section (Voted) of Grant 
No. 33-Pensions, the Central Pension 
Accounting Offace in the Department of 
Expenditure incurred an expenditure of 
Rs. 15.88 crores over and -above the 
sanctioned provision _o.f Rs. 682.80 crores 
durina 1992-93 altbougha supplementary 
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grant of Rs. 82.65 crores had been 
obtained in March, 1993. A perusal of the 
explanatory note furnished by the 
Department would reveal that but for the 
saving of over Rs. 23.01 crores that 
occurred under certain sub-heads of the 
grant, the excess expenditure would have 
been as high as Rs. 38.89 crores. As in the 
previous year, bulk of the excess 
expenditure during the year 1992-93 had 
been registered under the two sub-heads 
'Superannustion and Retirement 
Allowances-Ordinary Pensions' and 
'Family Pensions'. The Department have 
attributed .the excess expenditure under 
these two sub-heads to "addition of more 
pensioners and increase in the rate of 
Dearness Relief." Explaining the factors 

. responsible for under-estimation of 
requirement of funds for 1992-93, the 
Department have inter-alia stated that 
Grant No. 33-Pensions was a composite 
grant based on estimates of 61 agencies 
and that despite making every possible 
effort the Department could not obtain the 
requirements of funds from most of the 
offices both at the Budget Estimates and 
the Revised Estimates Stage. The 
Department is also stated to have 
prepared th~ Budget Estimates 1992-93 in 
respect of defaulting offices by increasing 
30 per -cent over the Revised Estimates of 
the preceding year 1991-92. Similarly. the 
Budget Estimates 1992-93 figures were 
taken in toto as Revised Estimates 1992-93 
for such offices which had not furnished 
their final requirements of funds at the 
revised Estimates 1992-93 stage. The fact 
that the requirements of funds· during the 
year 1992-93 under the Grant-Pensions 
were estimated without obtaining complete 
and reliable data only leads the Committee 
to conclude that the Central Pension 
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Accounting Office had failed to develop 
procedures and systems for regular and 
timely inflow of requisite data from the 
various offices with the result that large 
variations between the sanctioned 
budgetary provIsIOn and the actual 
expenditure under various sub-heads of 
this composite grant contilllJC to persist 
despite the recommendd: "Jjj~ of the 
Committee made in the past for taking 
appropriate remedial action. In the 
opinion of the Committee most of the 
liabilities on account of pensionary 
benefits can be assessed with more 
precision by maintaining close liaisoon 
with the concerned agencies and obtaining 
timely information from them. The 
Committee hope that special efforts would 
now be made by the Central Pension 
Accounting Office to collect and compile 
requisite data in time so that the budget 
estimates are made as accurately as 
possible leaving little scope for excess 
expenditure. Non-submission of data in 
time should be seriously viewed with and 
strict action taken against the defaulting 
officers. 

Under the Capital Section (Voted) of 
Grant No. 75-Roads, the Ministry of 
Surface Transport incurred an' overall 
excess expenditure of over Rs. 6.46 crores 
against the total sanctioned provision of 
Rs. 542.39 crores during 1992-93. The 
Committee's examination of the 
explanatory note furnished by the Ministry 
revealed that this excess expenditure was 
the net result of excesses and savings that 
had occurred under various sub-heads 
under the grant. However, the main 
constituent of the excess expenditure was 
sub-head "5054-AA.2 (l)(l)-Strategic 
and Border Roads-Road Works-Works 
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&der BlU>B" which alone llCOOunted for 
an acess expenditure of Rs. 7.34 crores. 
Aecotding to the Ministry, the excess 
apcuditure under this sub-head was 
-...anIy due to receipt of debit vouchers 
pertaiD.ina to the previous years just before 
the dose of the financial year 1992-93." 
The Committee have also been informed 
that effective measures have been taken to 
pineDt the excess upenditure under this 
.~d by askinl tile Controller General 
of Defence Accounts' office on 7.10.93 DOt 
to accept any punching medium for the 
moq,th of 14th and 15th accounts which are 
raised by other Controllers without the 
CODSCIIt of Controller of Defence Accounts 
(Border Roads). The Committee's perusal 
of daese instructions dated 7.10.1993 
ftYCIIcd 'that similar instructions were 
akeadJ ill existellCC and any booking of 
apeDditure made to this bead required 
tile ~val of Coatrollcr· of Defeacc 
Acooua&s (Border Roads). Evidently, 
dIcIe iastruc:tioas were not foUowe4 in the 
iRstaAt· case with tbe result that excess 
expeDditure of substantial magnitude 
vnder this sab-head was incurred durina 
1992-93. The Committee need hardly point 
out that the instructions have meaaiq 
only if they ~ complied with both in 
Jettei' ad spirit. '!be Commiucc tnISt that 
die Miaistry of Surface Trauspon wiD 
thelefo~ take effective steps to cason: 
that all financial instnac:tions are 
scruplously followed by their budeet 
CODtrollina authorities 10 as to exercise 
adequate control on expenditure. 

The Committee note that an overall cxctss 
of Ra. 1.12 awes bad occurred duria& 
1992 .. 93 _dcr Reveaue Section (Voted) of 
Gaat No. 97--cbancticarla adlRinistered 
bJ die NiIrisIry of a-.e Affaia 
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Affairs. The Committee also fmd that this 
excess expenditure had occurred despite 
obtaining a supplementary grant of 
RI. 22.25 crores in March, 1993. 
Surprisingly enough, a perusal of the 
explanatory note furnished by the Ministry 
for regularisation of this excess 
expenditure has revealed that there were 
as many as 20 sub-heads under this grant 
which had exceeded the budgetary 
allocations by RI. 5 )akhs or more during 
the year under review. What is still worse 
is the fact that excess expenditure under 
this grant has been a recurring feature 
from the year 1984-85 onwards. Clearly, 
the Ministry of Home Affairs have not 
drawn any lessons from their past 
experience and have once again failed to 
exercise adequate care in assessing their 
actual requirement of funds even while 
obtaining supplementary grants at the end 
of the year. In the opinion of the 
committee, the endemic tendency on the 
part of the Chandigarh Administration to 
exceed the budgetary ceilings year after 
year is a sad commentary on Jhe manner 
in which this grant is being administered 
by the Ministry of Home Affairs which 
have miserably failed to enforce strict 

. budgetary discipline over the spending 
units in Chandigarh Administration. The 
Committee trust that the Ministry of 
Home Affairs would at least now act by 

. takitlg concrete measures to effect 
ilnpJOvements in the management of this 
grant. The Committee would like to be 
apprised of the steps taken in this regard. 

The Committee note that an excess 
expenditure of RI. 53.23 crores and 
RI. 21.29 crores had been in~urred by the 
MiDistry of Defence undtr Orant No. 
18-Army (ltevenue} and Grimt No. 22-
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Capital Outlay on Defence Services 
respectively during the year 1992-93. This 
huge excess expenditure had occurred 
inspite of the Ministry obtain!ng 
supplementary provisions of the order of 
Rs. 444.99 crores under these two grants. 
Significantly, this excess expenditure 
incurred by the Ministry of Defence during 
the year under review had registered an 
increase both in terms of quantum and the 
number of grants as compared to figures 
of preceding three years. Although the 
Ministry of Defence is stated to have 
constituted Inter-departmental Monitoring 
Groups since 1991-92 to continuously 
review the progress of expenditure, the 
Committee are constrained to observe that 
these Inter-departmental Groups could not 
do any thing to contain the expenditure 
within budgetary ceilings during the year 
1992-93. Obviously, the present system for 
assessment of requirement of funds and 
monitoring of expenditure under grants! 
appropriations operated by the Ministry of 
Defence leaves much to be desired. The 
Committee have also been informed that 
the Inter-departmental Monitoring Groups 
have been asked on 21 July, 1993 to 
review projected requirements and th,~ 
actual expenditure details of 1992-93 to 
pinpoint and eliminate the defects, if any, 
in the process of estimation to bring in 
refinement in budgetary estimation and 
control. The Committee would like to be 
apprised of the outcome of such review 
and the further measures taken by the 
Ministry as a result thereof to tighten their 
financial control. 

The Comlllittee also note that there were 
two cases of erroneous bookings of 
expenditure which resulted in excess 
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expenditure to the tune of Rs. 7.41 crores 
under Grant No. 22 Capital outlay on 
Defence Services. The Committee take a 
serious view of such patent accounting 
errors as these result in misleading and 
incorrect presentation of accounts. They 
believe that such errors could have been 
detected and avoided if adequate attention 
had been paid particularly at the 
supervisory lelo'el. The Committee trust" 
that effective measures would be taken in 
future to obviate instances of mis-
classification of expenditure. 

Communications The Committee note that an excess 
expenditure of over Rs. 21.46 crores was 
incurred under Grant No. 14-Postal 
Services (Revenue Section-Voted) despite 
obtaining a supplementary provision of 
Rs. 69.00 crores during the year undcr 
review. The excess occurred mainly due to 
settlement of more pensionary cases; more 
claims of air carriers due to increase in 
traffic besides enhancement of rates; and 
increase in expenditure of pay and 
allowances due to biennial cadre review 
and time bound promotions and settlement 
of more LTC claims than anticipated. In 
the opinion of the Committee. these 
reasons for excess expenditure over 
authorised allocations clearly inclicate that 
lack of proper and timely review of 
anticipated expenditure and failure to 
provide fully for requirement of funds had 
contributed to the excess under this grant. 
The Committee are unable 10 appreciate 
why liabilities on account of settlement of 
pensionary cases as also expenditure on 
pay and allowances due to biennial cadre 
review could not be assessed realistically 
by the Department of Posts since there is 
usually no element of uncertainty in the 
expenditure on pensions or pay and 
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allowances. The Committee hope that 
Department of Posts would take sufficient 
care in future while projecting their 
requirements of funds so as to contain 
excess expenditure. 

Communications Under Capital Section (Voted) of Grant 
No. 1S-Telecommunication Services, the 
Ministry of Communications had incurred 
an expenditure of Rs. 25.54 crores over 
and above the sanctioned provision of 
Rs. 4019.01 crores during the year 1992-
93. As in the previous year 1991-92, the 
excess expenditure during the year under 
review had occurred mainly under the plan 
scheme "Local Telephone Systems" on 
account of more purchase of materials like 
cables, apparatus and plants than 
anticipated. Explaining their difficulties, 
the Ministry of Communications in their 
explanatory note stated that over 12000 
individual projects are executed in the 
Department of Telecommunications 
through field level formations. While bulk 
of the expenditure on these projects is 
generally incurred through centralised 
procurement of materials, the field units 
also incur expenditure towards purchase of 
equipment in small quantities. According 
to the Ministry, it is therefore not 
practi~ble at this stage to exactly 
correlate the process of procurement of 
materials when such a large number of 
projects are under execution 
simulbmeously allover the country. The 
Committee have been informed that 
notwithstanding the practical difficulties, 
all attempts were being made by the 
Department by means of strict 
enforcement of rules to ensure that field 
units 'remain within the budget allotment. 
While, Appreciating the practical difficulties 
beina experienced by the Depattment in 
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implementing the plan scheme relating to 
'Local Telephone Systems', the Committee 
would like to emphasise that proper 
measures are required to be taken to 
impress upon the field units to regulate 
their expenditure within buggetary 
ceilings. They therefore desire that the 
Ministry should evolve a sound mechanism 
for keeping a proper watch over the 
expenditure ;incurred by various field units 
vis-a-vis their budgetary allocations so as 
contain the excess expenditure in future. 
It is rather distressing that inspite of 
repeated exhortations by the Committee 
for ensuring stricter observance of 
financial principles with a view to contain 
the excess expenditure to the barest 
mmlluum, the Ministry of Railways 
continue to display their callous attitude 
towards the need for framing the budget 
estimates on a realistic basis and exercising 
a close and constant watch over the trend 
of expenditure with reference to the 
sanctioned grants. To the utter dismay of 
the Committee, the excess expenditure 
incurred by the Ministry of Railways 
during 1992-93 has assumed a new 
dimension by touching an astronomically 
high figure of Rs. 539.28 crores which is 
not only more than the aggregate excess 
expenditure incurred by all excess 
regi£tering MinistrieslDepartments of 
Government during the year under review 
but also highest as compared to the excess 
expenditure registered by the Ministry of 
Railways in the preceding five years. The 
Committee's examination has revealed that 
the major contributor to the excess 
expenditure incurred during 1992-93 was 
'Grant No. 16-Acquisition, Construction 
and Replacement~ther expenditure-
Capital' which alone recorded an excess of 
over Rs. 521.70 crores inspite of the 
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fact that the Ministry of Railways had 
obtained. supplementaIY provIsIons 
amounting to Rs. 228.66 'crores during 
March, 1993 to meet the increased 
expenditure tinder this grant mainly under 
plan heads inventories, doubling new lines, 
rolling stock, gauge conversion etc. The 
Committee are extremely unhappy that the 
Ministry in their explanatory note have 
neither indicated the reasons for incurring 
of excess expenditure of such a high order 
nor for their failure to estimate the 
expenditure with more precIsIon 
particularly when supplementary grants 
amounting to Rs. 228.66 crores were 
obtained under the same head at the very 
fag end of the year. The Committee take a 
serious view of this situation and strongly 
urge the Ministry to exercise greater care 
in assessing realistically their requirements 
of funds in future. Efforts should also be 
made to keep a close and constant watch 
over the trend of expenditure with a view 
to containing the same within the 
budgetary allocations. 

Subject to the observations made in the 
preceding paragraphs, the Committee 
recommend that the expenditure referred 
to in Para 1.8 of this Report be regularised 
in the manner prescribed in Article 
115(1J(b) of the Constitution of India. 

Finance (Exp.) In Paragraph 1.20 of their 60th Report 
(10th Lok Sabha) the Committee had, 
inter-alia recommended that the 
authorities administering a grant! 
appropriation should be held personally 
responsible for the control of expenditure 
against the sanctioned provisions and any 
slackness in following the established 
flDancia! discipline should be strenly dealt 
with. The Committee note that this 
recommendation 
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has been brought to the notice of all 
MinistrieslDepartments of Government by 
the Ministry of Finance (Department of 
Expenditure) vide their office 
Memorandum dated 17.10.1994. In the 
light of persistent occurrences of excess 
expenditure year after year, the 
Committee would like the Ministry of 
Finance to take suitable steps to ensure 
that complete details of circumstances 
leading to overall excess expenditure 
under a grant or appropriation, together 
with action taken to fix responsibility 
therefor, are invariably made available to 
the Committee through the explanatory 
notes furnished for regularisation of 
expenditure atleast from the accounting 
year 1994-95 and onwards. 

Taking a serious view of the delay on the 
part of various Ministries in furnishing the 
explanatory notes, the Committee had 
in their 60th Report (10th Lok Sabha) 
desired the Ministry of Finance to analyse 
and apprise them of the precise reasons 
for persisting delays in s!:lbmission of 
explanatory notes besides taking corrective 
measures to ensure timely submission of 
the same in future. The action taken note 
furnished by the Ministry of Finance 
reveals that the Ministry have once again 
issued instructions to all the Ministries! 
Departments emphasising that the time 
schedule for the presentation of 
explanatory notes to the Committee may 
be strictly adhered to. The action taken 
note is however, completely silent as to 
whether the Ministry of Finance have 
made any attempt to analyse the reasons 
for the delays that had occurred in the 
past in furnishing the explanatory notes to 
the Committee. Going by the past record 
of delays that had been taking place in the 
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. submission of explanatory notes, the 
Committee are of firm opinion that such 
an analysis of the reasons for delay in 
fumishing the explanatory notes is 
;Jlecessary so that the appropriate remedial 
measures may be taken to effect 
improvement in future. The Committee 
would like to be informed of -the progress 
achieved in this regard in due course. 

Noticing the large scale, _ savings under 
various grants1ippropriations, the 
Committee had in paragraph 1.22 of their 
60th Report (10th Lok Sabha) desired the 
Ministry of Finance to investigate the 
circumstances which led to savings of the 
order of Rs. 100 crores or above in a grant 
or appropriation during 1990-91 and take 
suitable remedial steps. From the action 
taken notes furnished by the Ministry of 
Finance (Department of Expenditure). the 
Committee are distressed to find that the 
Ministry have not indicated any concrete 
measures in this regard except issuing 
routine instructions emphasising that the 
MinistrieslDepartments should prepare 
their "budget estimates carefully and 
accurately so that the large scale savings 
do Dot occur. The; Committee feel that 
mere issuance of such instructions carry no 
meaning unless the reasons for 
extraordinary large scale savings in a grant 
or appropriation are investigated and 
suitable remedial steps taken as a result 
thereof to ensure optimum utilisation of 
scarce resources. The Committee therefore 
desire that the Ministry of Finance should 
immediately investigate the circumstances 
which resulted in savings of Rs. 100 crores 
or above in a grant or appropriation 
duriog 1990-91 and apprise the Committee 
of the concrete steps taken by them to 
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overcome the· "tendency of excess 
budgeting. 
In paragraph 1.24 of their 60th Report, 
the Committee had recommended that in 
future detailed notes in respect of 
the savings made in a grant or 

. appropriation during each year involving . 
Rs. 100 crores and above be furnished to : 
them alongwith the explanatory notes 
regarding ex~ expenditure incurred. A 
perusal of the action taken note furnished 
by the Ministry of Finance in pursuance of 
the aforesaid recommendation reveals that 
the Ministry had brought this 
recommendation to the notice of all the 

" MinistrieSIDepartment of Government on . 
17 <ktober, 1994 and also subsequently 
issued instructions on 19 December, 1994 
stipulating that in future such notes on 
savings may be furnished to the· 
Committee alongwith the explanatory 
notes. While appreciating the issuance of 
instructions on furnishing of detailed notes 
on savings of Rs. 100 crores and above, 
the Committee would like to be· reassured 
that .. this recommendation of the 
Committee receives prompt attention and 
the time schedule prescribed for this.: 
purpose is scrupulously followed by aU" 
Minis4"icSlDepartments concerned while 
forwarding their explanatory notes to the 
Committee an the Accounts for 1993-94 
and onwards. r 
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